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L O ^ A B H A  D E B A T E S '^ ^  
(Part I—Questions and Answers)

9 1 3

LOK SABHA 
Saturday, l l th  September, 1954

The Lok Sabha met at a Quarter to 
Eleven of the Clock

[Mr. S pe a k er  in the Chair]

ORAL ANSWERS TO QUESTIONS 
Corruption Cases

♦772. Shri D. C, Sharma: WiU the
Minister of Home Affairs be pleased 
to state the number at cases in the 
Punjab and Pepsu, at offering of bribes 
to or of taking of bribes by Central 
Government servants, or on the charge 

 ̂ of aiding and abetting these offences, 
after the latest amendments to the 
Prevention of Corruption 'Act came into 
operation?

The Demity Minister of Home Affairs 
(Shri Datar): Seven cases of bribery 
etc., relating to the States of Punjab 

, and P.E.P.S.U. were registered by the 
Special Police Establishment during 
the period from the 12th August, 1952, 
the date on which the Prevention of 
Corruption (Amendment) Act, 1952, 
came ihto force, upto the 15th August, 
1954.

Shri D. C. Sharma: May 1 know
what the nature of these cases is?

^ Shri Datar: They related to the ac
ceptance of illegal gratification.

Shri D. C. Sharma: May I know
against how many cases action has 
been taken, how many cases are pending 
and how many have been dismissed?

Shri Datar: Action was initiated <n 
all the seven cases. Three are still 
under investigation. Two have been 
referred for departmental action. One

365 LSD. ‘

9 1 4

has ended in conviction and one is 
pending trial by a court martial.

Shri D. C. Sharma: May I know
what the nature of departmental action 
is and what departmental action has 
been taken in these two cases?

Shri Datar: That itself is under con
sideration. There are varieties of 
punishment under departmental action 
from dismissal to reduction of rank.

Sardar Hukam Singh: Was there a 
case out of these in which it was found 
that the Government servant had 
amassed wealth beyond what he could 
be expected to get during his service?

Shri Datar: It is not possible for me 
to say anything so far as the details 
before me are concerned.

Ordnance Est^ lishmbnts

*773. Shri V. P. Nayar: Will the
Minister of Defence be pleased to state:

(a) whether it is a fact that the 
strength of civilian employees of the 
Ordnance Establishment of the Indian 
Army, Navy and Air Force has now 
been reduced to about one-fourth of 
what it was during the Second World 
War;

(b) if so, the reasons therefor; and

(c) what is the estimated number 
of personnel so retrenched since the 
war time who have been subsequently 
absorbed on a permanent or temporary 
basis tiU the 1st June. 1954?

The Deputy Minister of Defence 
(Shri Satish Chandra): (a) and (b). A 
statement is laid on the Table of the 
Lok Sabha. [Sec Appendix IV, an-
nexure No. 59.]

(c) 5,793.
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Shri V. P. Nayar: May I know whe
ther Government have any scheme for 
the rehabilitation of these erstwhile 
civilian employees of the Ordnance 
Establishment, and if so, how many of 
such employees do Government pro
pose to rehabilitate in the course of 
this year?

Shri Satish Chandra: There is no
scheme of rehabilitation as such. The 
retrenched employees have to And 
employment through the employment 
exchanges. Every effort is, however, 
made at the time of retrenchment to 
see if they can be absorbed in alter
native jobs.

Shri V. P. Nayar: In answer to part
(c) of my question, the hon. Minister 
gave the number as 5,000 odd. Could 
I know whether this number repre
sents the number of people who are 
actually rehabilitated or the number 
of people thrown out of employment?

Shri Satish Chandra: 5.793 people
have been given alternative jobs.

Shri V. P. Nayar: In my question I 
had asked for the estimated number of 
personnel so retrenched and no answer 
has been given to it. Could I know 
what estimates Government have in 
regard to the»number of persons so 
retrenched since the termination of 
hostilities?

Shri Satish Chandra: The hon. Mem
ber asked for information about the 
absorption of retrenched personnel 
since the termination of the war. After 
the Independence and Partition, the 
total employment figures are not com
parable with pre-war figures.

Shri V. P. Nayar: That is not the
point...

Mr, Speaker: Let us go to the next 
question.

^  : W  ftwIT

sfV t ,  rft ^  f e n f t

5 ^  f  ?
The Parliamentary Secretary to the 

Minister of Education (Dr. M. M. Das): ^
The Central Secretariat Library does not 
stock such books but such books are 
available in the Central Educational 
Library. The total number of such 
books in the Central Educational 
Library is about 9,000

I may add that in addition to these
9.000 books, there are 700 children’s 
books in Hindi.

4 s  ^  r?
T̂lfT 3TT f  ^  aP P  r ?  W

3fT ^

f  ?

Dr. M. M. Das: The number of new 
books purchased every year is as fol
lows. In the year 1952-53, the Hindi 
section has purchased 1,350 books and 
this year we have purchased 1,210 
books.

«irrgT f  ^  M s i i f
f  ^  f  aif?

^  JTnri' f  ?

-( 0 I5' U V  )

Uvi> ^  J l

'  -  ^  

[The Minister of Education and 
Natural Resources and Scientific Re
search (Maulana Azad): There is no 
need of recommendation, because the 
Hindi section of the Ministry deals 
with it.]
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Sbri R. K. Chaudhuri: Do the words 
“interesting Hindi books’* include 
novels, particularly Hindi bhashantars 
of eminent novelists like Bankim 
Chandra Chatterji and Sarat Chandra 
Chatterji?

Shri Syed Ahmed: And Seth Govind
Dan?

Mr. Speaker; It is very irregular on 
the part of the hon. Member to carry 
on a talk in that manner.

Shri R. K. Chaudhuri: I have not
followed the answer.

Mr. Speaker: The hon. Minister has 
not yet given the answer.

Dr. M. M. Das: The Central Educa
tional Library is meant for those 
people who want light reading and 
books upon serious subjects are con
tained in this Library. Hindi transla
tions of eminent novels in other 
regional langauges are also kept.

I ^  j f  5IK c; faf)

w  srwrnr srt
5fhr ^  ^  <1̂  ?

^  l t I

" ^  1  <i>* 4&yi fi-

^ \ j S ^  ^ j |  ^ 4 /.

-  c5*̂ >

[Maulana Azad: The books In the
Secretariat Library are not meant for 
the use of neo-literates. The books 
placed there are of a high standard.]

U n io n  P ublic Sbrvicb Commission

♦776. Shri Dabhi: Will the Minister 
of Home Affairs be pleased to state:

(a) whether it is a fact that the 
Union Public Service Commission has 
drawn the attention of Government to 
the time-lag between the selection of 
candidates by the Commission and the 
offering of appointment to them by 
Government;

(b) whether as a result of this delay 
a considerable number of successful 
candidates has to pass through the 
travail of second examination; and

(c) if so, what steps Government 
have taken to remedy this state of 
affairs?

The Deputy Minister of Home Affairs 
(Shri Datar): (a) Yes.

(b) The competitive examinations 
for the Indian Administrative Service, 
the Indian Foreign Service, Indian 
Police Service and the Central Services 
Class I commence in September every 
year. The results of the examination 
for the Indian Administrative Service 
and the Indian Foreign Service are 
generally announced by the Union 
Public Service Commission in 
February or March of the succeeding 
year and the successful candidates are 
normally appointed to these Services 
sometime in April, that is, long before 
the next competitive examination is 
due to be held again in September. The 
results for the Indian Police Service 
and the Central Services are, however, 
not available from the Commission till 
much later. They were in fact not re
ceived till May or early June during 
the last three years. This gives only 
about three or four months time be
fore the next competitive examination 
is due to be held in September. Dur
ing this period a number of essential' 
preliminaries have to be completed. 
The indentity and antecedents of the  
candidates have to be checked by de
tailed enquiry, medical examination' 
arranged and their results obtained. 
The work of allotment of the success
ful candidates to the various Servicer 
ij5 taken uo thereaftf*'. The result* o t



919 Oral Answers 11 SEPTEMBER 1954 Oral Answers 9 20

the Indian Police Service and the Cen
tral Services Class I are published 
separately, though a large number of 
names are common to both the lists. 
Allotments to these Services have, 

therefore, also to be made separately. 
Allotments are first made to the Indian 
Police Service in consultation with the 
State Governments, and it is only 
when these allotments are completed 
and it is known how many of the suc
cessful candidates whose names also 
appear in the list for the Central Ser
vices are actually allotted to the Indian 
Police Service, that the work of allot
ment to the former Services (Central 
Services) can be taken up. As these 
preliminaries take time, appointments 
to these Services cannot generally be 
made until after the next examination 
commences in September.

(c) To avoid the need for successful 
candidates to take the next examina
tion again, the practice has been adopt
ed from this year to inform the success- 
iu l candidates upto the total number 
*of vacancies available for the Indian 
Police Service and the Central Services 
Class I that they would be ofTered ap
pointments to one or other of the Ser
vices provided they are found medical
ly fit, and that if they accept such ap
pointments, they would not be consi
dered for any other Service, even 
though if they should happen to qualify 
in a subsequent examination. Though 
the particular service to which a candi
date would be appointed cannot at that 
stage be anticipated, nor can the re
sults of the medical examination be 
foretold, this intimation gives sufficient 

notice to the successful candidates to 
enable them to refrain from appearing 
at the next competitive examination.

The Union Public Service Commis
sion is also being asked to expedite 
notification of results,

Shri Dabhi: May I know the number 
of successful candidates who had again 

to  appear for the examination due to 
the lag mentioned by the U.P.S.C.?

Shri Datar: The number is not very 
large, but I have not got the exact 
figure.

Shri Dabhi: How many of these suc
cessful candidates who had again to 
appear in the examination have now 
been appointed?

Shri Datar: I shall make enquiries

Shri Nanadas: May I know whether 
the' Government will assure us that 
once the candidates are selected they 
will be appointed?

Shri Datar: A general assurance 
not possible. They will be appointsJ 
as far as possible, but after a certain 
period that list of selection itself 
lapses. '

Several Kon. Members rose—

Mr. Speaker: I am going to the next 
question. The hon. Minister has al 
ready given a very lengthy statement 
and members will have to consider it 
before putting further supplementaries.

Secondary Education System

*777. Shri s. N. Das: Will the Minis
ter of Education be pleased to state:

ra) whether the team of four foreign 
andvfour Indian educationists who had 
been deputed to make a detailed and 
comparative study of Secondary Edu
cation system in India, Europe and the 
U.S.A., has submitted its report; and

(b) if so, whether the recommenda
tions of the Team have been accepted 
by Government?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. Das):
(a) Yes.

(b) The Report forms part of the 
data on the basis of which -proposals 
for the reconstruction of secondary 
education have been and are beinif 
worked out.

Shri S. N. Das: May I know the
names of countries which the team 
visited and the time taken?

Dr. M. M. Das: Denmark—4 weeks, 
United Kingdom—4 weeks and United 
States of America—8 weeks.

Shri S. N. Das: May I know the date 
when the report was submitted to Gov 
emment?
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Dr. M. M. Das: The exact date is not 
with me

inro TWO 5 ^  ^  'sii't'ii 
«n??n c; ^

^  g n n  5tf f
arf? ’R iif f  <n ^

<JjRn ?rnpn »ii  ̂ ?

Dr. M. M. Das: The main object of 
this team was to recommend measures 
for improving the quality of teachers 
and curriculum in the secondary 
schools. The report will be placed 
before the Central Advisory Board of 
Education at its next meeting early in
1955 and the recommendations of the 
Board will be placed before the Gov* 
ernment for consideration.

Shri M. L. Dwivedi: My question has 
not been followed by the Parlia 
mentary Secretary. What I wanted t ; 
know from him was: some States have 
also conducted similar enquiries and 
their reports have been submitted to 

S t a t e  Governments, and therefore, 
w h e th e r  in connection with the report 
of th i s  Team, these reports will also 
be considered so that there may be co
ordination?

p UbXw

: (lif}?

fo. *-*U l t I r j *

-  i  v - *  ») u * *
[The Minister of Education and 

Natural Resources and Scientific Re
search (Maulana Azad): Yes, all those 
enquiries that have been conducted in 
this connection before, and their re
ports, are before the Sub-Committee.]

D efen ce  S cien ce  Servicb

*778. Shrlmati Tarkeshwari Slnha:
Will the Minister of Defence be pleased 
to refer to the reply to starred question 
No. 1929 asked on the 20th April. 1954 
and state the scope of activities of the 
Defence Science Service set up in the 
Ministry and the three Services?

The Minister of Defence Organisa
tion (Shri Tyagi): The Defence Sciene 
Service will provide a close integra
tion of the scientific work in the dif
ferent defence establishments, a more 
effective disposal and concentration of 
the available scientific effort and will 
help to meet new demands of the De
fence Services in the scientific field.

Shrimati Tarkeshwari Sinha: May I
know the specific subjects on which 
these researches will be conducted?

Shri Tyagi: These researches are
being conducted on the new models, 
designs and development of weapons 
and other scientific equipments needed 
by our armed forces.

Shrimati Tarkeshwari Sinha: May I
know whether civilian officers of the 
Directorate of Technical Establish
ments will also come under these Ser
vices?

Shri Tyagi: Yes; there is a scheme 
under consideration of the Government 
whereby it is proposed to co-ordinate 
the activities of the Department of 
Scientific Research and the Directorate 
of Technical Development.

Shrimati Tarkeshwari Sinha: May I
know whether they have already start
ed work on this research and if so, 
what are the places at which these re
searches are being conducted?

Shri Tyagi: Pure scientific research
is being conducted here in Delhi in the 
Central Physical Laboratory, but ex
periments are made and technical de
signs and developments are observed 
and examined at various places wher
ever there are military installations.

J u venile  D elin q u en ts

*779. Shri Krishnacharya Joshi: Will 
the Minister of Education be pleased 
to state:

(a) what measures have been adopt
ed by Government to protect and 
educate the neglected children 
Juvenile delinquents in Part States; 
and

(b) the total amount provided for 
Ihis?
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The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. Das):
(a) The Government have prepared a 
Children’s Bill which provides for the 
care, protection, naaintenance, welfare, 
training, education and rehabilitation 
of neglected children and juvenile de
linquents in P art ‘C’ States.

(b) An expenditure of about 
Rs. 60,000 per annum has been esti
mated on the machinery for its imple
mentation in each State.

I may add, Sir, that this Bill is pend
ing before this House now.

Shri Krishnacharya Joshi: May I
know the total number of neglected 
children in P art C States?

Dr. M. M. Das: No census of that has 
been taken so far.

Income-tax I nvestigation Commission

*786. Sardar Hukam Singh; Will the 
Minister of Finance be pleased to state 
whether the Government of India have 
examined the implications of the judg
ment of the Supreme Court declaring 
power under Section 5(4) of the 
Taxation on Income (Investigation 
Commission) Act as ultra vires of the 
Constitution?

The Deputy Minister of Finance 
(Shri M. C. Shah): Yes, Sir.

Sardar Hukam Singh: May 1 know 
the number of cases that were pend
ing on 28th May, 1954, under Section 
5(4) when this law was declared ultro 
vires?

Shri M. C. Shah: 145.

Sardar Hukam Singh: Has the Gov
ernment considered the position whe
ther in these cases under Section 5(4) 
which were determined after 28th May, 
1954, the amount realised is to be re 
funded or whether the Government 
agrees with the Constitutional Expert 
that if a law is declared invalid sub
sequently the amount need not be re
funded?

Shri M. C. Shah: Refund is not to be
granted. As the hon. Member is aware.

Ordinance VIII of 1954 has been pro
mulgated, legislation brought forward 
and under the Ordinance which in 250 
cases has already been issued and 
about 44 assessees have come forward 
with settlement applications.

^ r d a r  Hukam Singh: What is th<̂
number of cases under Section 5(1) 
just at present laid before the Com
mission?

Shri M. C. Shah: 489 cases are pend
ing under Section 5(1) for disposal.

Pandit Munishwar Datt Upadhyay:
What is the life of the Income Tax 
Investigation Commission and is there 
any proposal to extend its life?

Shri M. C. Shah: The life of the Com
mission is upto 31st December, 1955.

Pandit Munishwar Datt Upadhyay: I
want to know whether there is any 
proposal to extend its life?

Shri M. C. Shah: That question does 
not arise at present, but we propose 
not to extend the life.

I.A,F. OFnCBRS SENT ABROAD

*781. Ch. Raghubir Singh: WiU the
Minister of Defence be pleased to state:

(a) whether it is a fact that some 
Indian Air Force Officers were sent 
abroad for special training during 
1953-54;

(b) if so, what is their number and 
when they are likely to return; and

(c) the expenditure incurred on them 
so far?

The Minister of Defence Organise 
tion (Shri Tyagi): (a) Yes.

(b) 84. Out of these 55 have already 
returned to India and the remaining 
29 will return after completing their 
training.

(c) This information is not readily 
available and is being collected. It 
will be laid on the Table of the House 
when it has been collected.

Ch. Raghubir Singh: May I know the 
names of countries to which they were 
sent?
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Shri Tyagi: They are, U.K., U.S.A.,
Australia and France.

Shri G. S. Singh: May I know whe
ther any of these officers failed t j  
qualify in the courses of training for 
which they were sent?

Shri Tyagi: I have no exact informa
tion just now, but the recent reporU 
that I have received from various 
centres of training in foreign countries 
go to show that our officers are faring 
very well and receiving their training 
with great efficiency.

Shri G. P. Sinha: May I know what 
was the period of training for which 
they went to those countries?

Shri Tyagi: The period of training 
varies from trade to trade. There are 
certain technical subjects in which the 
officers are trained for a longer period 
and there are a few subjects in which 
only tw o/three months training is 
sufficient.

Hirni v F rn r fv R n r 'rfrvNRT?

fwWT ^  MriH ^  fHTT %  .*

( ^ )  S17T

( ^ )  w  ^  Wr-SRTT

(^ )  I ^  pT>d»ii *̂4̂ 1
^  ^5n#nr ?

The Parliamentary Secretary to the 
pMinister of Education (Dr. M. M. Das):
(a) The following work programme 
will be undertaken in the Welfare Ex
tension Projects:

(i) Children’s Welfare,

(ii) Women’s Welfare,

(lii) Welfare of the Handicapped,
(iv) Welfare of Juvenile Delin

quents.

(b) The progress reports from the 
work centres are awaited and will be 
laid on the Table of the Sabha.

(c) About Rupees one crore over a 
period of two years, 1954-56, subject 
to actual needs.

^  ap?nhr........
Mr. Speaker: Will he put the ques

tion in English so that he may not 
have to repeat it?

Shri M. L. Dwivedi: I want to know 
whether in the centres which are 
opened in various States training is 
given to workers or organisers and if 
so how many workers have been train
ed?

Dr. M. M. Das: These projects will 
be managed by implementation com
mittees. These project implementa
tion Committees will be formed from 
the representatives of local welfare 
organisations.

Shri M. L. Dwivedi: How will the
selection be made for giving Govern
ment assistance, as contemplated in 
the answer given, to various States?

Dr. M. M. Das: The Central Social
Welfare Board has published several 
pamphlets giving all this information 
in detail. They are all to be found 
in our Library.

Shrimati Sushama Sen: May I know, 
Sir, how many institutions for neglect
ed children and uncared for children 
has the Social Welfare Board contri
buted to, so far?

Dr. M. M. Das: I have got a detailed 
list. It will take time to find out the 
answer to this question.

Shri Matthen: May I know whether 
any attempt is being made to look 
after the old and infirm people who 
have no means of sustenance?

Dr. M. M. Das: I think the cases of 
the physically handicapped will be 
considered.

Mr. Speaker: Question No. 785—
Pandit Munishwar Datt Upadhyay.
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Shri M. L. Dwivedl: There is a simi
lar question by me.

Mr. Speaker: Which is that?

Shri M. L. Dwivedi: No. 809.

Mr. Speaker: Can the hon. Minister 
take that question also conveniently, 
along with this?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. Das);
Yes, Sir.

Work for W omen

*785. Pandit Munishwar Datt 
Upadhyay: Will the Minister of
Education be pleased to state:

(a) whether there is any scheme for 
providing work to women in their 
houses so as to augment their family 
income; and

(b) if so, what are the details of the 
Scheme?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. Dag):
(a) Yes.

(b) A Family Welfare Scheme has 
been launched in Delhi with the co
operation of the Government of India 
and the Central Social Welfare Board. 
The Sc’heme mainly aims at meeting 
the economic difficulties of the families 
concerned by providing opportunities 
to women to supplement their income. 
To implement the Scheme, a Co
operative Society of the beneficiaries 
themselves has been formed. The
feociety is erecting a Match Factory at 
<the vacant site adjoining Motinagar
near Najafgarh Road, Delhi. This
Match Factory is expected to provide 
work to nearly 500 families of Moti
nagar, Rameshnagar, and West Patel 
Nagar areas.

W r ftWfT ^  ^
^  ^  :

^  SPT

#  ^  ^  f ;

( ^ )

^  t ;  ^

(^ )  VR^RT ^  ^  ^  ^  WTK. 
^  ?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. Das):
(a) One acre of land has been acquir
ed fropi the Delhi Improvement Trust, 
New Delhi. The construction plans of 
the Match Factory have been prepared 
and approved. The C.P.W.D. has been 
requested to start construction of the 
building.

(b) No woman has been employed 
so far.

(c) As soon as the buildings are 
complete.

Pandit Munishwar Datt Upadhyay:
May I know whether this scheme is 
confined only to this area or whether 
you have got similar schemes in other 
States also?

Dr. M. M. Das: This is an experi
mental enterprise, if I can say so. 
When we get the results of this enter
prise, perhaps the launching of other 
schemes will be considered by the 
Government.

Pandit Munishwar Datt Upadhyay;
Is this scheme meant exclusively for 
women, or, is it meant for men also?

-  ( Jf3t L jJ liA }

-  I  O f  A*
[The Minister of Education and 

Natural Resources and .Scientific Re
search (Maulana Azad): It is only for 
women.]

Mr. Speaker: Only for women.

Shri M. L. Dwivedi: I wanted to
know what will be the total investment 
in this factory.
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Dr. M. M. Das; The total investment 
in this factory will be Rs. 3,10,000.

Shri M. L. Dwivedi: May I know
whether the women who are going to 
be employed in this factory are to be
give 11 some training?

Dr. M. M. Das: As soon as the
factory building is constructed, the 
work will begin. No work has begun 
yet, except constructing the factory.

Pandit Munishwar Datt Upadhyay:
When is it likely to start?

Dr. M. M. Das: The factory is likely 
to be completed within the next two 
months, and as soon as the factory 
building is completed, the work will 
begin.

U ntouchability

♦788. Shri M. R. Krishna: Will the
Minister of Home Affairs be pleased to 
state:

(a) whether it is a fact that the
Government contemplate binding every 
Government employee by making him 
sign a pledge that he will not observe 
untouchability; .

(b) how long it will take for this to 
come into effect; and

(c) whether any penalty has been 
prescribed for those who violate the 
conditions?

The Deputy Minister of Home Affairs 
(Shri Datar): (a) Untouchability has 
already been abolished and the practice 
of untouchability made an offence by 
Article 17 of the Constitution. Legis
lation is being promoted for prescrib
ing punishment for the practice of un
touchability. The law when enacted 
will apply equally to all citizens in
cluding Government servants. In view 
of these provisions, any citizen includ
ing a Government servant who 
practises untouchability commits an 
offence against the law of the land and 
can be dealt with accordingly. It is 
entirely superfluous to make Govern
ment servants sign a pledge that they 
will not commit an offence.

(b) and (c). Do not arise.

Shri M. B. Krishna: May I know
whether it is a fact that in some of the. 
Government departments, they still 
keep separate water-pots for the use 
of the Scheduled Castes?

Shri Datar: I am pot aware of any . 
such separate arrangements,

Mr. Speaker: There is no use putting 
supplementary questions in this ' 
matter. A Bill was before the House.

Shri Datar: There is tlie Bill. It has 
just been referred to the Select Com
mittee.

Mr. Speaker: If the comes, there , 
will be ample time to discuss.

Shri M. R. Krishna: The question
relates to Government eniployees.

Mr. Speaker: The hon. Minister has 
explained that the Bill will apply to 
all, when it is passed." Next question.

flww. sr«fm : !̂IT TWT 

qx ^  iPT ^  ?

The Deputy Minister of Defence ,
(Shri Satish Chandra): Yes. Two
Pakistan ships ‘Sind’ and ‘Shamsher’ 
en route to Chittagong from Karachi 
were in urgent need of repairs and 
came to Bombay Port on the 12th 
June, 1954. After repairs had been 
carried out, they left on the 16th of 
June. ' '

f  7

; arw in ^

qwr aif?
?rt ^  1 1
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F ormation of All- India Bar

*791. Shrl S. V. Ramaswamy: Will
the Minister o t  Law be pleased to refer 
to the reply to starred question No. 214 
asked on the 23rd November, 1953 and 
state:

(a) whether Government have taken 
a final decision on the recommenda
tions of the All-India Bar Committee 
for the formation of an AU-India Bar; 
.and

(b) if so, when a Bill in this regard 
-will be introduced?

The Minister of Law and Minority 
Affairs (Shri Biswas): (a) No. Neces
sary action will be taken when replies 
have been received from all State Gov
ernments.

(b) Does not arise.

Shri S. V. Ramaswamy: In answer to 
a question in November, 1953, the hon. 
Law Minister replied that the State 
Governments* replies were expected 
within a month. In view of that 
answer, may I know whether those 
replies have since been received?

Shri Biswas: Replies have not been 
received from all the States, and we 
are awaiting replies from those States 
who h^ve not yet submitted their 

opinions.

Shri S. V. Ramaswamy: Is there any 
time-limit for receiving those opinions, 
and may I know whether any Bill is 
under contemplation?

Shri Biswas: I have been asked by 
another hon. Member behind me what 
those States are. The States are: Bihar 
and U ttar Pradesh. They are important 
States and therefore we are awaiting 
their replies.

Mr. Speaker: Order, order. He need 
not answer the question which has not

been heard by the Chair. He may 
answer Shri Ramaswamy’s question.

Shri Biswas: Will you kindly repeat 
that question?

Shri S. V. Ramaswamy: The Law
Minister said on the last occasion that 
on receipt of replies, he will push on 
with the Bill. Have the replies been 
received?

Shri Biswas: On the last occasion, I 
stated that no time-limit had been 
prescribed. But those States which 
have not replied have been reminded.

Gazetteers

*793. Shri Jbnlan Sinha: Will the 
Minister of Educatiion be pleased to 
state what progress has been made in 
respect of revision of the Gazetteers 
with a view to make them up-to-date?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. Das):
The m atter is under consideration.

Shri Jhulan Sinha: May I know if 
the Government realise the importance 
of these gazetteers and of the necessity 
of expediting their preparations?

Dr. M. M. Das: Government is fully 
conscious about the great importance 
of revising the Imperial Gazetteers.

Sardar A. S. Saigal: May I know
how many times the question of re
vision of the gazetteers came from the 
Governments, and for what reasons it 
was postponed?

Dr. M. M. Das: The last revision
took place in the year 1909, and it cost 
about Rs. 27 lakhs. The next proposal 
for revising the Imperial Gazetteer 
came before the Government in 1922 
and then again in 1940. On both these 
occasions, the work of revision could 
not be taken due to financial 
stringency. Now, again, in 1949, the 
m atter has come before the Govern
ment, and it is engaging the attention 
of the Government.

Shri Nanadas: When was the gazet
teer last revised?

Mr. Speaker: I think he mentioned 
the year—1909.
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Dr. M. M. Das: The last revision
took place in the year 1909.

T reaty w ith U.S.A.

* 7̂95. Shri R aghavaiah: Will the  
Minister of Finance be pleased to 
state:

(a) whether any treaty has been 
signed by India with U.S.A. tor the 
development of Commerce and 
Navigation;

(b) if so, when;

(c) how far the treaty has been use
ful for the development of our Com
merce and Navigation; and

(d) whether Government will lay 
a copy of the said treaty on the Table 
of the House?

The M inister of Finance CShrJ
C. D. D eshm ukh): (a) No, Sir.

(b) to (d). Do not arise.

Shri Raghavaiah: May I know w he
ther Government propose to enter into 
such a treaty with the Government of 
the U.S.A.? ^

Shri C. D. Deshmukh: Notes have 
been exchanged between the two Gov
ernments intermittently since 1948 and 
there are still some outstanding points 
on which neither an agreement nor 
a deadlock has been reached.

Shri Raghayaiah: What are the
points of disagreement?

Shri C. D. Deshmukh: About the
outstanding points, I require notice.

L\viM!t,»AT Area

* 7̂96. Shri R ishang K eishlng: Will
the Minister of States be pleased to 
refer to the reply to Starred Question 
No. 723 asked on the 6th March, 1954 
and state:

(a) whether a direct and factual 
survey of the Lamphelpat area has 
been carried out;

(b) if so, whether the report will 
be placed on the Table of the House; 
and

(c) the authority by whom the 
survey has been carried out?

The M inister of Home Affairs and 
States (Dr. K atju): (a) to (c). The
Diretcor of Agriculture, Manipur, has 
submitted a report but as this does 
not contain adequate material on 
which a final decision can be based, 
Government do not consider it neces
sary to publish the report but propose 
to make further enquiries into the 
matter.

Shri Rishang Keishlng: Are Govern
ment aware that some members of
D. C’s. office on the order of the 
Deputy Commissioner, Manipur, went 
to the Lamphelpat area for about 14 
days consecutively in order to survey 
the land and also to count the number 
of cattles and according to the report 
that the area of land and the number 
of cattles are 1,200 paries and 4,000 
cattles respectively?

Mr. Speaker: What does he want?

Shri R ishang Keishing: The Deputy 
Commissioner sent his staff and the 
area was surveyed and the cattle was 
counted and it was found tha t......

Mr. Speaker: He is giving the iu
formation.

Dr. KatJu: May I know the date
when this incident took place?

Shri Rishang Keishing: The survey 
was presumably taken some two years 
ago.

Dr. Katju: I have no knowledge; I 
am very sorry.

Shri Rishang Keishing: I want to
ask the hon. Minister whether the 
Director of Agriculture, who was quite 
a fresh man at the time when the re
port was called for, prepared a report 
hastily, without undertaking the 
factual survey as it was promised by 
the Minister and sent it and whether 
the report had been challenged by the 
peasants as well as by the people of 
Manipur?

Dr. Katju: I have ventured to say 
in the answer that the report of the
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Director of Agriculture has not been 
found to contain adequate material.

iNcoMB-TAx A pp e l l a t e  T r ib u n a l

*̂797. Shri S. V. L. Narasimham:
Will the Minister of Law be pleased 
to state:

(a) w hether any representations 
have been received for locating the 
Income-tax Appellate Tribunal at 
G untur; and

(b) the decision that has been taken 
by Government in this regard?

The Minister of Law and Minority 
Alfairs (Shri Biswas): (a) Yes.

(b) No decision in the m atter has 
so far been taken.

Shri S. V. L. Narasimham: May I
know as to how long it will take to 
come to a decision in the matter?

Shri Biswas.: Only in April, 1954, the 
question of re-distribution of the juris
diction of the various benches were 
considered and an order issued. Since 
then several representations have been 
received for re-allocation of these 
areas over which these benches 

exercise jurisdiction at present under 
the new scheme, including the repre
sentation from Andhra. In Madras 
there were two benches. Now that 
Andhra has been formed into a 
separate State, Andhra has claimed a 
separate bench for itself. Unfortu
nately, the number of cases arising 
out of the Andhra area is not suffi
ciently large to keep one bench 
occupied. The alternative would be to 
send a circuit bench from Madras t-o 
Andhra to sit there from time to time 
but similar representations have also 
been received from other States. If the 
m atter has to be re-opened—it was 
only settled in April last—we should 
wait till we get any more applications 
of this kind, and then we may come 
to a final decision.

Shri Raghuramaiah: It is a fact that 
there are already circuit benches in 
operation In various oxner States. Is 
there any proposal under consideration—

instead of waiting for a full re-orgam- 
sation of the whole scheme— t̂o send ^ 
bench to Guntur to dispose of Andhra 
cases? I want to know whether Gov
ernment are considering the m atter 
and if not, why not?

Shri Biswas: As a m atter of fact, xt 
will be always open to the President 
of the Tribunal to send a circuit 
bench to any place but we have not 
come to any final decision as to what 
the permanent arrangement should b '̂

Shri Raghuramaiah: He has not
answered my quesftion.

Mr. Speaker: He has answered. The 
answer is: the President of the Tribu
nal can send a circuit bench to Guntur. 
We shall go to the next question.

ftrarr JT? «rafR ^  :

( t ) îTTiTf 
3ft rm F TR  % fw t  ^  >1^
5, («iTc4) 'TPT ^  3TT̂  3TTT
^  P r a t  ^  ^  ^  ^  tRTCT 

^  3n f?» r3n f^

(^ ) 3Tf? I ,  5ft i«T+K  w
if w  ttttt =in^ I ?

The Parliamentary Secretary to the 
M inister of Education (Dr. M. M. Das):
(a) No such case has come to the 

notice of the Government of India.

(b) Does not arise.

^ 0  iffTo nTfniwr : wm f w  ^

j y r v n
^ ^  it \
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Dr. M. M. Das: During the year 1954
55, 18 applications have been received 
from Rajasthan from candidates be
longing to Yadhavs or Jatavs caste; in 
all 168 applications from other back
ward classes of Rajsthan have been 
received.

^  ^0  ifWo : ^TT ?fW* ^
qin?T ^  Ur35T

iW r  jf  ^rr»>n ^  ?

Dr, M. M. Das: As I have said no 
such case of deceipt has been received 
by Government. If the hon. Member 
is aware of any such case, he may 
kindly furnish us the details of the 
case and we will make investigation.

Pandit S. C. Mishra: May I know if 
the Government is aware that Yadhavs 
in other parts of India are included in 
the backward list and if so, what Is 
the difference between Yadhavs and 
Yadhav Rajputs? '

Dr. M. M .Das: I do not know the 
difference between Yadhav sub-caste 
and Yadhav Rajput. So far as Rajas
than is concerned, Jatav sub-caste has 
been included in the list of backward 
classes for award of Central Govern
ment scholarships.

I n d ia n s  in  Andamans

♦800. Shri H. N. Mukerjee: Will the 
Minister of Home Affairs be pleased 
to state whether it is a fact that the 
Chief Commissioner of the Andamans 
Islands has ordered a section of the 
Indian Community residing there to 
procure Pakistan Passports and Indian 
visas before the 15th September. 
1954?

The Deputy Minister of Home Affairs 
<Shri Datar): This is not correct. Only 
those who had registered themselves 
as Pakistani nationals, or who were

held to be such, have been asked to 
take out Pakistan passports and 
Indian visas. This is required under 
the Indo-Pakistan passport and visa 
system which. provides, inter alia tliat 
nationals of one country residing in 
the other should be in possession of 
their national passports duly visaed by 
the other country. The last date for 
obtaining such passports, which in 

other parts ot India was 31st May,
1954, was in the case of the Andamans 
specially extended to the 15th Sep
tember, 1954. These cases are bting 
further considered.

Shri H. N. Mukerjee: May I know if 
the attention of the Government has 
been directed to a repre.Sfntation 
made by the Andamans Indians As
sociation at Port Blair saying tiiat 
sixty families are being atlected by 
this order and that they have been 
living in Andamans from 50 to 60 
years?

The Minister of Home AHairs and 
States (Dr. K atju): I have received a 
representation but I am not quite 
sure whether the facts are as the hon. 
Member has stated.

Shri H. N. Mukerjee; May I know 
if Government had any reports about 
a meeting of the general public of the 
Andamans held under the auspices of 
the Andamans Indians Association on 
the 30th of July, 1954, when a resolu
tion of the same purport as my ques
tion was passed?

Dr. Katju: As I said, we have re
ceived representations on this matter 
and it has been fully considered dur
ing the last few days and we have 
extended as many facilities as we pos
sibly can. Those who have declared 
themselves to be Pakistani nationals 
or those who have come there after 
the advent of Independence—their 
cases will be considered and no one of 
them will be required to go to 
Calcutta. They should have facilities 
provided for them in Andamans to 
obtain passports through our Govern
ment agencies. I would like to assure 
the hon. Member that I will do what
ever can possibly be done.
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F if t e e n -ybar An n u it y  CERTincAXBs

*801. Shr} Anirudha Sinha: Will the 
Minister of Finance be pleased to 
stale the total amount of money col
lected from the sale of the 15-year 
Annuity Certificates under the new 
Small Savings Scheme upto the 31st 
August 1954 since the inception of the 
scheme?

The Deputy Minister of Finance
(Shri A. C. Guha): About Rs. 14
lakhs.

«thRT ^  ap=?prf5r

Shri A. C. Guha: I think the hon. 
Member wants to know which of 
those schemes is most popular. The 
National Savings Certificate, which is 
in vogue for so many years, naturally 
is the most popular. Of the recently 
introduced schemes, the National Plan 
Coriificate has also been found to be 
quite popular, because within the 
short period near about Rs. 2 crores 
have been subscribed under National 
Plan Certificates.

Shri A. C. Guha: This can be pur
chased from Agents and Post Offices. 
I think the hon. Member knows that 
these Certificates are not transferable. 
So there cannot be any question of 
selling these things.

w  : w r  x m

^

^  «*dH fiTT (r<'Jd<?)

The Minister of Defence Orffanipation 
(Shri Tyaffi): Yes, Sir. It has been
decided that Armed Forces reservists

should be eligible for a retaining fee 
of Rs. 10 per mensem.

«ft »nw : JiRsfN" ^
^  ^  ?gi3

^  c; ^  ^  hth;
ih rt art 5(1
^  f  4  5fPT

?

sn ^  ^  5tw

TOT I ^  fsriNr ^  iW -  

^  <nrr̂
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^ an ^  f  Miiw
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^  «rra- I 3n^RT c; H
5̂  ^  ^  5PB <TOPT l̂ aiT # ajft

h W  ^  t  7
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^  m  ̂ 7
^  ^
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Pandit S. C. Mishra: How does th is 
increase of the Reserve Forces 
compare with the increase of the 
Regular Forces?

Shri Tyagi: In fact, there was no
Reserve at the time of Independence. 
The old Reserves were all spent up 
in the war. Therefore we started 
practically from scratch. In 1950 the 
decision was taken that a Reserve 
should be created. A Reserve is al
ways composed of experienced soldiers 
who have put in at least seven years 
colours service. It will therefore take 
time to fill up the quota of Reserve in 
the Indian Army. I am sorry I am not
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in a position to say the proportions of 
Reserves in the actual Army.

Shri G. P, Sinha: What is-the total
expenditure...

Mr. Speaker: I am going to the next
q u e s t io n .

N a tio n a l  P la n  L oan

•̂ 803. Shri Ram Dass: Will the
Minister of Finance be pleased to 
state the amount received in the 
shape of jewellery and gold towards 
the National Plan Loan 1964, upto the 
31st July 1954 Statewise?

Parliamentary Secretary to the 
Minister of Finance (Shri B. R. 
Bhagat): Subscriptions to the National 
Plan Loan are receivable in cash only. 
Government have, however, provided 
facilities for tlie conversion of gold 
and jewellery into cash for investment 
in the National Plan Loan. The total 
subscriptions thus received so far 
amount to about Rs. 85,000 of which 
Rs. 33,000 are from the Madras State 
and the balance from Delhi.

Shri Ram Dass: May I know whe
ther the Government will provide 

facilities if there ar̂ e offers of land 
and buildings?

Shri B. R. Bhagrat: There are
obvious difficulties in assessing the 
values of lands and such properties. 
Government have no machinery for 
the purpose and so these are not ac
cepted for the present.

Shri K. K. Basu: Are these jewel
leries purchased by the Government 
and re-sold? How is the jewellery 
distributed? Do the Government 
themselves purchase it or have they 
any agency through which the pur
chase takes place?

Shri B. R. Bharat: It is taken by the 
bank. The valuation is made and it is 
purchased by the bank. But the 
amount is subscribed in cash.

N a tio n a l  P la n  L o an

'<>804. Shri Bhatrwat Jha Asad: Will 
the Minister of Finance be pleased
to state:

(a) whether the Imperial Bank and 
the Central Bank of India have drawn

up schemes to offer facilities to poten* 
tial investors for subscriptions to the 
National Plan loan; and

(b) if so, the details of the scheme?

The Parliamentary Secretary to the 
Minister of Finance (Shri B. R. 
Bhaffat): (a) Yes, Sir.

(b) Copies of the Banks’ circulars 
giving details of the schemes are laid 
on the Table of the Lok Sabha. [Sec- 
Appendix IV, annexure No. 60.]

Shri Biiagwat Jha Azad: What is the 
respon.se to the facilities extended by 
these two banks which are detailed in 
the statements?

Shri B. R. Bhagat: The response has 
been very encouragaing.

Shri Bhaffwat Jha Azad; What is the 
meaning of “very encouraging”? I 

want to know what has been the 
amount subscribed by the public 
under these facilities.

Shri B. R. Bhagat: The other day
the Finance Minister gave the sub- 
criptions under different heads and 
the numbers of subscribers. And on 
that basis I think that the response 
has been very encouraging.

Shri Bhagwat Jha Azad: Against
what securities are the advances 
made?

Mr. Speaker: Let us go to the next; 
question.

C iv il ia n  E m ployees  of  M il ita r y  E stab
lish m en ts

•805. Shri V. P. Nayar: Will the
Minister of Defence be pleased to 
state:

(a) whether it is a fact that Gov
ernment have not so far set up a nego
tiating machinery for disputes bet
ween the civilian employees of 
Defence establishments and Govern
ment;

(b) whether it is a fact that the em
ployees organisations have asked for 
such a negotiating machinery to be  ̂
set up; and
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(c) if so, the reasons why such a 
machinery has not been set up so far?

The Deputy Minister of Defence 
(Shri Satish Chandra): (a) to (c).
The present practice in Defence 
establishments is that in the case of 
disputes relating to the Civilian 
establishment which cannot be ami
cably settled at lower levels, informal 
discussions are generally held between 
representatives of the All India De
fence Employees’ Federation and the 
Ministry of Defence. Some time ago 
the Minister of Defence Organisation 
felt that there would be advantage in 
formalising these arrangements and 
ho, therefore, made this suggestion at 
a meeting with the representatives of 
the Federation. On the representatives 
expressing their agreement with the 

proposal, tentative proposals were 
.ommunicatcd to the Federation. On 
receipt of the Federation’s comments, 
the proposals have been somewhat 
modified and details of the revised 
proposals will soon be discussed with 
the Federation so as to put the pro
posals into effect.

Shri V. P. Nayar: What time do Gov
ernment expect to take to finalise the 
arrangements for the negotiating 
machinery and to have it working?

Shri Satish Chan^r^: We have sent 
our revised proposals to the All India 
Defence Employees’ Federation. It is 
now for them to indicate their accept
ance. They are also welcome to come 
here and finalise the proposals after 
discussion if necessary.

Shri V. P. Nayar: Is it not a fact
that on account of the lack of 
negotiating machinery there are many 
disputes which are leading to avoid
able strikes, as in the c t ^  of the 
recent strikes in the Harness and 
Saddlery Factory at Kanpur?

Shri Satish Chandra: We realise that 
there should be a proper negotiating 
machinery. And this proposal, as a 
m atter of fact, was made by us.

Shri V. P. Nayar: May I know the 
number of strikes and the number of 

^an -hours lost on account of strikes

in the various ordnance factories 
during 1953-54?

Shri Satish Chandra: The hon. Mem
ber may put a separate question.

Sardar A. S. Saigal: Is it not a fact 
tha|i the civil employees of Defence 
establishments get their grievances 
rectified when other Defence 
employees cannot do it, and how is the 
Government going to solve this 
anomaly?

Shri Satish Chandra: The question
is beyond iT̂ e, I could not understand 
it.

^  arrr
5?TT If I

Mr. Speaker: We will go to the next 
question.

Union P ublic Service Commission

•>=807. Shri Dabhi: Will the Minister 
of Home Affairs be pleased to state:

(a) whether it is a fact that the 
Union Public Service Commission has 
recommended to Government that 
some statutory safeguards should be 
provided to minimize the possibility of 
increase in number of cases in which 
Government might depart from the 
advice of the Commission; and

(b) if so, whether Government pro
pose to accept this recommendation?

The Deputy Minister of Home Affairs 
(Shri Datar): (a) and (b). Govern
ment have already adopted the con
vention that the advice of the Union 
Public Service Commission should, as 
a rule, be accepted. Where, however, 
good and sufficient reason #xists for 
departing from that advice. Govern
ment must take decisions which ap
pear to them to be the best in the 
public interest. The necessary statu
tory safeguard has already been pro
vided in Article 323 of the Constitu
tion which requires Government in 
such cases to place before Parliament 
a memorandum explaining the reasons 
for non-acceptance of the Commission’s 
advice. Furthermore, experience has 
shown that out of several thousands of 
cases in which the Commission is an
nually consulted, the number of cases
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in which Commission’s advice was not 
accepted by Government is extremely 
small. Government do not, therefore, 
consider it necessary to provide any 
more statutory safeguards.

Shri Dabhi: May 1 know the number 
and the nature of the cases in which 
Government did not accept the advice 
of the Union Public Service Commis
sion?

Shri Datar: I may give the number 
though not the nature. Annually 
about 5,000 to 6,000 cases are referred 
to the Union Public Service Commis
sion. In 1950-51, their advice was 
departed from in six cases, in 1951-52 
in one case and in 1952-53 in two 
cases.

Shri Dabhi; May I know the reasons 
for the departure?

Shri Datar: The reasons have been
explained in the memo to which I have 
invited the hon. Member’s attention.

Shri Thitnmaiah: May I know whe
ther there are any rules to check the 
actions of the Union Public Service 
Commission if the actions of the Union 
Public Service Commission are not in 
conformity with the rules of recruit
ment?

Shri Datar: This House has supreme 
authority to check the alleged actions 
of the Union Public Service Commis
sion.

Shti K. K. Basu: May I know how 
many of the cases in which the Gov
ernment could not accept the recom- 
mendationft of the Union Public Ser
vice Commission relate to Class I 
officers?

Shri Datar: I would require notice.

( ^ )  tvfhFnfV
efhPTT ^  anf ^

t ;

(?f) 7 ^  ^  ^

(^ )  ^nTrT # w  #  WT ^

The Parliamentary Secretary to the 
Minister of Finance (Shri B. R. 
Bhagat): (a) The amount of technical
assistance received so far, in terms of
money, under the United Nations 
Tiechnical Assistance Administration
Programme is as follows:

Obligations incurred upto 1952
$240,873.

Obligations incurred in 1953
$164,085.

Amount approved for 1954
$188,800.

(b) It was received in the form of 
services of experts, training facilities, 
and equipment ancillary to the ser
vices of the experts.

(c) India has been making full use 
of the technical assistance available 
under the Expanded Programme of 
Technical Assistance of the United 
Nations. She also provides expert 
assistance as well as training facilities 
in India for nationals of other coun
tries, at the request of the United 
Nations Technical Assi.stance Adminis
tration.

Sardar Hukam Singh: Is India the 
biggest recipient of this technical aid?

Shri B.'R. Bhagat: I cannot say off
hand. But. there are obviously othc:/ 
countries also.

Sardar Hukam Sin^h: What are the
other coi^tries which sent their 
nationals for training during the last 
year to India?

Shri B. R. Bhagat: There has been 
no occasion for India to provide assist
ance under U.N.T.A.A. Under other 
specialised agencies experts and train
ing facilities have been provided. 
Figures regarding this are not readily 
available. These aifencles are handled 
by other Ministries.
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Sardar Hukam Sin^b: May I know 
whether India sent out its technical 
experts to any other countries during 
the last year under this schenne?

Shri B. R. Bhagat: No, not under
the scheme but a number of experts 
have been sent out under the Colombo 
Plan.

T ea c h in g  o f  H in d i  in  M a n ip u r

*812. Shri Rtohanff Keishing: WiU the
Minister of Education be pleased to
state:

(a) whether it is a fact that the 
Government of Manipur has been grant
ing a sum of Rs. 50/- per mensem to 
certain high schools and middle English 
Schools for the teaching of Hindi;

(b) if so, the number of schools 
which have been receiving the grant; 
and

(c) whether Government propose to 
extend such grant to all Government 
aided ^i£^ and! middle English Schools 
in Manipur?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. Das):
(a) Yes, Sir.

(b) One school.
(c) Yes, to deserving institutions in 

accordance with the revised rates of 
maintenance grants to aided schools 
in Manipur.

Shri Rishang Keishing: Has the Gov
ernment any proposal to increase the 
amount?

Dr. M. M. Das: Amount of what?
Maintenance grant to the school?

Shri Rishang Kelphing: Yes.

Dr. M. M. Das: I beg to have notice 
of the question.

Shri M. L. Dwivedi: What is the
success achieved in imparting Hindi 
education to the school students?

Dr. M. M. Das: The question relates 
to a particular grant of Rs. 50 which 

was given monthly In Manipur to 
schools for imparting education in 
Hindi.

Shri M. L. Dwivedi: I want to know 
whether any success has been achiev
ed out of this grant.

Dr. M. M. Das: Considerable success 
has been achieved.

' C aste  D is t in c t io n s

*813. Shri S. V. L. Narasimhamt
Will the Minister of Home Affairs be 
pleased to state;

(a) whether the Government of India 
are aware of the provision of a column 
for stating the ca&te or sub-caste in 
all application forms for employment, 
scholarships, and admission to educa
tional and other institutions; and

(b) the steps that Government pro
pose to take for eliminating this caste 
distinction?

The Deputy Minister of Home Affairs 
(Shri Datar): (a) and (b). Yes; this 
is required to safeguard the interests 
of Scheduled Castes and Scheduled 
Tribes in the matter of empolyment, 
scholarships, and admission to educa 
tional and other institutions.

Shri S. V. L. Narasimham; M a y  1
know whether it is not possible to 
content oneself with calling him as 

belonging to the Scheduled Castes or 
backward classes?

Shri Datar: I may point out to the 
hon. Member that there are a number 
of backward communities to whom 
grants are made by the Education 
Ministry.

T raining for Abnormal Children

*816. Shri Bhagwat Jha Azad: WiU
the Minister of Education be pleased to 
state:

(a) whether Government propose to 
start any training course or classes for 
abnormal children especially the men
tally deficit;

(b) whether there is any institution 
in India for such children; and

(c) whether experts are available for 
such type of work In the country?



949 Oral Answers 11 SEPTEMBER 1954 Oral Answers 950

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. Das):

(a) No.

( b )  Y e s .

(f) There are not many experts in 
this field in India.

Shri Bhagwat Jha Azad: In answer 
to part (b) of the question, the answer 
is ‘Yes\ What is the arrangement
that is being made for the training of 
such abnormal children?

Dr. M. M. Das: There is an institu
tion in Bombay under the name, 
School for Children in need of special 
care. That is a private institution. 
We have given some aid to that insti
tution.

Shri Bhagwat Jha Azad; May I
know whether Government have got 
any assessment or idea of thfe number 
of such children? What is the strength 
of the school that is caring for such 
children?

Dr. M. M. Das: The strength of the 
private school is about 60 pupils. Sixty 
pupils are on the rolls now so far as 
our information goes. We have not 
taken any census about how many 
children require such training.

Shri Gidwani: Is the Central Insti
tute of Education considering any pro
posal for starting an in.stitution for 
these deficient children?

Dr. M. M. Das: There is a proposal 
for appointing a National Advisory 
Council for the Education of the 
handicapped, which will take up this 
question in due course. It is expected 
that in the next Five Year Plan, some
thing may be done in this regard.

B a sic  E d u c a t io n

*817. Shri Dabhi: WiU the Minister 
of Education be pleased to state:

(a) whether it is a fact that Gov
ernment are officially committed to 
basic education; and

(b) il so, whether Government have 
introduced or propose to introduce basic

education in the public schools run by 
Government?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. Das):
(a) Yes.

(b) As no Public Schools are direct
ly under the Government of India, the 
question does not arise.

Diwan Raghayendra Rao: May I
know if corresponding courses and 
curriculum are prepared for the 
Secondary schools so that the pupils 
who have completed their education 
in the basic schools may take advant
age of the further studies?

Dr. M. M. Das: Every attempt is
made by the Central Government to 
co-ordinate the basic system of train
ing with the post-basic or secondary 
system.

D e l h i P o ly tec h n ic

♦818. Shri V. P. Nayar: Will the 
Minister of Education be pleased to 
state:

(a) whether it is a fact that so far 
rules have not been framed reigarding 
the promotions from one grade to the 
next higher grade for the staff of the 
Delhi Polytechnic; and

(b) if so, the reasons therefor?
The Parliamentary Secretary to the 

Minister of Education (Dr. M. M. Das):
(a) and (b). Rules have been framed 
for promotion to Class I and Class II 
posts in the Delhi Polytechnic but 
they have not been finalised as they 
are still under discussion with the 
Union Public Service Commission. As 
soon as these are finalised, rules for 
promotion for Class III posts will be 
finally laid down by the Governing 
Body of the Polytechnic, but promo
tions from Class IV and Class III and 
within Class III are now regulated by 
rules on the same lines as for Class 
I and Cla.‘̂ s II posts.

Shri V. P. Najar. In regard to the 
rules which are being finalised in res
pect of Class I and II officers, may I 
know whether before the rules are
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finalised, promotions have been made 
in such a haphazard manner that it 
has given rise to considerable concern 
to the members of the staff?

Or. M. M. Das: Gnvernment do not
agree that promotions have been made 
in a haphazard manner. But, promo
tions have been given to deserving 
candidates.

Shri V. P. Nayar; The hon. Parlia
mentary Secretary said that it was 
not done in a haphazard manner. May 
I know whether Government are giv
ing promotions in any planned man
ner?

Dr. M. M. Das: Yes. Sir. The effi
ciency of the candidate is taken into 
consideration.

Shri V. P. Nayar: Do the Govern
ment have any rule which provides for 
promotion from one department to an
other on the basis of entry in service^

Dr. M. M. Das: Yes, Sir. Generally, 
recruitment to a new vacant post is 
made in three ways. (1) Direct recruit
ment in which the post is advertised;
(2) by promotion in which the post 
is not advertised, but the junior post 
holders’ efficiency is taken into con
sideration and (3) transfer from one 
department to the other.

Pandit S. C. Mlshra jrOfc—
Mr. Speaker: Order, order. The

Question Hour is over. Yes, Short 
Notice Question. Mr. GidwanL

Short Notice Question and Answer
F a c t  F in d in g  C o m m it  t 11 (P a n k  D is p u t e

S.N.Q. No. 10. Shri Gidwanl; Will 
the Minister of Finance be pleased to 
state:

(a) whether the attention of Gov
ernment has been drawn to a news 
item publishedi in the Times of India 
dated 4th September, 1954 on page one, 
Delhi Edition, to the effect that the 
Government of India are likely to 
appoint a fact finding committee

shortly to collect data relevant to the 
Bank dispute; and

(b) if so, the terms of reference of 
the committee and when it will be ap
pointed

The Minister of Finance (Shri €. D. 
Deshmukh): (a) and (b). Government 
have since seen the news item. It is 
proposed, as the Prime Minister 
observed, to enquire into the facts 
bearing on this specific dispute more 
fully, although not necessarily through 
a committee.

It has already been stated by the 
Prime Minister in the Rajya Sabha on 
the 2nd September and by me in the 
Lok Sabha on the 30th August and m 
the Rajya Sabha on the 2nd September 
that in pursuance of the recommenda
tions of the Shroff Committee, steps 
will be taken to appoint an Expert 
Committee to examine, among other 
things, ways and means of rationalis
ing the wage and salary structure in 
the banking system and to explore 
possible avenues of reducing the bur
den of operating costs. The question 
is presently under examination in 
consultation with the Reserve Bank.

This is slightly more expanded than 
the reply that was circulated.

Shri Gidwani: Since he has no inten
tion of appointing a committee, what 
will be the procedure then?

Shri C. D. Deshmukh: The procedure 
may be that departmental officers, in 
consultation with the Reserve Bank 
officers, will be asked to go into any 
further representations in regard to 
the facts of the situation that might be 
supplied by the employees or from any 
other source.

Shri GMwani: Will the bank
employees or the labour be associated 
in any way with that enquiry?

Shri C. D. Deshmukh: There will be 
no formal association, but the enquiry 
will result from representations made 
by employees. They will also be given 
an opportunity of seeing the data that 
have already been collected.
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Shri Joachim Alva: Do Government 
propose to make any enquiry into the 
working of the fifteen or seventeen ex
change banks, the so-called foreign 
banks, which have throttled Indian 
economy, whose profits are enor
mous...

Mr. Speaker: Order, order. The hon. 
Member may straight ask for the in
formation that he wants.

Shri Joachim Alva: Yes, Sir, I am
just asking... which have throttled 
Indfan economy and also where there 
arc no Indian employees in the higher 
cadres?

Shri C. D. Deshmukh: No such
separate enquiry is contemplated.

Shri Gidwani rose—

Shri Joachim Alva: One more ques
tion.

Mr. Speaker: Let him ask.

Shri Gidwani; Has the attention of 
the Government been drawn to the 
resulution passed by the Central Com
mittee of the All-India Bank 
Employees’ Union to the ellect that 
not only the Governme'ht order is de
fective, but it also reduced the basic 
pay of about 90 per cent, of bank em
ployees immediately with conse
quential loss on provident fund, bonus 
and gratuity? If so, what has the Gov
ernment to say about it?

Shri C. D. Deshmukh; These are also 
among the facts to be enquired into.

Shri K. K. Basu: Apart from the en
quiry into the facts supplied by em
ployees, does the Government propose 
to send a questionnaire of their own 
to elicit more facts so that the data 
can be more complete?

Shri C. D. Deshmukh: We have not 
quite decided that. We have data e
lating to thirty banks out of 129 which 
were affected by the award. These 
thirty banks were representative and 
possibly they account for a large pro
portion of the business, but it is pos
sible that We shall try and obtain, pro
vided it does not entail any great ex
penditure of time, data in regard to

any other important banks that might 
have been left out.

Mr. Speaker: We will now proceed
tu the next item.

Shri H. N. Mukerjee: May I ask......

Mr. Speaker: No. no.

WRITTEN ANSWERS TO QUESTIONS

Oronancb D epots

♦775. Shri Nambiar: Will the Minis
ter of Defence be pleased to refer to 
the reply to starred question No. 622 
asked on the 4th December, 1958 and 
state:

(a) the progress of re-organisation 
programme undertaken in the various 
Ordnance Depots;

(b) whether all the stock in the Ord
nance Depots is properly stacked and 
stocked; and

(c) whether sufficient covered accom
modation is now available in these 
Ordnance Depots for the proper stock
ing of the materials to protect them 
from the effects of weather?

The Deputy Minister of Defence 
(Shri Satish Chandra): (a) The re
organisation scheme which was start
ed in the various Ordnance Depots in  
June 1950, has since been completed 
in all the Depots except for certain 
items in the Central Ordnance Depot, 

Agra.

(b) and (c). All the stocks are pro
perly stacked and stocked, but cover
ed accommodation would not be avail- 
aible for some time to come.

Scholarships to Sikkim Students

*784. Shri B. K. Das: WiU the
Minister of Education be pleased to 
state:

(a) whether any students from 
Sikkim have been awarded scholar
ships for study in India under the 
General Cultural Scholarships Scheme;

(b) if so, what is their number so 
far; and



955 W ritten Answers 11 SEPTEMBER 1954 W ritten Answers 956

(c) in what institutions and on what 
subjects they have been receiving edu
cation at present?

The Minister of Education and 
Natural Ret^urces and Scientific Re
search (IVlaulana Azad); ( a )  Y e s , S ir .

(b) and (c). One student, who 
studied for the LL.B. degree at Delhi 
University and left in June, 1954 on 
the completion of the course.

T r a in in g  o f  A fr ic a n  S tu d ents

*786. Shri Bahadur Singh: Will the 
Minister of Education be pleased to 
state the nature of training to be im
parted to the 25 African students 
selected under the General Cultural 
Scholarships Scheme in the year 1953-54 
and 1954-55 for training in cottage 
industries and other vocational subjects 
and the expenditures incurred thereon 
till now?

The Minister of Education and 
Natural Resources and Scientific Re
search (Maulana Azad): The scheme
for training in Cottage Industries is 
quite distinct from the General Cul
tural Scholarships Scheme. This train
ing, for a period of about two years, is 
devised so as to train skilled workers 
and to equip educated unemployed 
persons for suitable industrial employ
ment. One trainee was selected dur
ing 195.3-54 and about Rs. 1,090 have 
been spent so far.

A id  to  T r ib a i, S tud ents  o p  T ripu ra

•787. Shri Biren Dutt: Will the Minis
ter of Education be pleased to state:

(a) whether any aid has been given 
to the Tribal students studying in the 
Karaimura High School of Tripura in 
1953-54; and

(b) whether the students have made 
any representation for aid?

The Minister of Education and 
Natural Resources and Scientific Re
search (Maulana Azad)* (a) No. Sir.

(b) No. Sir.

N a tio n a l  C adht C o r ps

*792. Dr. Ram Subhag Singh: Will 
the Minister of Defence be pleased to 
state:

(a) the number of squadrons attach
ed to the Air Wing of the National 
Cadet Corps at present;

(b) the names of the places where 
they are stationed; and

(c) the total number of cadets in
them? ' ^

The Deputy Minister ol Defence 
(Shri Satish Chandra): (a) 9.

(b) Bombay, Calcutta, Madras, 
Patna, Delhi, Kanpur, Jullundur, 
Nagpur and Bangalore.

(c) 960.

I n v estm en t  o f  C a pit a l  in  K enya

*794. Shri M. S. Gurupadaswamy:
Will the Minister of Finance be pleas
ed to state:

(a) the total amount of Indian 
capital which has been invested in 
Kenya since 1945; and

(b) whether there is any proposal 
to increase this investment?

The Minister of Finance (Shri C. D. 
Drtshmukh): (a) I regret Government 
have no information.

(b) No Sir.

Arrears o f  I ncom e- tax and  S u per -tax

*798. Shri K. C. Sodhia: Will the 
Minister of Finance be pleased to 
state:

(a) the total amount of arrears of 
income-tax and super-tax collections 
standing unrealised on the 31st, March 
1954;

(b) whether the payment of such 
arrears is allowed in instalments and 
if so, under what circumstances;

(c) whether any amount was w rit
ten off during 1953-54; and

(d) if so, how much?
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The Deputy Minister of Finance
(Shrl m. C. Shah): (a) The total
amount of income-tax and super-tax 
demand standing unrealised on the 
31st March, 1954 was Rs. 16^’6 crores.

(b) Yes; Payment of arrears is al
lowed in instalments where it appears 
lhat the assessee is not in a position to 
pay the entire demand immediately 
and that by granting instalment, re
covery of the total amount will be 
facilitated. In such cases assessee is 
usually called upon to ffurnish ade

quate security.
(c) and (d). The total amount of 

tax written ofl during 1953-54 was 
about Rs. 10 lakhs.

F oreigners in Ordnance Factories

- 8̂06. Shrl Nambiar; Will the Minis
ter of Defence be pleased to state:

(a) the number of foreign experts 
engaged in each Ordnance Factory in 
India;

(b) their emoluments and other ser
vice conditions; and

(c) the steps that are being taken 
by Government to m ake 'ou r techni
cians, independent of the guidance of 
foreign experts in these trades?

The Deputy Minister of Defence 
(Shri Satish Chandra): (a) and (b). 

A statement is laid on the Table of the 
Sabha. [See Appendix IV, annexure 
No. 61.]

(c) Suitable Indian Officers have 
been attached to these technicians. T 
is intended that the Indian Officers 
should replace the foreign technicians 
as soon as they have acquired suffi
cient experience.

SPEaAL Reorga^ sation U nit

*808. Ch. Raffhubir Singh: Will the
Minister of Home Affains be pleased 
to state:

(a) the number of persons declared 
surplus from Central Government 
Offices as a result of the recommen
dation of the Special Reorganisation 
Unit; and

(b) how many of them have been 
re-employed?

The Deputy Mini^pter of Home Affairs 
(Shri Datar); (a) 678 persons were 
declared surplus so far as a result of 
the recommendations of the Unit 
referred to.

(b) Of the persons mentioned above, 
571 have been re-employed.

P ublic Service Commissions

*<810. Shri B. K. Das: Will the
Minister of Home Affairs be pleased
to state:

(a) whether as suggested in the 
First Five Year Plan any steps have 
so far been taken for the objective 
assessment of the way in which a r
rangements of recruitm ent to posts 
by Public Service Commissions have 
worked;

(b) if not, what are the reasons 
therefor; and

(c) whether any changes in any 
particular direction have so far been 
effected for the recruitm ent of better 
personnel through the Public Service 
Commissions?

The Minister of Home Affairs and 
States (Dr. Katju): (a) to (c). The
Union Public Service Commission have 
made arrangements to obtain from the 
Ministries concerned periodical assess
ments for the first two years of the 
merit and performance of all persons 
appointed on the recommendation of 
the Commission. Confidential periodi
cal assessments are also made by the 
Ministries concerned in respect of per
sons appointed on the results of compe
titive examinations conducted by the 
Commission. A study of this material 
has shown that there is no serious 
reason to apprehend that the present 
arrangements for recruitment through 
the Union Public Service Commission 
do not produce personnel of the 
requisite quality. The objective review 
has however shown that there is room 
for improvement in respect of the 
time taken in completing the process 
of recruitment. With the concurrence 
of the Commission Government have 
recently issued instructions designed 
to minimise such delays.
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W o m e n ’s S a vings C a m p a ig n

r  Shrl A. K. Gopalan:
\  Shrl V. P, Naynr:

Will the Minister of Finance be 
pleased to state:

(a) the expenditure incurred on the 
Women’s Savinifs Campaign till the 1st 
July. 1954;

(b) the total amount incurred on the 
working of the Central Advisory Com
mittee for Women’s Savings Campaign 
so far; and

(c) the collections made by members 
of the Committee from their respective 
areas?

The Deputy Minister of Finance 
(Shri A. C. Guha): (a) About Rs.

41.000 since September, 1953.

(b) About Rs. 25,000 upto the end 
of June. 1954.

(c) Collections under the Women’s 
Savings Campaign since its commence
ment on the 1st October, 1953 to 30th 
June, 1954 in the respective areas have 
been as follows:

Area Amount
collected

Rs.
1. Madhya Bharat & Ajmer 4 >5 4 j530
2. Delhi 1,96,320
3. Hyderabad Infonnation is not

available.
4. Madras 89,300
5. Bombay 2,23,200
6. Malabar & Travancore Cochin 36,340
7. A ssa m  11,285
8. Andhra 16,140
9. Madhya Pradesh, Bhopal and

Maharashtra 6,28,220
10. Gujrat, Saurashtra & Kutch 40,000
11. Mysore 670
12. Punjab, PEPSU and Himachal

Pradesh 2,70,330
i3- West Bengal, Bihar and Orissa 745
14. Rajasthan 6 ,9 3 ,9 3 ©
15. Uttar Pradesh 58,105

Total 2 7*1 9 ,115

In addition, promises amounting to 
over Rs. 6 lakhs have been received.

O rdnance  C o m m a n d a n t  ̂ D bhu

381, Shri V. P. Nayar: WUl the
l\^inister of Defence be pleased to state:

(a) the total expenditure on the es
tablishment of Ordnance Commandant, 
Oehu from its inception till the 1st 
July, 1954;

(b) the purpose for which this office 
has been established; and

(c) how far it has achieved the pur
pose for which it was set-up?

The Deputy Minister of Defence 
(Shri Satish Chandra): (a) Rs. 4,08,74S 
from 1st December, 1948 upto 31st 
July, 1954.

(b) HQ. Dehu Ordnance Depot was 
raised as a measure of efficiency, to 
bring ail the Ordnance Installations 
located at Dehu (i.e. Central Ordnance 
Depot, Ordnance Depot, Ammunition 
Depot and Vehicle Depot) under the 
control of one Commandant, who would 
be responsible for the general co-ordi
nation of administration and executive 
matters. On creation of the appoint
ment of Ordnance Commandant, in the 
rank of a Colonel, the rank of the 

Comd. COD Dehu was down-graded 
from Col. to Lt.-Col.

(c) It has been discharging the func
tion for which it was set up, satis
factorily.

M a lpra ctices

382. Shri V. P. Nayar: Will the 
Minister of Defence be pleased to stater

(a) whether it is a fact that a court 
of enquiry was held sometime back, 
on certain allegations regarding the 
construction of a huge building, by a 
senior official of the Indian Army, 
while he was the Sub-Area Commander 
in Poona; and

(b) if so, whether Government will 
place on the Table of the House a ccpy 
of the proceedinigs of the court of en
quiry referred to above?
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The Minister of Defence Orgranisa. 
lion (Shri Tyag^i): (a) No court of en
quiry was held.

(b) Does not arise.

► S a n sk r it  I n st it u t io n .s in  R ajasthani

383. Shrl Karni Sinirbji: Will the
Minister of Education be pleased to
state:

(a) the number of Sanskrit Schools 
or Colleges in Rajasthan aided by the 
Central Government;

(b) the number and names of insti
tutions in Rajasthan that have been 
given grants by the Central Govern
ment for Research work; and

(c) the subjects in which these insti
tutions conduct research?

The Minister of Education and 
Natural Resources and Scientific Re
search (MauJana Azad): (a) Nil.

(b) and (c). As no specific period 
has been mentioned, information re

lating to the year 1953-54 (upto 12th 
February, 1954) is given .below:

No, of Institutions: One.

Name: The Vidya .Bhawan
Teachers Training College.
Udaipur.

Subjects of research: (i) the
causes of indiscipline among 
the students; and (ii) the pre
sent educational system and 
the requirements of a demo
cratic social order.

M ed ica l  C are o f  Stu d ents

384. Shrl V. P. Nayar: Will the Minis
ter of Education be pleased to state:

(a) whether Government of India 
have given any grant to any state for 
the medical care of the needy students 
during the period 1947 to 1954;

(b) the amount given to each State 
year-wise;

(c) whether Government have under 
its own auspices conducted a student 
health survey any time after 15th 
August, 1947; and

365 LSD.

(d) if not, whether it is proposed to 
undertake such a survey in t)ie near 
future?

The Minister of Education and 
Natural Resources and Scientific Re
search (Maulana Azad): (a) No.

(b) Does not arise.

(c) No.

(d) No scheme for such a survey 
has yet been formulated.

M ed ica l  C are o f  Stu d ents

385. Shri V. P. Nayar: Will the Minis
ter of Education be pleased to lay on 
the Table of the House a statement 
showing the per capita expenditure 
incurred for the medical care of 
students in the various States?

The Minister of Education and 
Natural Resources and Scientific Re
search (Maulana Azad): No expendi
ture has been incurred by the Q o ^
ernment of India for the medical care 
of students in the various States.

Information is not readily available 
of the expenditure incurred for this 
purpose by the State Governments.

I n d ia n  T eams sen t  abroad

386. Shri V. P. Nayar: Will the Minis
ter of Education be pleased to lay on 
the Table of the House a statement 
showing the following details about 
the Indian teams which were sent 
abroad with assistance from Govern
ment in the years 1952-53 and 1953-54:

(a) the number of actual partici
pants in the Sport or Game;

(b) the number of non-participants 
who went with the team;

(c) the honours won by each team;

(d) the total expenditure on each 
team; and

(e) the names of the Sports Organi
sations which sponsored the tour in 
each case?

The Minister of Education and 
Natural Resources and Scientific Rc- 
Hearch (Maulana Azad): (a) to (d).
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Information is not readily available 
and it is being collected.

(e) List of the Sports Organisations 
which sponsored the tour is placed on 
the Table of the House. I See Appendix 
IV, annexure No. 62.]

S po r ts  a nd  G ames in  I n d ia

387. Shrt V. P. Nayar: Will the
Minister of Education be pleased to 
lay on the Table of the House a copy 
of the note sent up by the Minister of 
Health for consideration at the Con
ference on sports convened by tiie 
Ministry of Education in August, 1954?

The Minister of Education and 
Natural Resources and Scientific Re- 
rsearch (Maulana Azad): A copy of a 
note sent personally by Rajkumari 
Amrit Kaur for consideration by the 
Conference on Sports is placed on the 
Table of the House. [See Appendix IV, 
annexure No. 63.]

G o ld  a nd  S ilver

388. Sardar A. S. Saigal: Will the
Minister of Finance be pleased to state;

(a) the balance of trade position 
with respect to the import and export 
of gold and silver bullion during the 
period from 1st January to 30th June, 
1954;

(b) whether it is a fact that the 
quantum of import during the above 
period was much less than the ex
port of the above commodities;

(c) if so, by what amount the im
port fell short in these months; and

(d) what was the cause of the fall 
in imports?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) to (c). The informa
tion is given in the Accounts relating 
to the Foreign (Sea, Air and Land) 
Trade and Navigation of India, a copy 
of which is available in the Library of 
trie Sabha.

(d) Does not arise as there is no 
fixed relationship between the 
quantum of exports and the quantum 
of imports.

O rd na n ce  E st a b l ish m en ts

389. Shri V. P. Nayar; Will the Minis
ter of Defence be pleased to state:

(a) the declared strength of (i) 
pfermanent (ii) temporary and (lii) 
extra temporary hands in the Ordnance 
Establishments of the Indian Army 
Navy and Air Force during—

(i) the last world war

(ii) as on 1st June, 1950

(iii) as on 1st June, 1954; and

(b) the strength of war time tempo
rary civilian employees in Defence 
installations whose service conditions 
stipulated that they are to serve for 
the duration of war plus one year?

The Deputy Minister of Defence 
(Shri Satish Chandra); (a) A State
ment is laid on the Table of the Sabha. 
(See Appendix IV, annexure No. 64.]

(b) 394.

R et r en c h m b n t  in  C o c h in  N aval B asb

/  Shri A. K. Gopalan:
\  ilhrt Punnoose:

Will the Minister of Defence be 
pleased to state:

(a) whether it is a fact that some 
civilian empdoyees of the Cochin Naval 
Base were retrenched or reverted in 
the first half of 1954;

(b) the number of employees so 
retrenched and of those who were re
verted to the lower scales; and

(c) the reasons, if any, for such re
trenchment or reverwon?

The Deputy Minister of Defence 
(Shrt Satis* Chandra): (a) Yes.

(b) and (c). Twenty-five civilians, 
who were employed in the Cochin 
Naval Base against vacancies meant 
for Service personnel, were rendered 
surplus consequent on Service person
nel becoming available to man the 
posts. Fourteen of them have been 
reverted to lower appointments and the 
remaining eleven provided with alter
native emplojrments. ' • '
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The Minister of Education and 
Natural Resources and Scientific Re
search (Maulana Azad): The total
number of teachers is 14, including the 
Principal an(i the Vice-Principal.

The total number of students during 
the current session is 105.

Grants to Universities

392, Dr. Ram Subbag Sinxb: Will the 
Minister of Education be pleased to
state:

(a) whether it is a fact that .some 
Indian Universities have requested the 
Government of India for non-recurring 
grants for construction of college 
buildings, hostels and library buildings 
during the current financial year;

(b) if so, the names of those uni
versities; and

(c) whether Government liave taken 
any decision in the matter?

The Minister of Education and 
Natural Resources and Scientillc Re
search (Maulana A*ad); (a) Ves, Sir.

(b) Universities of Agra, Allahabad, 
Andlira, Annamalai. Banaras, Baroda, 
Bombay, Calcutta, Jammu and Kash
mir, Karnatak, Madras, Nagpur, 
Osmania, Patna, Poona, Punjab, Raj- 
putana, Roorkee. Ulkal and the Visva- 
Bharati.

(c) No, Sir.
M anganese (Production)

393. Shri B. C. Da»: Will the Minister 
of Natural Resources and Scientific 
Research be pleased to state:

(a) whether the production of man* 
gapese in India decreased or increased 
in the last six months of this year in 
comparison with the corresponding 
period of ld53;

(b) the percentage thereof; and

(c) how it compares with the world 
production of manganese in the last 
six months?

The Minister of Education and 
Natural Resources and Scientific Re
search (Maulana Azad): (a) to (c). I 
regret, no comparison can be made as 
production figures are compiled on i 
twelve-monthly basis and information 
regarding 1.954 is not yet due.

Manganese (Cost of Production)

394. Shri B. C. Das: Will the Minister 
of Natural Resources and Scientific 
Research be pleased to state what is 
the average cost of production per ton 
of manganese from manganese mines?

The Minister of Education and
Natural Resources and Scientific Re-
sarch (Maulana Azad): Cost of pro
duction of manganese varies from 
mine to mine in each State. A state
ment showing information collected is 
laid on the Table of the House. [See 
Appendix IV, annexure No. 65.]

D efence Servicbs Colony, K ilokri

395. Pandit Munishwar Datt Upa- 
dbyay: Will the Minister of Defence be 
pleased to state:

(a) whether the houses constructed 
in the Defence Services Colony at 
Kilokri are intended for active service
men or for ex-servicemen to be occu
pied by them permanently;

(b) if they are for active service-men, 
whether they are given on rent or on 
any other basis; and

(c) what is the significance of the 
colony houses being constructed under 
the Co-operative Society of Commis
sioned or non-Commissioned Oflftcers?

The Minister of Defence Organisa
tion (Shri Tyagi): (a) G overnm ent 
have not constructed any houses in the 
Defence Services Colony at Kilokri. 
They have merely allotted plots of 
land for construction of houses to 
displaced service and ex-service offir 
cers and men.
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(b) The plots have been allotted on 
the basis of 99 years’ lease on payment 
Df annual premium calculated at Rs. 
10 per square yard, and ground rent 
assessed at three per cent, of the 
premium fpr the first twenty years.

(c) Some of the allottees in the 
Defence Services Colony at Kilokri 
have formed a Co-operative House 
Building Society, which maintains 
technical staff to prepare plans, works 
out specifications and supervises the 
construction of buildings on behalf of 
its members.

A id  to  S o cia l  W elfare O rg a n isa tio n s

r Pandit Mimlsliwar Dali Upa-
396.  ̂ dhyay:

Pandit D. N. Tiwary:
Will the Minister of Education be 

pleased to state:

(a) the names of organisations in each 
State which received aid from the Cen

tra l Social Welfare Board in the year
1953-54; and how many of them  will be 
given aid during 1954-55 and to what 
extent;

(b) what is the criterion for grant
ing aid to the institutions;

(c) whether any recommendation oi 
certification is necessary for securing 
the aid; and

(d) if so, whose?

The Minister of Education and 
Natural Resources and Scientific Re
search (Mauiana Azad); (a) A state
ment showing organisations aided by 
the Central Social Welfare Board dur
ing 1953-54 is placed on the Table of 
the Sabha. [See Appendix IV, an- 
nexure No. 66.]

About 1,500 organisations are expect
ed to receive financial aid during 1954
55 and the total amount earmarked 
for this purpose is Rs. 75,00,000.

(b) to (d). The Board has laid 
down certain principles regarding the 
standing, work and financial status of 
the organizations and all requests for 
grants are examined in the light of 
these principles.

Seizu re  o f  G o ld

897. Shti S. C. Samanta: Will the 
Minister of Finance be pleased to 
state:

(^) the quantity of gold seized by 
the Customs Preventive staff at Cal
cutta Port from January 1953 to July, 
1954;

(b) the biggest seizure made during 
the above period; and

(c) the number of cases in which the 
force guards, have been involved in the 
smuggliAg of gold and how they have 
been dealt with?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) The quantity 
of gold seized by the Customs Preven
tive staff at Calcutta Port from 
January, 1953 to July, 1954 is 10,692‘91 
tolas.

(b) The biggest seizure involving 
8,983 64 tolas of gold look place on 
11th May. 1954 on board S. S. “Eastern 
Queen**.

(c) If the hon. Member desires to
know whether any officers of the
Customs Preventive staff were impli
cated in the smuggling of gold, the 
answer is, no.

W ar S ervice  C andidates V acancies

398. Shri AJit Singh: Will the
Minister of Home Affairs be pleased 
to state:

(a) how many vacancies for
‘war service* candidates have been 
reserved since 1947 in tihe various 
Ministries of the Government of
India; and

(b) how many have been filled up 
so far by such candidates* according
to categories?

The Deputy Minister of Honie Affairs 
(Shri Datar)- (a) and (b). There has 
been no reservation of vacancies for 
‘war service* candidates after 1947. 
70 per cent, of the vacancies arising 
between 1942 and 1945 inclusive wei*e 
reserved for such candidates. For the 
years 1946 and 1947, reservations for 
‘war service* candidates were governed
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by an ofRce memorandum issued by 
the then Home Department, dated the 
16th August, 1946, a copy of which is 
placed on the Table of the House. [See 
Appendix IV, annexure No. 67.] 

The numbers of vacancies actually 
reserved and filled by ‘war service’ 
candidates in pursuance of these 
orders are not readily available.

Estate P uty on Agricultural L ands

401. Shri S. V. Ramaswamy: Will 
the Minister of Finance be pleased to 
state:

impressing on them the advantages of 
authorising the Centre to legislate for 
the levy of estate duty on agricultural 
land to secure uniformity in imposition 
of the duty. Those States which agreed 
to this, passed the necessary resolu
tions under Article 252 of the Consti
tution, while others which did not agree, 
wanted to wait and see the working or 
to levy the duty themselves. Estate 
Duty in respect of agricultural land is 
a S ^ te  subject and we cannot compel 
the States to adopt the Estate Duty 
Act, 1953, under Article 252(1) of the 
Constitution.

(a) whether subsequent to the pas
sing of the Estate Duty Act, any of 
the States (other than those mention
ed in the First Schedule of the Act) 
have passed resolutions adopting this 
Act as contemplated in Article 252(1) 
of the Constitution of India in respect 
of the estate duty on agricultural 
lands situated in those States;

<b) if so, the names of the States 
who have passed such resolutions; 
and

IMPERL^L Bank of In d u

402. Shri Hem Raj: Will the Minis
ter of Finance be pleased to state:

(a) the number of branches opened 
by the Imperial Bank of India in the 
different parts of India during the 
years 1952-53 and 1953-54, State-wise; 
and

(b) the number of branches which 
are proposed to be opened in 1954-55, 
State-wise?

(c) the steps that are being taken 
to see that all the States pass such 
resolutions? •

The Deputy Minister of Finance (Shri
M. C. Shah): (a) and (b). Sub
sequent to the passing of the Estate 
Duty Act, 1953, the States of Assam 
and Bihar have adopted the Act in res
pect of the estate duty on agricultural 
lands situated in those States by pas
sing resolutions on the 18th and the 
15th March, 1954, respectively.

. (c) All States were addressed on 
the subject as far back as April, 1951,

The Deputy Minister of Finance 
(Shri A. C. Guha): (a) and (b). In 
pursuance of the recommendation of the 
Rural Banking E n q u ir y  Committee, the 
Reserve Bank of India made arrange
ments with the Imperial Bank of 
India whereby the latter agreed to 
open 114 branches during its flve-year 
expansion programme beginning from 
1st July, 1951. A statement showing 
the number of branches opened so far 
by the Imperial Bank of India in Parts 
‘A’ and ‘C’ States since 1st July, 1951, 
and proposed to be opened during the 
remaining period, i.e., by the 30th June,
1956, is given below:

Number of branches agreed 
upon to be opened during 
the five-year period ending 

on 30-6-56

Number of branches 
opened up to the

30-8-1954

Number of branches 
which are yet to be 
opened by 30-6-1956

Part StaUs
Andhra 4 1 3
Assam 5 I 4
Bihar 7 3 4



971 W ritten Answers 11 SEPTEMBER 1954 W ritten Answers 972

Number of branches agreed Number of branches Num ber of branches 
upon to be opened during opened up to the which are yet to be 
the five-year period ending 30-8-54 opened by 30-6-195^

on 30-6-56

Bombay 20 10 10
Madhya Pradesh 16 t 7 9
Madras 2 ' . . 2
Orissa 6 2 4
Punjab 8 5 3
U ttar Pradesh 21 13 8

W est Bengal II 3 8

P art ‘C* States

Ajm er I I
Bhopal I . . I

Coorg I . . I
Himachal Pradesh 3 . . 3
Kutch 2 I I
Manipur I I

Tripura I I
Vindhya Pradesh 4 2 2

T otal 114 48 66

It cannot be said how many of the 
remaining 66 branches will be opened 
during the rest of the year 1954-55. 
The year-wise number of branches 
opened is as below:

July 1951— June 1952 Bombay 2, Madhya 
Pradesh Punjab i 
and Uttar Pradesh i.
Total 5

July 1952— June 1953 Andhra i, Assam i, 
Bihar i ,  Bombay 4, 
M adhya Pradesh 4> 
Orissa 1, Punjab 4, 
Uttar Pradesh 9, ‘West 
Bengal ^ and Kutch i.
Total 29

July T953— June 1954 Bihar 2, Bombay 3, 
M adhya Pradesh 2, 
Orissa Uttar Pradesh 
3 and Vindhya Pradesh
2.
Total 13 

July and August 1954 Bombay i

v o ^ . t f tw T o f f to  n irf : 'w r  

ftm  ^  fi’TT Pp

( P m  3i«nrT 'tt 
VT ^  v1v>iT am f̂ rfrnm) 3Tf«rPnnT

TTJjff ^  <|t?Mrrr ^

<TT TT % p’t

anjwfa SRPT ^  f  ?

The Deputy Minister of Finance 
(Shri M. C. Shah): The President has 

conveyed his assent under provisions 
of Article 286(3) of the Constitution 
to Sales Tax legislation on essential 
goods in the undermentioned States 
after the enactment of the Essential 
Goods (Declaration and Regulation of 
Tax on Sale or Purchase) Act, 1952:

1. Bihar.
2. Bombay.
3. Madhya Bharat. *
4. Rajasthan.

5 . Saurashtra.
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LOK SABHA
Saturday, 11th September, 1954

The Lok Sahha met at Eleven of the
Clock

[Mr. Speaker in the Chair]

QUESTIONS AND ANSWERS 

(See Part I)

12.7 P.M.

P A P ER S LA ID  ON THE TA B LE

Notifications under Salaries and 
A llowances of Ministers A ct, 1952

The Deputy Minister of Home 
Affairs (Shrl Datar): I beg to lay on 
the Table a copy each of the Minis
try of Home Affairs Notifications No. 
18/37/52-Public, dated the 13th Jan
uary, 1954 and No. 18/11/54-Public, 
dated the 15th March, 1954, under 
sub-section (2) of section 11 of the 
Salaries and Allowances of Ministers 
Act, 1952. [Placed in Library. See
No. S-310/54.]

CONVICTION OF MEMBER

Mr. Speaker: I have to inform the 
House that I have received the follow
ing telegram today, or, more correctly, 
last night about midnight or so;

‘‘Speaker House of the People 
New Delhi.

On 10th September, at 11-40 a.m . 
Shri Kandala Subramanyam Mem
ber House of People arrested at 
Karivena Village, Atmakur Police 
Station, Kurnool, Rural District 
Andhra State, under Sections 143 
and 447 I.P.C. in connection with 
an Agrarian Satyagraha. He was 

364 L.S.D .

1476
convicted and sentenced to six 
months rigorous imprisonment 
under Section 143 I.P.C. and three 
months rigorous imprisonment 
under section 447 I.P.C., both 
sentences to run concurrently by 
Stationary Sub-magistrate Nandi- 
kotkur. He is being sent to Alipur 
Jail, Bellary. Detailed report 
follows.’*

That is the intimation that I have 
received today.

CONSTITUTION (THIRD AMEND
MENT) BILL— Contd.

Mr. Speaker: The House w ill now 
proceed w ith the further considera
tion of the motion moved by Shri 
T. T. Krishnam achari on the 10th 
September, 1954 for reference of the 
B ill to Joint Committee.

There are also some amendments. 
They are also under consideration. 
In this connection, the hon. Members 
know the procedure as laid down in 
our rules about considering any mo
tion or any B ill for amendment of 
the Constitution. The discussion, as 
settled by the Business A dvisory 
Committee, will continue up to 1-55 
P.M. Referring to the convention 
which I stated the other day, it being 
interval for lunch, we shall not have 
voting at that time. The voting w ill 
have to be by a division in the lob
bies. The voting will take place 
after the flood debate is over. Inci
dentally that w ill give fu ller time tc 
the flood debate also.

Pandit Thakur Das Bhargava w a i
on his legs.

P a n d it  T h a k u r  B a s  B h a r g a T s
(Gurgaon): Sir, I was submitting
yesterday that the Constitution w a f
not enacted by the framers as if every
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[Pandit Thakur Das Bhargava].

State in India w as a federating xmit, 
in the sense that all its powers w ere 
w ith itself and only certain p o w en  
w ere given to the Centre. A s a m at
ter of fact, our attention has been 
brought to this fact b y Mr. More. 
Still, Mr. More should remember 
that this Constituent Assem bly con
sisted of m any Congress Members, a 
m ajority of Congress Members, and 
they framed the Constitution; and if  
the Congress had a right to pass re
solutions in previous days, that Cons
tituent Assembly had a right to enact 
the Constitution in the m anner they 
pleased.

[Shri Pataskar in the Chair]
It is usual, whenever an argument 
is made, to refer to old resolutions of 
the Congress or to certain other mat
ters which are favourable to the a r
gument which is being sponsored by 
the hon. Member at the time, but it 
is forgotten that at all other times 
all the other Members of the Con
gress have the right to change that 
resolution also. We enacted some
thing in the Constituent Assembly, 
and now we are considering a change. 
Now, is it not up to us to change it. 
It is quite right that this Constitution 
is a sacred document and we should 
not change it in a haphazard) manner 
or without giving full deliberation to 
it. But, at the same time, I do not 
understand why Mr. More is calling 
our attention to the fact that it is a 
federal Constitution.

Sir, in this federal Constitution, we 
gave all the residuary powers to the 
Centre deliberately, and in this Con
stitution, as I submitted yesterday, 
the spirit of unitary federation per
meates everywhere. That is, we have 
got articles 355, 356 also in the Consti
tution, and the Centre is, as a matter 
of fact, responsible to the States also 
and the people of the States for good 
government and for all other pur
poses and to see that the Government 
is carried on in accordance with the 
Constitution. I should, therefore, sub
mit that we have got our own pecu
liar Constitution, and article 368 is

there in the Constitution by virtue o£ 
which we can amend the Constitur 
tion. When I am on article 368, I 
must call the attention of the House 
to one very important factor, nam ely 
that in an amendment of this nature, 
there is a provision given in article 
368, itself, which is very  salutary 
and which says:

“Provided that if  such amend
ment seeks to make any change 
in—

(a) article 54, article 55, article 
73, article 162 or article 241, 
or

(b) Chapter IV  of P art V, Chai>- 
ter V  of P art VI, or Chapter I 
of Part XI, or

(c) any of the Lists in the Seventh 
Schedule, or

(d) the representation of States 
in Parliament, or

(e) the provisions of this article, 
the amendment shall also require 
to be ratified by the Legislatures of 
not less than one-half of the States 
specified in Parts A  and B  of the 
First Schedule by resolutions to that 
effect passed by those Legislatures 
before the Bill m aking provision for 
such amendment is presented to the 
President for assent.".

This means that in a m atter of this 
moment, the States are by law  au
thorised to give their reactions to a 
Bill of this sort as a m ajority of them 
must ratify such a measure. So, the 
safeguard is enacted in article 368 
itself.

B ut barring that, there are certain 
special circumstances in the economy 
of our country, and in the present posi
tion in which we find ourselves to
day, that I cannot see any time when 
the Centre shall feel safe or shall be 
justified in giving all these powers to  
the States. For instance, I cannot 
foresee any time, at least for the 
coming twenty years or so, when there 
will be no plan in this country, so fa r 
as progress is concerned. We have 
today got the First Five Year Plan, 
and the Second Five Year Plan is in
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the offlng, and then, I do not know if 
there w ill not be any third or fourth 
Five Year Plan; I am sure they are 
bound to be there. As long as plan
ning goes on in any country, I cannot 
see how these sorts of powers can be 
completely transferred to the States.

It is true that when we enacted the 
Constitution, we did not foresee that 
these Plans would be coming. In fact, 
we had no clear perception, and no 
clear appreciation of the fact that 
planning w ill have this sort of influe
nce in our economy. As long as plan
ning is these, I do not see how in re
gard to those matters also which are 
of primary concern to the States, the 
States will have full control over all 
the matters which are mentioned in 
article 369. Therefore, to my mind, 
this fact alone, namely that the Plan
ning Commission is there, and that 
the Plans are there, is sufficient to 
lead us to agree to an amendment of 
this entry.

Shri S. S. More (Sholapur): Does
the hon. Member plead that planning 
is kiconsistent with provincial auto
nomy?

Pandit Thakur Das Bhargava: I did
not say so. It is not my intention to 
say so. I do not see how provincial 
autonomy will be affected if  some of 
the powers are concurrent with the 
Centre. I cannot see how planning 
can be successful otherwise. I can 
not see any time when, in the cir
cumstances of our country, price con
trol can be taken away from the 
Central Government. Price control is 
even today in the Concurrent List, 

and if the price control is there, Gov
ernment are able to influence all 
those matters which are mentioned in 
article 369.

Shri S. S. More: It becomes accumu
lated corruption. (Interruptions)

Pandit Thakur Das Bhargaya: It
may mean anything. Shri S. S. More 
is certainly entitled to call it corrup
tion or anything else. He has got 
mastery over his tongue, and he can

find out expressions to express him
self. If price control is a concurrent 
subject, I do not see how provincial 
autonomy in respect of these matters 
can be given to the States for all 
time or even to a full extent. If  the 
Centre can control the price of wheat 
and also the prices of other articles 
like fodder, foodstuffs etc., I would 
like to know how the States can go 
against it, and how that price con
trol can fail to influence the growth 
of foodstuffs and other agricultural 
commodities. Suppose today the price 
of wheat is fixed at a certain amount 
that would also control the price of 
all other commodities, and that w ill 
influence the incentives for growing 
this or that crop. So, I should 
think that as long as price control is 
with the Government of India, it is 
idle to think that there can be pro

vincial autonomy in the matter of 
the production of foodstuffs etc. The 
only point is that I do not consider 
that the Government of India will 
ever behave in such a manner that 
by having this price control on food
stuffs, they will try  to influence the 
production of other things also. It 
is much better that we see things 
in their full perspective, and do 
things rightly and straightforwardly 
and not colouredly and by crooked 
methods. I should, therefore, think 
that as long as the question of plan
ning is there, and as long as we are 
not divided or re-organised into 
States, fully equipped States which 
have got an economy of their own, 
and which are self-sufficient in the 
matter of foodstuffs etc., I cannot 
foresee any future when it will be wise 
for us not to give powers to the Cen
tral Government to control all these 
matters. .

I remember in the year 1949 proba
bly, we had a very good bumper 
crop of gram in Hissar District. We 
approached our Provincial Govern
ment to allow us to export gram. 
Gram was selling at Rs. 6-8-0 per 
maund in Hissar District; it was sel
ling at Rs. 10 in Palwal in Gurgaon 
District, and at Rs. 20 or so in Mad
ras and Calcutta. And yet, we were
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not allowed to export gram. As a 
result, Hissar District alone lost 
something like a crore of rupees. 
What happened in Delhi subsequent
ly? There was a tonga strike here, as 
many hon. Members might remem
ber, and the Government of India 
wanted the Punjab Government to 
allow gram to be exported out of 
Punjab to Delhi. But the Punjab G ov
ernment would not agree. Mr. 
Munshi asked the Punjab Govern
ment to take Rs. 13 instead of Rs. 0 
per maund, i.e., Rs. 4 more per maund, 
but the Punjab Government would 
still not agree. Then. Mr. Munshi 
took courage in both hands, and de
controlled gram, with the result that 
though it was stated by the Punjab 
Government that we did not have 
enough stocks of gram in Hissar 
District, still we sent 60,000 maunds 

of gram to Bihar. Ultimately, what
ever the local Government had ex
pressed as its estimate was proved to 
be quite wrong. It so happens that 
the local and State Governments have 
sectional interests. When the ques

tion of rice was discussed here, every 
Member from Madras was complain
ing that they were not having good 
rice there, whereas we in the Punjab 
were given good rice in ration. Then 
I submitted from my place, here in 
the House that in the Punjab, you 
are giving us rice, we are not rice- 
eating people, take away this rice 
from us, and give it to Madras; and 
the Punjab Government had to change 
their orders. So, I must submit in 
regard to this matter, that Ihere are 
deficit States in India, and there are 
surplus States also. So far as the 
interests of the deficit States are con
cerned, they can only be protected 
by the Central Government.

In India, we want to have one kind 
of uniform economy only. I should 
Say that I will not be happy as long 
as the differences in price of essen

tial articles in the whole of the coun
try  ar^ allowed to be more than 
wihat is warranted by the cost of 
transport only. I have seen that in 
certain years, the prices have been

about Rs. 40 in Bombay afnd Bengal, 
whereas in other parts of the couc»« 
try, they have been in the region c' 
Rs. 20 per maund. in respect of cer
tain cereals and other articles. I do 
not like this. In article 16 of the 
Constitution, as it was originally draf
ted— that article is not to be found in 
our present Constitution, and proba
bly it has been replaced by article 
301— we laid it down as a fundamen
tal right that commerce and trade in 
India w ill be free, which meant that In 
all parts of India, things will be 
sold at practically the same price.

B ut what do we find, when we 
have given tihese powers to the 
States? We know the history of the 
sales tax, and we know how article 
286 has been abused. We know how 
the country is feeling uncomfortable 
over the i>owers that have been exer 
cised by the States in regard to  
sales tax. There is no im iformity in 
the whole of India, with regard to  
sales tax.

[S hri B a r m a n  in  the Chair'l .

As long as we have got an econo
m y like the one which we posses-? 
today, as long as the States are not 
re-organised properly, as long as India 
is not divided into four or six parts 
only, each of which w ill have an 
economy of its own and be self-suffi
cient in the matter of foodstuffs etc., 
as long as that is not done, I do 
not see how we can be happy in 
the whole of India, and how we can 
have uniformity as regards prices 
etc., unless the Centre is armed with 
these powers for many years to come.

It is quite true that so far as 
the theory goes, the decentralisation 
theory is there. The theory propound
ed by our friend. Mr. More, that 
in a Federation the powers of the 
States should be defined and that the 
Centre should exercise only those 
powers which are surrendered by 
the States to the Centre, is there. A ll 
these theories are correct as theories. 
I have got every sympathy with 
them; I have sympathy with the fact
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that our Constituent Assem bly, to 
start with, liked that these powers 
should be placed with the States. I 
am not forgetful of all that, but at 
the same time, I cannot ignore what 
I have seen during the last five or 
six years. When originally we had 
no idea of planning, no idea of how 
things would shape themselves in the 
coming years, we thought that it 
would be better that we copied other 
States in the world where federating 
units were given these powers over 
land, water, foodstuffs etc. B ut we 
have found that in the peculiar cir
cumstances of India and in the pecu
liar conditions of our country, it was 
absolutely necessary for the Centre 
to possess these powers and unless 
the Central Government possessed 
these powers, and exercised them, the 
country would not be happy.

Apart from this, during all these 
five years we have seen that there 
have been price controls in regard to 
many articles. Though I have been 
a very great critic so far as the policy 
of the Government about controls
was concerned— I have always been 
of the view that these controls have 
aggravated corruption etc. etc.— all
the same, I would be wrong in sub
mitting before this House that these 
controls have not had their good and 
salutary effects. Go to any factory, 
go to the poor people, go to the or
dinary consumer: he w ill tell you
V e  will not have got sufficient ce
reals and sufficient other things to 
consume at reasonable rates, if  there 
were no controls*. Therefore, it was 
that our labour population always 
Insisted that there should be con
trols. So controls have been useful 
also. Now, it is a matter really be
tween the Centre and the States. 
When I find that the opinion of the 
State Governments is also in favour 
of the view that the^e controls have 

proved very useful, I think that so 
far as public opinion is concerned in 
this matter, it is in favour of the 
view  that we should amend this ar
ticle. Now. I will just read out the 
views of the local Governments in 
regard to these contifols. I find at

page 12 of the Report of the Com
modity Controls Committee the fol
lowing:

“A  m ajority of the State C3k)v- 
ernments, either in their written 
evidence or oral evidence before 
us, expressed the view that the 
working of the three Control
Acts has on the whole reacted
well on the general economy of 
the country. It is pointed out by 
them that the existence of con
trols has not hampered produc
tion; in fact, that production of 
certain commodities actually in
creased. In regard to prices, the 
view is strong that controls had 
the desired effect of keeping
prices steady if not lowering
them. Prices of essential com
modities, it is pointed out by them, 
were stabilised at reasonable
levels. The State Governments
are also of the view that proper 
supply and distribution of the 
commodities have been achieved 
as a result of controls. But for 
controls, equitable distribution of 
the essential commodities would 
not have been popible*’.

This is the view about the effect of 
controls. This Committee also was 
armed with the views of the Planning 
Commission on controls. I do not 
want to read the long passage whicb 
I find in the Report of this Com
mittee at page 16, but all the same, 
as the Ihon. Minister has suggested 
if  one reads these first 23 or 25 
pages of this book, it will repay peru
sal. A  very strong and almost con

clusive case has been made out by 
the Planning Commission, as per 
paragraph 31, for the view which 
they have expressed, and I think after 
reading this, nobody sftiall remain im . 
convinced of the fact that in India 
these controls have got to remain for 
a long time in our economy, unless 
many things have changed. unless 
the pattern of things has changed 
so appreciably that controls w ill not 
be required at all. I do not foresee 
any future in w^hich controls will 
not be found here in Lndla to b« 
us«fiiL
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P a n d it  K . C. S h a r m a  (Meerut D istt 
— South): Anywhere in the world.

P a n d it  Thakur D a s  B h a r i^ v a :  My
friend says, an3nvhere in the world. 
1 certainly agree with him. 11 plan
ning is to be found, controls are a 
necessary part of it. 11 you want 
planning, you must have controls of 
some sort: otherwise, planning (has 
got no meaning. 1 can understand 
that the w ay in which these controls 
are worlced may be irksome, m ay be 
very difficult, m ay be giving trouble 
to the people. But that is no reason 
why we should be against controls. 
1 am very much against the w ay the 
controls are managed; they m ay prove 
perhaps very disastrous. It was not 
due to controls but due to the 
mismanaged working ol the controls 
that people suffer. We know what 
happened in the States. A lte r  all 
the working of these controls, the 
implementation of these controls, w ill 
take place in the States. And in 
the States they are not properly 
worked. But the blame does not lie 
with controls, but with their w ork
ing. In the very nature of things, 
it is difficult to work controls, but 
all the same, we cannot escaj>e from 
this difficulty. If we are to have 
planning, if we are to work in the 
best interests of India, it is absolute
ly  necessary, that the Central Gov
ernment sftiould have concurrent 
powers. I submitted for the consi
deration of the House that this means 
that if we amend item 33 and give 
power over these articles to the Cen
tral Government, the result w ill be 
that the Central Government being 
too powerful w ill have the entire 
charge and the State Governments 
w ill have practically no independence 
in this matter. But 1 see that though 
many ol the States have agreed. It is 
Bom bay alone which has raised some 
difficulty.

Sbri Radiayadluui (Penukonda): 
Some have not replied.

Shri S. S. More: It requires back
bone.

P a n d it  T h a k u r  D a s  B h a r g a T a : A s
Mr. More says, perhaps it requires 
back-bone.......

Shri U. M. Trivedi (Chittor): Not
back-bone, but B ackbayl

P a n d it  T h a k u r  D a s  B h a r g a Y a :. . . t o
say that the Centre slhould not have 
those powers. They do not have the 
courage of saying so...

S h r i  R a g h a v a o h a r i :  W ith your per
mission, I would like to point out that 
it is unfair to attribute any motives 
to those people who are still consi
dering the matter.

P a n d it  T h a k u r  D a s  B h a r g a v a : Then 
1 am quite right in saying that so 
fa r as they are concerned, they have 
not seen fit to make a reply that they 
are not agreeable. A t the same time, 
which are the States which want the 
control to continue. In the list given 
by the hon. Minister yesterday, I 
found that many of the small States 
were enumerated, to start with. Now, 
it is in the interest of the deficit 
States and the small States that the 
Centre should have the control so 
that they m ay not be put to any 
difficulty...

S h r i  S . S . M o r e :  Bombay is a defi
cit State.

P a n d it  T h a k u r  D a s  B h a r g a v a : 1
know that Bombay is a deficit State. 
But Bombay had itself said in the 
previous letter that so far as cotton 
was concerned, the Centre might 
have control...

S h r i  S . S . More: Circulate the opi
nions. Then we w ill be in a position 
to Judge.

Pandit Thakur Das Bhargava: Opi
nions should have been circulated;
1 am at one with Mr. More in saying 
that we should have had circulated 
to us all the information so that 
Members migftit be able to form in
dependent views of their own. But 
I know that so far as Bombay is 
concerned, they want that cotton may 
not be taken out of control A t the 
same time, so fa r  as food is concern
ed, Bombay is a deficit State. Why
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did not Bombay during; all these five 
years come up to the standard of a 

self-sufficient State? What has i t  
done?

Shri S. S. M o m  W e  c a n n o t  help 
precarious rainfall.

P a n d it  T h a k u r  D a s  B h a r g a v a : There
fore, according to m y friend, since h e  
cannot control rainfall, he cannot 
make the State self-sufficient. L e t  
him therefore agree to the only 
thing.......

S h r i  S .
freedoml

S. M o r e : Surrender m y

P a n d it  T h a k u r  D a s  B h a r g a v a : L e t
him see how far other States have 
become self-sufficient. Take, for ins
tance, Punjab. Punjab was a deficit 
State; but Punjab became a self-suffi
cient and surplus State durihg these 
lour or five years.

Shri S. S. More: What is the per
centage of irrigated land in Bombay 
and Punjab?

P a n d it  T h a k u r  D a s  B h a r g a v a : When 
Punjab started, it was a deficit 

State. During all these years, Bhakra 
has not contributed so far to m a k e  
Punjab a surplus State. Bhakra only 
started yesterday and even now we 
have not got water for our lands. A t 
the same time, due to other matters, 
due to the industry of Punjabis a n d  
State elYorts, Pim jab became sell-suffi
cient.

A n . H o n . M e m b e r :
other matters?

W h a t  a r e  th e

M r . C h a ir m a n : M ay I request the
hon. Member to avoid these cros^ 
arguments?

P a n d it  T h a k u r  D a s  B h a r g a v a : I  a m
greatful to you for the advice you 
have given me. It would be better if 
that advice was given to other Mem
bers because I cannot be so discourte

ous as not to reply if they put ques
tions. I w ill be brief and I w ill not 
answer any of these interjections.

I was submitting that so far as the 
question of controls ts concerned, I do

not foresee that in the future these 
controls w ill not be in existence in 
India for the coming at least fifteen 
or twenty years.

[S h r i P ataskar  in  the ChairJ

I was submitting that I am anxious, 
at the same time, that some sort of 
independence should be secured to the 
States. It can be worked like this. 
In regard to certain matters, especial
ly  production, the powers of the Centre 
and the States can be so distributed 
by convention that the States, for ins
tance, can be given a fair amount of 
power in regard to production. So f^r 
as distribution and price control are 
concerned, I cannot see how the States 
can be given these powers for a long 
time.

There is State patriotism. Suppos
ing we produce wheat in the Punjab. 
We would rather like that the price 
of wheat is so fixed that we may Ke 
able to get as much as possible from 
the rest of the States to whom we suj> 
ply wheat. Similarly, cloth etc. Un
less cloth is controlled, it would be 
very difficult for the rest of India ex
cept Bombay and Ahmedabad to get 
all the cloth they want at reasonable 
prices, if Bombay did not want thai 
the prices should be controlled. Bom

bay does not produce all the cotton it 
requires. Our country is so circum
stanced that we should like the Centre 
to exercise these powers for the bene
fit of the whole country.

Reference was made to article 2fi3 
of the Constitution. I have read this 
article and I find that there is nothing 
in that article which has got any bear
ing on the question of any price con
trol or other control. As a matter of 
fact, it refers to some other things.

S h r i  S. S. M o r e : It has reference io 
co-ordination.

P a n d it  T h a k u r  D a s  B h a r g a v a : I t
has reference to co-ordination in res
pect of other matters. So far as these 
uungB are concerned, we have been 
oabituated to an eronomy for t b *  I s s t
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five or six years that the Centre has 
been managing these alSairs ioT us 
and has been managing it in a very 
satisfactory manner. I cannot think 
o ftth e  situation when all tihe States 
have all the powers enjoyed by the 
Centre. W hat would happen? Noth
ing but chaos* nothing but destruction 
and nothing but unstability and dis
satisfaction would have resulted if 
the Centre ihad not exercised these 
powers. We know how powers are 

exercised in the different States. We 
find in the Centre a much better 
atmosphere, where ever3rthing is 
heard, debated upon and decided on 
reasonable grounds.

Shri Raghavachari: There are also 
other Legislatures where everything 
is being done democratically.

P a n d it  T h a k u r  D a s  B h a r g a v a : 1 a m
very glad that an hon. Member from 
Madras has this feeling. I come from 
the Punjab and I know how things 
are being done there and what things 
are taking place there. We know wihat 
is happening in our own State Legis
latures. I am very glad that we have 
a friend who is satisfied with what 
is happening in Madras. When we 
hear of troubles in Madras, Madhya 
Pradesh and other States...............

Sbri S. S. More: A re there no
quarrels in the Centre?

P a n d it  T h a k u r  D a s  B h a r g a v a :
There is nothing.

8h r i  S. S. M o r e : What does
Shri G iri’s resignation indicate?

P a n d it  H ia k n r  D a s  B h a r g a v a : It
does not indicate anything except that 
Shri G iri is a very (honourable man.

The Chair might ask m y friends not 
to disturb me so that I can come to 
the end of m y argument.

M y conclusion is this. I am anxious 
that ;So far as the Constituent 
Assem bly is concerned, its wishes 
m ay be resiiected to a certain extent. 
I am anxious that the principle pro
pounded by Mr. Asoka Mehta m ay

be given effect to. I am also anxious 
that Mr. More’s desire that the Statea 
should have some sort of independence 
may also be given effect to. But, how 
effect can be given  to it is a m atter 
of slow growth, a matter of conven
tion between the States and the 

.Centre. I would like that in future 
years, if w e pass this amendment, 
things should establish themselves in 
such a manner that a convention m ay 
grow that in certain respects the 
States m ay get the independence 
desired.

So far as planning is concerned, so 
far as economy is concerned, so far 
as the present circumstances are con
cerned, I do not see any escape from 
the fact that we should make this 
item a concurrent one. The only 
alternative is that we make it a central 
one and by the exercise of the powers 
of delegation States m ay function in 
future. Because the Centre has been 
utilising these powers satisfactorily 
and the Centre shall have to utilise 
these powers if  the economy of the 
whole of India is to be controlled and 
rightly controlled. I am clearly of the 
view  that these subjects be made 
concurrent.

S h r i   ̂ F r a n k  A n t h o n y  (Nominated—  
Anglo-Indians): Mr. Chairman, I rise 
to support the motion by the hon. 
Minister. I feel— I say it w ith 
respect— that some of m y hon. 
colleagues in this House have made 
unnecessarily heavy weather of this 
amendment. The line has been taken 
by some that the Constitution should 
be invested with a certain amount of 
sanctity and that, as such, we must 
not tinker with it lightly or constantly. 
I am prepared to accept the validity 
of the proposition but not in a general 
way. I am not prepared to accept 
the proposition that the Constitution, 
as a whole, is a sacred and inviolable 
document. I do say this that certain 
parts of the Constitution must be re
garded by us as sacred and inviolable.

So far as the fundamental rights 
are concerned, so far as the categori
cal rights which we have agreed to
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p«rtain Individuals are concerned, 
which we have given to certain sec
tions of the people after careful and 
prolonged consideration, these rights 
must be regarded as sacred and in
violable. If there was an attempt to 
tampdr with the fundamental rights, 
the rights categorically given to 
certain sections of the people or even 
to individuals, I would resist that at
tempt and stigmatise it as nothing 
ihort of political vandalism, if  not. 
downright treachery.

But, Sir, I feel that when we come 
to a question— as in this case— of 
administrative needs or even adminis
trative exigencies, these considera
tions cannot possibly apply. Some of 
my hon. friends:— I listened to them 
when they spoke and I do not know 
whether the hon. Minister listened to 
them, but he will get a cue from me 
as to how he should reply to some 
of their arguments— argued as if the 
States have been given fundamental 
rights. As a matter of fact, I have 
myself observed that some of the 
States behave as if  they have been 
given fundamental rigthts under the 
Constitution. I have also observed 
that some of them like the Bombay 
State go further and behave as if they 
have been given devine rights. As 
I have said, when it comes purely to 
considerations of administrative 
exigencies and the needs of the coun
try as a whole, I for one would not 
hesitate to amend the Constitution as 
and when occasion arises and as often 
as that occasion m ay arise.

It was also stated by some of our 
legal pandits and others— I do not 
know w hy— that we have a federal 
Constitution. My friend Pandit 
Thakur Das Bhargava made a refer
ence to this. I do not know w hat the 
implication of that reference was. 
That by itself means nothing one w ay 
or the other. There are federal struc
tures and federal structures as Pandit 
Thakur Das Bhargava has pointed o u t 
Our federal structure has a definite 
unitary bias. Even the Federation 
which the American Constitution has 
is dilTerent in a radical kind of way.

The residuary powers under the 
American Constitution were not left 
with the Centre; they were left with 
the States and even there w hat has 
happened? In the interests of national 
i^rength, in the interests of iialional 
cohesion, by judicial interpretation, 
more and more a unitary bias has been 
given to what was never intended to 
be a federal structure with a unitary 
bias. But, as my hon. friend has 
pointed out, here the framers of the 
Constitution have deliberately given 
this unitary bias to our federal struc
ture. They have deliberately left all 
the residuary powers in the hands of 
the Centre and I say the intention 
was this. W herever and whenever 
the inteirests of the country were con
cerned, it was intended that the 
Centre should put in motion and 
should interpose its authority to put 
;n motion centripetal forces. It w as 
never intended that this Constitution 
of ours with this over-riding unitary 
bias should ever be interpreted in 
such a w ay that we should have 
increasingly centrifugal forces or in
creasing authority granted to the 
States. That was never the intention 
either of the Constitution or of the 
framers of the Constitution.

I say this— and when I say this, I 
hope my friends w ill not take umbrage 
at it— that we are inclined to be 
rather impractical people. We are 
Inclined to be overborne by slogans 
and cliches. I £nd this cliche of 
decentralisation particularly unaccept
able to me. I believe that this was 
something which was perpetrated 
many years ago, perhaps propounded 
in a political vote-catching atmosphere. 
But my own feeling is— and it is m y 
humble opinion— that every hostage 
given to decentralisation imder the 
conditions which prevail in the country 
today, means a hostage given to dis  ̂
integration. I would encourage the 
hon. Commerce Minister— b̂ut he does 
not seem to want any encourage, 
ment— not only in the case of essen
tial commodities, but— and this should 
be accepted as a thesis of Govem - 
ment policy— ^whenever it is con
sidered essential in the larger interests
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o f the country to interpose the autho
rity  of the Centre wherever it is 
necessary. I make this assertion and 
I  know m y friend, Mr, More and other 
issue with me, but I do not think any
body is in a position to question this. 

.1 say that 90 per cent, of the adminis- 
-trative ills from which this country is 
.'Suffering today is due to....

Shri S. S’. More: Due to the con
centration of power at the Centre.

Shri Frank Anthony: Not to that,
i)ut to the unequal, halting and inapt 
‘administrations of your different 
^States. That is what your adminis
trative ills are due to.

Shri S. S. More: You follow the
•British argum ent

Shri Frank Anthony: M y friend is 
-always indulging in cliches. They try  
4o damn rational arguments by stig
m atising them as British or foreigq 
'Or as exotic. I am thinking in practi- 
-<al terms and what has happened and 
w hat is happening today. M y friend, 
Pan dit Bhargava pointed illustrations 
to us. What have the State Govem - 
jnents shown? They have shown, by 
and large, their incapacity to think 
in  the larger and national terms of 
i i ie  country. We saw this and it was 
.a demoralising spectacle— t̂he Com
merce Minister may not choose to use 

"this illustration— but what did we see 
with regard to the food problem? It 
-was demoralising spectacle. We saw 
States entering into competition with 
one another, almost cut-throat com- 
I>etition, each State trying to over- 
,pitch its claim, or one State over-stat
ing its claim in the matter of its actual 
requirements and another State under- 
.stating its capacity in the matter of 
jjrocurem ent. We are asked in a mood 
^ f utopian abandonment to believe 
that if we indulge in the cliche of 
decentralisation that it is some kind of 
;>anacea, decentralisation to the 
vaiious State Governments, decentra- 
Jisation to the panchavats, with their 
•utter Incompetence, will create a gar

den of Eden in this country. 1 do not 
accept these cliches in the face of 
facts. I do not know whether m y 
interpretation of the Constitution is 
correct, but I have sought to look at 
some of the provisions and ttie cog
nate or related provisions to entry 33, 
and 1 cannot find a single reason as to 
why anybody can take exception to 
this as being contrary to the inten
tion of the fram ers of the Constitu
tion. Perhaps only article 369 was 
looked at and it was argued con
versely. A rticle 369 says that this 
authority should vest in the Centre 
for a period of five years and it is 
argued that, therefore, conversely at 
the end of five years, this authority 
should not vest. 1 believe that Is 
not an acceptable proposition. 
I have looked at entry 52— perhaps 
the Minister has not seen it— in the 
First List, which says ''Industries, the 
control of which by the Union is 
declared by Parliam ent by law to be 
expedient in the public interest” . Any 
industry under this, if  it is declared 
by Parliam ent to be expedient, comes, 
according to my reading, under the 
control of the Union. As soon as 
Parliament expresses its opinion that 
it is expedient that a particular in
dustry should come within the control 
of Parliament, then that has to be 
read conjointly with the second part 
of entry 33 in l i s t  III, which means 
that automatically it is transferred to 
the Concurrent List. The intention of 
the framers of the Constitution is to 
be found in this particular entry. It 
is not only untenable but preposte
rous to suggest that the fram ers of 
the Constitution puri>orted or attempt
ed to legislate for every exigency or 
contingency with regard to every in
dustry in the coimtry. Here was an 
overriding power given to Parliament 
to declare any industry as being ex
pedient to be brought within the con
trol of the Union. My own reading 
is that once that is done, automatically 
that particular industry should come 
in the Concurrent List, subject of 
course to the m ajority vote of the 
House. As a matter of fact, I find 
that the provision m article 368 for 
getting the consent of ttie States
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inconsistent with this provision, be
cause m y own reading is that the 
iram ers of the Constitution intended 
that as soon as Parliam ent consider 
a n y  industry to be in such a condi
tion that control by the Union would 
•be expedient, then immediately it 
would attract the provision contained 
in  entry 33 in L ist III and it would 
automatically, in terms of entries 26 
and 27 of List II, be part of the Con
current List. That, to m y mind, was 
the scheme of the intention of the 

iram ers of the Constitution and I think 
it is absolutely untenable and pre
posterous to suggest that the framers 
o f the Constitution did intend to 
exhaust the list of industries and 

demarcate finally and for all time the 
respective spheres of authority of the 
Centre and the State Government.

Shri S. S. More: W hy this proviso 
to article 368?

Shri Frank Anthony: That is my
difficulty. I am finding it difficult as 
a  lawyer to reconcile this. I say that 
the overriding intention is clear. We 
are not endowed with prophetic or 
divine powers and we find that this 
overriding power must be given in 
the case of industries, the control of 
which by the Union is declared by 
Parliam ent by law  to be expedient in 
the public interest. That is, Parlia
ment declares any industry, then 
immediately in terms of entry 33, it 
comes into the Concurrent List. M y 
own reading is that that should have 
been sufficient to have given us 
authority to transfer these industries 
from  the State List to the Concurrent 
List. I find some conflict with regard 
to this proviso requiring the ratificat
ion of the States, but even if  we do 
concede this to that extent we have to 
respect article 368. We m ay respect it 
and require the consent of the neces
sary number of States. If you read 
the commentaries, you w ill find that 
there is no semblance of an authority 
for the contention that the framers 
of the Constitution never intended to 
attract the provision in entry 33.

Shri Baghavacharl: Does the hon.
Member think tSiat foodstuffs and 
cattle fodder come under entry 52T

Pandit Thakur Das BhargaFa:
Cattle is not mentioned but stock 
cattle is mentioned in this article and 
so fodder does not necessarily come 
in.

Shri S'. S. More: Fodder goes with 
cattle. (Interruptions) .

Shri Sadhan Gupta (Calcutta 
South-East): In considering this Bill, 
I do not proceed on the basis that 
the Constitution is inviolate and that 
it should never be touched. There I 
agree with Mr. Frank Anthony, and 
as a matter of fact. I go even beyond 
him, because I do not even agree 

that the fundamental rights conferred 
are necessarily inviolate. Under the 
Constitution we have the fundamental 
right not only of various freedoms, 
not only of equality, but we have the 
fundamental right of being detained 
by preventive detention, and we have 
the fundamental right to pay com

pensation, however unable we are to 
pay compensation and however neces
sary it may be, in the interests of 
the country, to take over property 
without compensation. It is in fact 
my very charge against the Minister 
that other amendments to the Consti
tution might have been brought, 
amendments which are very  necessary 
in the interests of the country* 
amendments which would remove the 
obstacle that has been created by the 
compensation provisions towards 
taking our country along the broad 
road of progress, amendments which 
w ill enable us to release our econo^ 
my from the vicious grip of foreign 
and particularly. B ritish industria
lists and from the vicious grip which 
landlords have had on the agrarian 
economy. On the other hand, we are 
forced to pay compensation to the 
British industrialists if  we want to 
take over their undertakings. We are 
forced to pay compensation to the 
big landlords if we want to take over 
their lands for distribution to the 
peasantry: and that w ay it Is ensured 
that we will never find the money for 
the compensation and if we do find 
the money for the compensation, we 
w ill ruin our peasantry, w e w ill ruin 
our people, in the process.
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I have not the time nor the Incli
nation, in connection w ith this Bill, 
to go into the details of that thing. 
It is only suflftcient to say that it we 
want rapid industrialisation of the 
country, if we want to emancipate 
our agrarian economy from the posi
tion where productivity cannot be 
increased, if we want to solve the
unemployment problem, and, in a 

word, if we want to create a situa
tion in which every person in the 
country will be assured a square
meal a day, will be assured that he 
will have enough of the wherewithal 
to clothe himself and his fam ily in a 
manner at least remotely resembling 
respectability,— if we have to ensure 
that situation— there is no escaping 
the fact that we w ill have to release
our economy from the grip of B ritish
capital and from the grip of land
lords. Now, we cannot do that with
out compensation, and an amendment 
should have been brought forward in 
that respect.

Mr. Chainnan: M ay 1 draw the
attention of the hon. Member— I have 
repeatedly explained— to the fact that 
only those items on which the Con
stitution has applicability here, need 
be referred to?

Shrl Sadhan Gupta: 1 have finished 
that part. Anyway, I say that I am 
prepared to treat every provision of 
the Constitution on its merits, and on 
that basis, on sheer merits alone, I 
am prepared to consider whether a 
particular provision should be treated 
as inviolate or should be amended. 
Now, on the basis of merits alone, I 
voice my emphatic opposition to the 
Bill. The hon. Minister, while moving 
his motion, has made this point a 
reason for bringing in the B ill, 
namely, the fact that the period pres
cribed by A rticle 369 is going to ex
pire, and therefore, apparently Gov
ernment w ill be very helpless to 
centrally control the articles men

tioned therein. I do not propose to 
deal, at this stage, with tl^  wisdom

or unwisdom of Central control versus  ̂
State control. I do not propose to go 
into a dissertation over w hat should 
be centrally controlled, how much 
should be Centrally controlled and how 
much should be State-controlled. But 
one thing is clear. We are for the 
autonomy of the States; we do not 
have that contempt for autonomy on 
the grounds propounded by Shri Frank 
Anthony, because we think that it is  
not reasonable. We cannot consider 
the question of State autonomy from  
the point of view of the worthiness 
of the State Governments or the 

Central Government, for the simple 
reason that there is no guarantee, 
either that the Central Government 
w ill remain as worthy as it is for 
eternity or whether the State Govern
ments will remain what they are for 
eternity. It depends on the kind of 
people that administer Government; 
and as long as this kind of a ruling 
class, this kind of society exists, as 
long as the State and the Central 
Governments continue to be formed 
under this kind of situation, it is only 
a guarantee that every Government, 
whether State or Central, w ill have 
more or less corruption. Therefore, I 
do not look at the question of controls 
in the light of State versus Central 
powers, from the point of view of 
corruption. The only w ay to look at 
it is to realise that there is a large 
amount of diversity in India and in 
order to satisfy the aspirations of 
such diverse elements, the largest 
measure of autonomy should be pro
vided, and the autonomy should not 
be lightly interfered with. But that 
is being done in the name of the 
expiration of the period prescribed in 
Article 369. Let us see how this parti
cular argument is valid. W hy was 
Article 369 enacted? N et for the

purpose of giving the Centre the
power to control those articles, but to 
give that power only for a transitional 
period. The five year period which 
the Article mentioned was only an 
estimate of a period by which the 

new set-up was supposed to come into 
being. Let us not forget that whether 
Article 369 is there or not, the Centre
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has power, subject to certain condi
tions, to enact laws not only in re
gard to foodstuffs or oil-seeds or oil
cakes or raw Jute, but in regard to 
anything under the sun, provided the 
conditions prescribed by Article 369 
are fulfilled. The Council of States 
may, by a resolution, declare that 
something Is of national importance, 
and the Central Government m ay 

m ake any law under the sun in order 
to exercise control over that matter. 
Therefore, the Central Government 
has the fullest powers. W hy was 
A rtic le  369 enacted? It was enacted 
for the simple reason that when the 
Constitution came into force, there 
was no Council of States and nothing 
to  enable the Central Government to 
exercise controlling powers. There was 
nothing to enable the Central Parlia
ment to exercise law-making powers 
if something should become of 

national importance. If you look 
through the transitional provision, you 
wil) find that it has been stated that 
the Provisional Parliam ent would do 
the duty of the present Parliament. 

So many other transitional provisions 
have been made, but there is no pro
vision to say tjiat this particular body 
w ill do the duty of the Council of 
States. Therefore, as the Central 
Oovernment had no weapon to con
trol anything of national importance, 
as the Parliament had no w ay of 
iegislating upon something of national 
importance, Article 369 laid it down 
that for five years, which obviously 
w as the time estimated for the com
pletion of the elections for che for
mation of the two Houses of Parlia
ment, and so forth, there should be 
poWer vested in the Central Govern
ment. to control certain duties, and 
-there should be the power in the Pro
visional Parliament to legislate on 

certain  matters which were thought 
to be of national imjHsrtance and 

■which were thought to continue to be 
o f  national importance for some time.

is what the Constituent Assem bly con
sidered and that is why article 369 
was enacted. Now, if the time limit 
has expired. Governm ent has nothing 
to fear. It has only to submit a 
resolution before the Council of States, 
have it debated for 2, 3 or 4 hours 
and then everything will be all right. 
They w ill have the power. What is 
the objection in taking that House 
into confidence? Why make an 
amendment which will for eternity 
deprive the States of the exclusive 
powers which they, today, have? Why 
should you make an amendment when 
you have deliberately framed a certain 
Constitution? You have doliberately 
given certain powers to the States; 
you deliberately recognised the need 
for granting autonomy in respect of 
these powers. Then why do you now 
make an amendment which w ill 
eternally take away that exclusive 
power of the States and make it sub
ject to the interference of the Centre 
eternally?

Pandit Thakur Das Bhargava has 
brought out an argument, a very 
ingenious argument, that it is neces
sary in the interest of planning; that 
we will continue to have plans and 
therefore, it w ill be necessary to con
tinue control on commodities. I am 
not very much enthused by these 
plannings. We know that as long as 
this Government remains, as long as 
this social structure remains, where 
the vicious group of foreign capital 
has its strong grip, where landlords 
cannot be deprived except by com
pensation although they had more 
than realised their share by the ex
ploitation of the people— as long as 
this state of affairs remains, planning 
can never radically improve the 
situation in the country. As far as the 
merits are concerned, I would not 
agree to part with the State’s auto* 
nomy in the interest of planning by 
this Government.

1  P.M.

I do not propose to go, at this 
«tage, into the wisdom or un-wisdom 

enumerating these things. But that

Let us examine ihe question of 
planning. It is trjue and it may be 
necessary to plan and plan again and 
again; a second, third or fourth five 
year plans may be necessary. But
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what is the object of planning. The 
object of planning is that we should 
be self-sufficient in all things; we should 
plan in such a w ay that it would be 
possible for us to gradually wipe out 
our deficits in things we are short of 
today and for that reason we should 
not depend upon planning eternally. 
The First F ive Year Plan might cure 
some of the ills and some of the short^ 
ages. The Second Five Y ear Plan 
might cure some other shortages; the 
third may make the country self-suffi
cient in everything; the fourth m ay 
make the country more than self-suffi
cient. This is the w ay a plan is ex
pected to progress. Therefore, when 
deficits are wiped out the need for 
Central control evaporates. I would 
have understood that argument al
though I would not have accepted it.

If it was suggested that in the in
terest of planning temporary provi
sions are being made, temporary ex
pedient is being adopted, I could have 
understood it. But, No. It is being 
adopted as a permanent measure; it 
is being imported into the Constitu
tion eternally as long’ as this Con
stitution is going to larst. That is why 
I cannot appreciate the argument 
which is certainly not the argument 
of the Government. If the Government 
were aware of such an argument, if 
the Government thought that planning 
was the real genesis of this amend
ment, Government would have come 
with that argument before Pandit 
Bhargava could think of it.

He said that at the time when the 
Constitution was framed there was no 
idea of planning. I join issue with 
him. The idea of planning was with 
the Congress ever since 1938 when 
the National Planning Committee was 
set up with Prim e Minister himself 
as its President. Planning has been 
the pet idea of the Congress ever 
since. Planning was in the air when 
the Constitution was framed. You 
w ill remember that there was the 
Tat» B irla Plan and this plan and

that plan, the Post-war Reconstruction 
Plans and every thing of that kind. 
Therefore, it could not be suggested 
that the framers of the Constitution 
were net aware of planning.

These are the grounds on which I  
oppose this amendment. This amend

ment is entirely uncalled for. There 
are many amendments which m ight 
have been brought but which had not 
been brought. This amendment only 
needlessly interferes with the powers 
of the State legislatures; these w ere 
given deliberately to the State legis
latures by the framers of the Con
stitution, given deliberately with the 

background of all the experience, the 
experience in the control of every one 
of the articles mentioned in the BIU 
and particularly with the experience 
of the control of foodstuffs behind 

them, with the experience of the huge- 
famine in Bengal and with the experi
e n c e  of chronic shortage at the tim e 
when the Constitution was being fram 
ed and in the background of the Prim e 
Minister’s then declaration that the 
food problem must be treated on 
war footing and must be solved by* 
1951. Therefore, there is no sense in 
arguing that these things were not 
thought of and it was only inadver
tently that this important power w as 
conferred on the States. So, sir, I 
would strongly oppose this amend
ment and request the House to reject 
it altogether.

M r . C h a ir m a n : How much tim e
will the hon. Minister take for his 
reply?

T h e  M in is te r  oV C o m m e r c e  a n A  
I n d u s t r y  (S h r i  T . T . K r la h n a m a c h a r D r
The Chair may call me at 1-30.

M r . C h a ir m a n : We have to close
this discussion at 1.55.

S h r i T . T . K r ip h n a m a c h a r i : I w iir
try to finish in about 20-25 minutes.

S^irt C . C . S h a h  (Gohilwad-SorathJ'. 
Mr. Chairman this B ill is in a w a y  
a simple measure in that it seeks to  
amend only one entry In List III o f
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Schedule 7. No doubt it is an amend
ment of the Constitution technically 
speaking and to that extent it is an 
important measure. But compara
tively speaking, I submit that this 
amendment is of a very minor cha
racter. Yet my hon. friend, Mr. 
Asoka l^ehta thought that this Bill 
goes to the very heart of our Con
stitution in that it seeks to disturb 
the distribution of powers between 
the States and the Centre. But that 
distribution is already there and th«; 
disturbance now sought to be made 
by this is, I say, comparatively of t; 
minor character. Those who have 
opposed this Bill have done so on 
the ground that it is an encroachment 
by the Centre upon the powers of t̂ ie 
States and they have brought in the 
name of State autonomy.

It. is relevant to point out that the 
States were consulted and except 
only one State which has opposed, 
all have agreed. Secondly, as was 
rightly pointed out by Pandit Thakur 
Das Bhargava, under article 368, the 
States will have another opportunity 
of fully considering this Bill as pas
sed by this House and it is only when 
one half of the States— P̂arts A and P 
States—ratify this measure, this will 
become effective. Therefore, ♦he 
States were consulted both before 
introducing this Bill and again when 
the Bill is passed they will be con
sulted; and the legisliatures of each 
of these States will be called upon to 
ratify this Bill. If one half of them 
is not prepared to accept it, it will 
not become effective. Therefore I 
presume the States will take care cf 
themselves completely. Yet it is al'-o 
our duty to consider whether this i5 
such an encroachment upon the 
powers of the States that we should 
not pass this measure at all or that 
the Parliament should not call upon 
the States to ratify this measure.

I respectfully submit that the op
position to this Bill is based upon a 
certain misconception of the charac
ter of our Constitution. It is no doubt 
in name federal, but it is in a sense

more unitary than federal, and it is 
none of that type of federal Consti
tutions where the powers are so com
pletely defined that there is no occa
sion for either one encroaching upon 
the other. In fact those who talked 
of State autonomy and the powers o l ‘ 
the States presumed as if Independent 
sovereign States had come together to 
form a Federation and have delegat
ed certain of their own powers t o  
the Federation. This is an entirely 
wrong conception, I submit. If we 
look briefly at the history of how 
this Constitution came to be written, 
or the manner in which the whoV 
country was governed until this Con
stitution was framed, we will flnd̂  
that we never had a Federal Consti
tution in that manner. It was only 
at the Round Table Conference that 
the idea of a Federation came into* 
being when the Princes agreed Ic 
come into the Federation, only on 
certain conditions, namely, if the* 
Federation had limited powers. The- 
result was the Federal Act of 1935.. 
That Federation never materialised,* 
and we continued to be governed im 
the way of a unitary government 
with devolution of powers to the* 
States as envisaged by the 1919 Act.

We began to frame this Constitu
tion in 1946. That was a time wheo* 
the Muslim League and the Prince '̂ 
were strongly opposed to giving the- 
Centre more power than they agreed 
to, namely on three limited subjects, 
that is, Defence Communications and* 
Foreign Affairs, and no more, and 
they wanted that all the residuary' 
powers should remain with the States.

We began in 1946 under that situa
tion. The partition of the country 
entirely changed the whole situation. 
The opposition of the Muslim League 
was no longer there. And the rea
sons which induced us to create 
weak Centre with very limitedi 
powers, no longer existed. And' 
therefore, as you will see from ♦>'6 
debates of the Constituent Assembljr 
Itself, gradually the conception of a 
Federation with very limited iwwer*
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.^ave place to a conception of a Cen
tre which had unlimited powers and 
which was very strong and which 
was intended to be strong and power
ful.

The opposition of the Indian States 
was overcome by the gradual absorp
tion of all the Indian States, and 
that opposition also no longer re
mained.

Therefore* though we had started 
on a journey which must result in a 

•Constitution of this character, there 
were many even at that time who 
thought that we should have a uni
tary Constitution rather than a fede
ral one. Therefore, all those concep
tions of State autonomy and State’s 
having unlimited powers save those 
that are delegated to the fedefration 
do not come into the picture in consi
dering a Constitution of this nature. 
We have deliberately embarked upon 
ati experiment of a Constitution in 
which we want that the Centre 
.should be as strong as possible, and 
we have therefore deliberately given 
ihe Centre as many powers as possi
ble and purposely left all residuary 
powers with the Centre. I therefore 
submit that the idea of State autono
my or the States* powers being en- 

lo ’oached upon is a totally wrong 
approach, and it is desirable that we 
should disabuse our mind of that 
kind of approach. Undoubtedly be
fore independence we talked of pro
vincial autonomy. We asked for pro
vincial autonomy. The reason was 
that we did not at that time hope to 
receive or get real and effective 
power at the Centre. But we wanted 
to get some power somewhere and 
therefore we asked for provincial 
autonomy. But if we had any hope 
o f getting real power at the Centre 
itself, then there was no occasion to 
ask for provincial autonomy. There
fore those ideas of provincial autono
my or Stale autonomy which were in 
a different context altogether before 
Independence, no longer exist today. 
And the States are not in any manner 

independent or sovereign States as

we think of them in federal Consti
tutions of other States. But even in 
other States where there are federal 
Constitutions, where even residuary 

.powers are left with the States and 
not with the Centre, experienqe and 
history has shown that gradually it 
is the Centre which becomes more 
powerful rather than the States. And 
in the world we live today that is 
inevitable. Considering both the in
ternal and the international situation, 
no State or Government can exist, I 
submit, which has a weak Centre 
which cannot exercise all the powers 
of a State whenever it is called upon 
and it is necessary to do so. I mean 
it may be very good to talk of decen
tralisation. The theoretical idea is 
very good, that we should have de
centralisation. But in the situation 
existing today I think it will be 
wrong, in the name of decentralisa
tion, to say that we should have a 
weak Centre which cannot come to 
the rescue of the country whenever 
it becomes necessary so to do.

Sales tax, for instance, is a classic 
example. My friend Pandit Thakur 
Das Bhargava referred to it.

Mr. Chairman: Let us not have a 
discussion as to the nature of our 
Constitution.

Shri C. C. Shah: That is the real
opposition, that the powers of the 
State are being encroached upon by 
the Centre.

Mr. Chairman: It is unitary accord
ing to some. According to some it 
is federal. But probably it is none 
of the two.

Shri C. C. Shah: Well, I have done 
with that part of the argument. I 
was speaking about sales tax which 
is a classic example, of what chaotic 
conditions can arise when a subject 
which essentially is Central and 
which must be centrally dealt with 
is left to the States. The judgment 
of the Supreme Court has created a 
situation which is in my opinion 
Intolerable. The Centre, I believe.
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is trylDK its best to requMt 
-the States to fall in line with 
a  uniform p(Mcy. But the Cen
tre either is helpless or does 
mot want to be Arm. But I do 
submit that this is an occasion when 
the mktter must be expeditiously and 
calmly considered, because the entire 
business community is harassed and 
worried about the manner in which 
sales tax is recovered by various 

.States. I say that is an illustration of 
ihe kind of situation that can arise 
when things which are essentially 
•Cehtral or of ah all-India nature are 
left to the Statn.

A reference was made to article 249, 
both by SbHTi Aaoka Mehta and the 
last speaker, as to w h y  advantage was 
tiot taken of article 249. If you refer 
•to that article, it has a very limited 
^plication. The Ra]ya Sabha can 
pass a resolution, and that resolution 
tias got to be renewed year after year 
if  any legislation passed in pursuance 
of that resolution has got to be conti
nued. That procedure is both cumber
some and unsatisfactory as we have 
found, for example, in regard to the 
Supplies and Prices Control Act, 
-where it has got to be renewed year 
after year. We are considering a situa- 
lion which can be of a permanent 
character. You can never say when 
in regard to a particular commodity a 
situation will arise which will need an 
all-India legislation. You can never 
say how long that kind of all-India 
legislation will be necessary. You can 
never say which is the commodity 
respect of which that legislation will 
t>e necessary. All that you can pro
vide is to give power to the Centre 
to legislate whenever it becomes mKea- 
«ary in respect of essential conunodi- 
ties, which will be a legislation of a 
permanent character and which will 
not require to be renewed year after 
year. Article 249 therefore cannot 
*elp.

Mr Asoka Mehta complained that 
« o  case had been made out for this 
amendment or fsor the Centre taking 
this powier.

Balm Bamaarayaa Singli (Haxafl- 
bagh tfert): He i«

361 ILJ&.D.

ShH C. C. Sbah: Well, I will pre
sently point out that he is not right 
I do not know whether he has taken 
the trouble to read the report of the 
Commodity Controls Committee. The 
hon. Minister referred to it, and in 
order not to take the time of the 
House, he referred us to certain para* 
graphs of that report which, he said* 
will repay amply if we peruse them.
I do pot want to take up the time of 
the House myself by reading theae 
paragraphs. But I wifh to point out 
that it was only after a competent 
committee set up to examine \hm 
legislation in respect of essential oomr> 
modities had made a report, and m  
the recommendation of that com^ 
miitee, that Government has brought 
forward this piece of legislation. Be

cause, that Committee, after careful 
examination, made out a complete 
case for a Central legislation in respect 
of essential commodities. That Com
mittee also considered article 249. 
That Committee also considered the 
desirability of leaving the powers with 
the States, and having considered all 
those alternatives the Committee re
commended. not only that entry 33 
should be amended but it went to the 
length of saying that entries 26 and 27 
in List II, which gave limited powers 
to the States, must be deleted and all 
these powers should be left to the 
Centre. In the case of raw jute and 
raw cotton, the hon. Minister himself 
explained at great length the reasons 
why they were being included. Only 
in the case of foodstuffs, my hon, 
friend Shri Asoka Mehta raised an 
argument. He said that since the 
fdod situation was e||Bing, theî ê was 
rto^bccaslon for the Centre to take 

powers. One can never say 
' ^ i t  the fnod situation will be here
after. Even when the Slates aet 
affected by flood and famine, it is the 
Centre which is able to help 
them. Nobody can say what our 
plight iKfDuld have been if the 
Centre had not the powers to deal witli 
the situation in the manner it has dealt 
with it in the last 5 or 6 years after 
Independence. It is quite clear that 
there is an urgent necessity for an 
Mfendment of this entry, th e  neces-
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«ity of that amendment will become 
evident if we read entries 26 and 27 of 
List II and entries 33 and 34 of List 
III together, entries 26 and 27 of List
II are subject to entry No. 33 in List 
III. T h ere may arise a certain conflict 
between the exercise of these powers by 
the States for intra-State trade and 
com m erce  and inter-state trade a id  
com m erce in these com m odities. Even 
under article 286, w hen  sales-tax was 
levied, it was provided that sales- 
tax could be levied only for 
in tra-State transactions, bu t not 
for inter-State transactions. If I 
may say so, the interpretation 
which we have got from the Supreme 
Court creates a chaotic situation. 
Similarly, if any legislation is under
taken by the States under entries 26 
and 27 of List II and the Centre under
takes legislation under entry 33 of List 
III, obviously a kind of conflict may 
arise. Under entries 52 and 54 of List 
I, in respect of industries which are 
declared by Parliament to be industries 
under the control of the Union, that 
power is already there with the 
Centre. In retepect of agricultural 
commodities which are essential com
modities and which are of all-India 
character and Importance, the Centre 
has not got that power today. It is 
therefore necessary that entry 33 in 
List III should be amended in order to 
bring it in line with entries 52 and 54 
of List I. I therefore submit that 
this Bill, though it is an amendment 
of the Constitution, the amendment is 
of a minor character and it is both 
essential and necessary. I therefore 
support the Bill.

Pandit Mmiishwar Datt Upadhyay
(Pratapgarh Distt.—East): As Shri
C. C. Shah just now said, really this 
measure has attracted much attention 
of this House because this Bill is des* 
cribed as an amendment of the Con
stitution. But, really we have to see 
as to what we are going to do br this 
amendment.

T w o  p o in t s  o f  a r g u m e n t  h a v e  b e e n  
a d v a n c e d  b y  o u r  f r ie n d s  h e r e . T h e

reply given to the first argument by 
Shri C. C. Shah is quite complete. A s  
regards the other aspect, my submis- ' 
sion is this. It has been said that therer 
is already power in the Constitution 
under which the Centre can legislate 
in respcct of subjects in which there 
is an apprehension that the Centre haa 
not got the power. There is no doubt 
that there are certain provisions by 
which the Centre has ’ ̂ ot the power 
to legislate. We find entry 33 saysr

‘T i‘ade and commeirce in, and 
the production, supply and distri-. 
bution of. the products of indust
ries where the control of such, 
industries by the Union is declared 
by Parliament by law to be 
expedient in the public interest.**

So. the Centre has got the power Uy 
legislate, no doubt. But, in all such 
cases where the Centre has got powers, 
they relate only to industries. They* 
do not relate to certain very important 
commodities which will not be 
covered by these provisions. Those 
commodities are really the commoditieir 
which have been mentioned in this 
amending Bill. We have got foodstuffs* 
We cannot say that foodstuffs are 
covered by any of the provisions in 
the Constitution under which the 
Centre has got the power to legislate. 
Even so, in the case of raw material? 
which are produced not by industry^ 
but by agriculture, it will not be possi
ble for the Centre ^0 legislate, if we do 
not empower the Centre by this Amend
ing Bill. It is not a new thing that we 
are going to give to the Centre. The 
Centre has had this power for the last 
five years. If now the amendment is 
not made, that power will disappear^ 
The other measures that could ba 
undertaken by the Centre under the 
provisions in the Constitution would 
not cover certain cases and therefore 
it becomes absolutely necessary that at 
least in these cases, this amendment 
should be made. As I said in the 
beginning, it is considered th a t  th is  i *  
a n  amendment to the Constitution a n d  
therelore, the H o u s e  s e e m s  i o  th i^  
th a t  w e  are going to d o  something venr
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impoitant and something which ; we 
should not ordinarily do. I also agree 
tliat ordinarily, there should be no 
amendment of the Constitution. It is 
not a new thing that we are going to 
do. There is already provision, there 
is already power with the Cetitrfe under 
article 369. As the hon. Minister said 
yesterday, at the time when these 
provisions were being made, there wa  ̂
a certain section of the HbuSe %hich’ 
felt that this provision shotild hav̂ < 
been made fo f ‘15 yeats or a loiifi^r' 
period. Of cotir36, it^'was considwed 
then that it may not be permanently 
necessary. We find now that it is 
necessary that there should be a per
manent provision for the Centre 
legislate in respeftt of important com̂  ̂
modities and there cannot be any com
modity more important than foodstuffs. 
I am sure that foodstuffs cannot be 
covered by the powers that there are 
at preseat which empower the Centre 
to legislate in respect of all important 
commodities. My submission is that if 
not for anything else, for this reason 
that there are a number of commodi
ties which will not be covered and for 
which power to the Centre is necessary, 
it is absolutely necessary that this 
amendment of the Constitution is made. 
Therefore, I support this amendment.

Shri T. T. Krlshnamachari: 1 have 
listened with great attention to the 
speeches made by the hon. Members.
1 am grateful to those hon. Members 
Shri Tulsidas, Pandit Thakur Das 
Bhargava, Shri Frank Anthony, Shri 
C. C. Shah and Pandit Munishwar 
Datt Upadhyay, not merely for the 
support that they have given, but also 
tor elucidating the points which have 
been raised by other hon. Members 
and setting the doubts at rest,

I must at once say that the opposi
tion to this measure, simple as it is, 
has been directed largely from the 
point of view that it is the duty of the 
opposition to oppose. I have no quar
rel with them. In fact, if I were in 
their position—I was in the opposition 
tome years back and I had then taken 
every opportunity of opposing any
thing that the Qovemment brought

Shri Sadhan Gupta: Do you reg f^  
it? ‘

Shri T. T. Krislinamacliari: I do not
regret it any more than I regret my 
hon, friend interrupting me. We can
not afford to indulge in regrets t^ese 
days. The life that one lives is lived 
as a thing of the past. We look to the; 
future, sometimes  ̂ some of us look to 
a future which we probably feel̂ -v iS; 
perinanent wid real as againpt what 
it as today—unreal and extrepiely 
eyj^nescent—but values are different 
in regard to Jhose who are on̂  this, 
sideband those who are on that side 
of the House. , . .

I am very glad that Mr.. Sadhan 
Qupta interrupted me because he has 
helped me more or less to. take up. the 
thread of the argument that he used-*r 
an argument which began one way 
and ended in another way. Mr. Sadhan 
Gupta had no use for this amendment,  ̂
but at the same time, he felt amend
ments were not wrong. So, there is 
a vital difference of opinion between 
Mr. Vallatharas and Mr. Asoka Mehta 
and Mr. Sadhan Gupta, as it ought to 
be, I think. After all, Mr. Sadhan 
Gupta’s approach to this problem of 
a Constitution, of a fundamental law,, 
is something totally different from 
the approach that Mr. Asoka Mehta 
makes, because Mr. Asoka Mehta 
believes in a fundamental law. He 
believes in a democratic method of 
doing things. He believes in a demo
cratic method of adjusting the rights 
of persons, adjusting inequalities of 
income and status. Mr. Sadhan Gupta 
does not believe in that. He believes 
in a totalitarian dictatorship which 
just does what it wants for a purpose 
which it believes to be right. I ftUly 
give Mr. Sadhan Gupta the credit of 
believing what he thinks as bein/i right* 
but,he believes that what he thinks is 
right should be believed by everybody 
else: if they do not believe it, they 
should be forced to believe it. I can 
quite understand that Mr. Sadhan 
Gupta does not want a fundamental 
law, and it is a thing which t am able 
to appr^iate, but I am not able to 
approve of hito-eentimciiti. Well» it k$ 
an oC M faeet e f  the M M d a n r  o u t lo o k
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devoid of all the niceties of intellec
tual thought behind Marxian reasoxv- 
ing but represented by a trust of that 
ideology which is ruthless and which 
ivants to impose its right and will 
Tupon an obedient set of people. Well,
I  have no quarrel with Mr. Sadhan 
<kipta. He is perfectly entitled to 
ipreach his ideology and that is what 
he is here for. And this is a valuable 
lorum and he ought to Atse it to the 
best of his ability and I am very glad 
to s e e  he is tuing it. The only trou
ble is Mr. Sadhah Gupta haa rather 
involved himself in an ar^uaieot 

btgan one w«y, H« said: *1 d o  
noi mind the amendment. In fact, I 
-want you to bHhg more amendments. 
W hy do you not bring an amendment 
to  do away with fundamental rights, 
:so that perhaps people can be put in 
prison without trial or, perhaps, peo- 

iple's property can be taken away 
without any compensation what
ever." Yes, that is a line of reason
ing which, as I have said, I can ap- 
:preciate, but do not necessarily ap
prove of. But, I must say in all 
humility that Mr. Sadhan Gupta 
made a very good speech. I remem- 
b̂er a simile used in another legisla> 

iive forum about seventeen, eighteen 
years back in regard to a speech 
made by a man who is a very well- 
known speaker, the late Rt. hon. V. 
S. Srinivasa Sastri. My friend Raja- 
j i  described that speech as being 
^something which is like a lady’s silk 
umbrella which does not protect the 
luser against sun, wind or rain. Mr. 
Sadhan Gupta’s arguments h^p no
body here. It is an intellectual ex
ercise, perhaps brilliant, perhaps not, 
but nevertheless, it did not carry us 
any further. It did not help Mr. 
J^oka Mehta who opposed the BUI. 
It did not help me here who wants 
the Bill to be accepted by this H oum . 
Well, so far for Mr. Sadhan Gupta.

Mr. Vallathara^ is not her?. He 
comas from my part of the country 
and we have som^ pretensions to 
intellectualism, and the intellactuiJ, 
therefore, must provide a ditaiory 
motion a n d  pppvWi arguments for it , 
«vao a  there ia  n o  purpose bfihind it

a l).. W e l l ,  h ^  s a id  s o m e t h in g  a b o u t  t h e  
b e in g  s ^ u b r i o u s  o r  s a lu t a r y  p i : o v i -  
s io p s  o f  th e  c o n s t i t u t io n ,  o r  s o m e t t i in g  
l ik e  th a t , b u t  a b o u t  m u c h  o f  w h a t  h e  
s a id  1 d o  n o t  t h in k  h e  h a d  a n y  
c o n v ic t io n  W ^nself. S o , I d o  n p t  
t h in k  ther» is a n y  p o in t  ^ h i c h  
I , c a n  p i ^  o u t  f r o m  a rg u m e n t*  
e v e n  t h q u g h  I r e a d  h is  s p e e c h  o v e r  
a g a in  , th is  m o r n in g ,  f o r  w H ic h  I  h a d  
t o  p r o v i d e  an a n s w e r ,  exc<e|>tin( t h a t  
v^tever t h ^  G o v e r n m e n t  d o e s  in 

I q ^ i t e  co i^ p ed ^  t ^ a t  o u g h t  
t o  be h is  l in e  o f  r e a s o n in g .

I ti^e up Mr. Asoka Mehta’s point 
Mr. Asokia Mi^ta beiieve» in the sanc
tity oi tl^ Constitution. He th ii^ ' 
the. Constitution shoul<d ^9  ̂ be anf- 
ended Ughtly. I say •‘amen” . I b^  
lieve in the sanctity of tfee Constitu
tion b^ause I had something to do 
with it. Maybe as Mr. More would 
have it I was a cook, maybe I was 
a Cook’s matey, I was a water carrier, 
it might be I have been anything 
which the fertile imagination of the 
indefatigable and irrepressible Mr. 
More can devise. Nevertheless I had 
something to do with it. I believe 
with Mr. Asoka Mehta that the Cons
titution is sacred, that the fundamen
tal law under the Constitution must 
be protected, that we who are Mem
bers of this Parliament, who have 
taken an oath to protect the Constitu
tion, must even be prepared to shed 
our life-blood for it. I have no quar
rel with him, but he thought we were 
dealing with this matter rather lightly. 
That is where I rather exp^ted 
a person like Mr. Mehta to give some 
more thought to it, than to dismiss 
an attempt made by Us in all serious
ness—thê  nuihber of days we have 
devoted to the consideration of the 
recpix^endations of the Commodity 
Contrpls Conmiittee, consideration ot 
the, repliei  ̂ from the various Govern
ments, and also envisa^ng the condi
tion^ that will come into being if we 
do pot have our Essential Supplies 
(Temporary Powers) Act in regard 
to the control of the various com
modities whlcl^ i^ow 
in this particiSw
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W e ll ,  I  t h in k , m y  h o n . f r i e n d  l i r .  
C .  C . a h i h  o u t  ihkt t h e  M -
co^ n m en d A tiios ii o f  t h e  C o m x n d d it ie f  
C o n t r o l  ‘C o m m f l t e e  % e r e  r e c o m x n e n -  
d i t i o iU  m s d e  i n  a l l  s e r io u s n e s s  a f t e r  
i n t e r v i e w in g  a n d  d is c u s s in g  t h e  m a t 
t e r  V i t h  r e p r e s e n t a t iv e s  o f  v a r io u s  
S t a t e  G o v e r n m e n t s ,  w i t h  t h e  M t e i -  
b e r s  of t h e  P la n n in g  C o m m is S ib n , 
w i t h  o t h e r  in d iv id u a ls  c o n c e r n e d  w h o  
a r e  a f f e c t e d  by c o n t r o l .  ! r h e  f ir s t  o f  
t h e i r  r e co m m e n d a tio i^ s  w a s  th a t  h o t  
m e r e ly  s h o u ld  t h e  p o w e r s  (e n v is a g e d  
b y  a r t ic le  369 b e  c o n t in u e d  so f a r  a s  
t h e  t i ^ t r i l  G b v e n im e n t  is  c o n c e r n 
e d .  b u t  th a t  th e r e  s h o u ld  b e  a n  ielas- 
t i d t y  in r e g a r d  t o  th e  p o w e r s  w ie ld 

e d  b y  th e  G e n tr a l  G o v e r n m e n t ,  
a n d  t h e r e fo r e  i t e m s  26  a n d  27 o f  L is t
2  s b o u k i  b e  t r a n s fe r r e d  t o  L is t  9  s o  
t h a t  i f  a s  e m e r g e n c y  a r is e s  tibe C e n 
t r a l  < k > v e rn m e n t  c a n  l e g is la t e  a b o u t  
t h e s e  m a t te r s . W e ll ,  t h e y  p r o b a b ly  
f e l t  t h a t  p r o p o s a l  m i ^ t  n o t  b e  a c 
c e p t e d ,  and suggested an a lte r a t io n  
of item 33 of List 3. I for o n e , e v e n  
in  the days when we were f r a m in g  
the Constitution had felt that the ex- 
elusive field in respect of le g is la t io n  
f o r  the Union and for the States must 
b e  kept as far as possible intact. I 
was one of those who never believed 
in the twilight zone like the concur
rent powers. The exhaustive Con
current List was devised by the Gov
ernment of India Act, 1935, arising 
out of the experience gained by the 
working of the Constitutions in Cana
da and Australia where the impre
cise definition of the concurrent 
field has created a lot of litigation. 
The Government of India Act sought 
to define the concurrent field. I think 
we went a little further than the 
Government of India Act in making 
that definition very precise.

I would ask hon. Members to look 
into the provisions of article 73 and 
the proviso to clause (1).

Article 73 says: ,
“Subject to the provisions of

this Constitution, the executive
p o w e r  of th e  U n io n  s h a l l  e x 

; t e n d -^  ;
• (1^ W  n ip m '
 ̂ t o  «4 U e k  n u M i h e h t  - h i i ' p < ^

to Adbe UrMv; and
( b )  t o  i b a . e x e r d f e  oi( 

r ig h ts , a u t h o r it y  a n d  J u r l t i f i e t i t e  
a s  a r e  e x e r c is a b le  b y  t h e  G o v 
e r n m e n t  o f  I n d ia  b y  v ir t u e  o f  
a n y  t r e a t y  o r  a g r e e m e n t :”
The proviso says: \

“Provided that the executiv» 
power referred to in
(a) shall not, iiave as eNpfiiUir 
provided in this Cdhstitutl6n or 
in any law made by Parliaitoist. 
eictend in any State speelfi«4 Ih 
Part A or Part B of the /Ttrst | 
Schedule to mattos with i«iip^. 
to which the Legislature of thft 
State has also power to mak*

4 . ------------ i

S o , in o r d e r  to r e s o lv e  th e  c o n f l ic t s  
a s  m u c h  as  p o s s ib le ,  w e  h a v e  p r o v i 
d e d  t h e r e  In  t h e  p r o v i s o  t o  a r t i c l e  
73, c la u s e  ( 1 ) ,  that th e  e x e c u t iv e  
p o w e r  of t h e  C e n t r e  m u s t  b e  l im i t e d  
t o  t h o s e  la w s  in  w h ic h  P a r l ia m e n t  
e x p r e s s ly  says that the executive 
power may be taken. So, it is not a 
question of our enacting some laws aa 
a result of this amendment, laws which 
we can enact by reason of the fact 
that entry 33 is now enlarged, but 
we have to see whether we would 
take the executive power as well.

I did draw attention in my introduc
tory speech to a very wise statement 
made by the present Chief Minister of 
Uttar Pradesh, in that discussion that 
we had with the Chief Ministers of 
the various Provinces at the time 
when we were drafting the Constitu
tion, when Pantji definitely stated, 
well, all that the Centre can do is 
only to frame a skeleton law and 
leave, either by delegation of power 
or by rule-making powers, the execu
tion of those laws in the hands of the 
Provinces. My hon. friend Pandit 
Thakur Das Bhargava then amply 
ilhistrated that in regard to the Es
sential  ̂Supplies (Ten)porary Powers) 
A (^ ‘ t ie  o^rati^n of; those laws, ex- 
c e p ^ ^   ̂ Ih fi^ds where the
Ciihtit w tf infbisti^
itr^Wlch^ihe w a s  interest^,.
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[Shri T. T. Krishivaxnachari] 
fyas lefjt to the Provincial Govern- 
liients, and therefore, the fear that we 
were going to take away the direc
tion of intra-State trade or business 
from the. State Government was not 
quite correct! '

Let me pose another problem here. 
It cjboes not r^lly. mean that ,we do 
r^otliave the p6wers, even as it is; we 
do not upder&ke this aniendmeiit,* ex
cepting perhap^ Sin regard to . fc>od-
stuff5. 'Even there, so far as i^er-
State business is cbricerned, ' article 
301 provides us with th  ̂ powe^^l it
need te,. for it sa^ ; ^

’'‘ j:  ̂ •
“Subject to the other provisions 

^  this Part, ixade^ commerce and 
intercourse throughout the terri- 
ioif’y of India shall be free.*'

’Ana article 302 says: '
f\{: ‘ ‘V/ ,■ .

. “Parliament, B(iay by law impo9« 
such restrictions on the iree^ m  
of trade, commerce or intercourse 
between one State and another 
or within any part of the territory 
of India as may be required in 
the public interest.”

So, this allows Parliament to impose 
such restrictions on the freedom of 
trade as may be required in public 
interest.

That leads me to the reference made 
by my hon. friend Pandit Thakur Das 
Bhargava to the ‘original article 16 
which was in the Draft Constitution, 
and in which a provision similar to 
articles SOI and 302 was sought to be 
put in the fundamental law of the 
land. We then felt that it would be 
needlessly inviting a lot of friction, 
and litigation by this clause being in 
the fundamental rights and I think we 
felt that it was much better to put it 
in the Chapter on trade and com
merce rather than in the Chapter on 
fundamental rights.

I f  in t e r -S t a t e  t r a d e  a n d  c o m m e r c e  
i s  t o  b e  r e g u la t e d  b y  t h e  C e n t r e ,  
t h e r e  is n o  d e n y in g  t h a t  t b e  C e n t r e  
o e n  a l«u , to  n o m e  e x t e n t ,  t o  t b a  « k -  
t e n t  n e c M A a r y  f o r  r ^ g u la t l i fg  Inter**, 
f l i a l e  t im d e  t o d  e o m m t r o t ,  g6 in t o  d i t

ifitrft-St^te .The. position in re
gard ito! the Vnitod States Constitution, 
Wher^ there is .no concurrent field 
de^lnedufind wtiere the demarcation 
betwei^ the powers o f . the Central 
QovejHunent and the States, is left 
vejy largely to judicial decisions, is 
an indicative of the fact that where 
QbiigatiQn'is laid oi» the United States 
pongreeflito i?eguiate inter-State trade

• ̂ nd .comynerce,. it doM not remain 
,there* . I am quotii>g from Willis’ 

i Cpp^itutimal Law  ̂ ,
#illis, in page 306 of his CojisUtution- 

al La a  says; ^  .
“When Congress may regulate 

/intra-State commeicce as fin inci- 
a«nt "of inter-state bommeree, and 
^hfemUh^ Statei may * regulate 

;:-^ii»ter-State oommerce^under Either 
: va concurrent power or the gen

eral police power is known only 
by the United States Sdprertie 
Ccmrt.*' .

That is a position which we want to 
save. It is true that we can interfere 
by means of the powers vested in us 
under articles 301 and 302. But then 
you take the ultimate validity of any 
action, that the Central Government 
take, to a region where a certain 
amount of uncertainty devolves on it

The other point was made by my 
hon. friend Shri Frank Anthony. He 
raised a question whether the Central 
Government have not got powers now 
under entry 52 of List I, which makes 
them declare any industry to be o f 
national importance, and therefore, 
within the purview of the Central 
Gk)vemment, and to that extent, sub
tracts from the content of entry 24 
of List II, in regard to the powers 
enjoyed by the States. He is perfect
ly right, but I see no conflict in the 
possibility of an extension of the area 
of powers enjoyed by the Centra 
under the use of entry 52, to a pro
vision of article 368 where, whenever 
a matter which is within the State 
List is interfered with, ratification Is 
necessary b^ the States. A mere ex
tension of powers of the Centre undinr 
entry U  does noi ln^ke an emend- 
men! ef the CenetUetlon. and eo lon^
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^  an amendment of the Constitution 
4s not invoked, the ratification of th^ 
.:States-is nbt necessary. It may be 
ihat-there is no limit to the extension 
o f Union power under entry 52.

It is true that the coffee industry, is 
m ow bein g  regu la ted  by the fa c t that 
Tunder en try  52, it is declared  to be  a 
matter of national importance. The 
iriibber industry’ is regulated by thfê  
lact that under entry 52, It is declaimed 
to be a matter of national importance. 
'The tea industry is so regulated. 
'Therefore,, if it is a question of my 
-wanting; powers in regard to regula
tion o f  the sales of ginned and un
ginned cotton, of oiLs, and perhdpar, 
oil^dakes and concentrates, well, I 
Tthink, the powers that I now possess 
'under entry 52 might be projected in
to the States* sphere, and I might 
jgrasp those powers. It may be ih^t 
"the matter will ^o to court, but I am 
1 airly convinced in my mind that the 
incidental* ancillary, and supplemen
tal powers that are necessary for the 
purpose of fulfilling the functions of 
the Centre will see me through. But 
what we want here is that the area of 
doubt should be resolved, and so far 
as the Centre is concerned, in the con- 
'current field, the interference of the 
Centre is either regulatory so that ah 
all-India statute might be observed by 
all the States, or in times of an emer- 
tgency where the powers of the Centre 
in the concurrent field are more than 
o f  a regulatory nature, there is no 
question of the executive power being 
dealt with by the Centre or not be- 
<iause, whether this Constitution is 
tinitary or semi-unitary, federal or 
«emi-federal, it is quite clear that we 
fiave a precise definition in regard to 
the possibility of the use of the exe
cutive power by the Centre. There
fore, unless there is an emergency, 
there is no point in the Centre attract
ing that power to itself. The second 
factor also is that this Constitution 
h a s  not provided either by implica
tion or by Judicial decisions the p o w e r  
enjoyed by the United States Central 
*C<^emment of having federal agen
cies rlgHt through the States. We d o  
t i o t  iukTe f ^ e r a l  ageneleg in  th is  c o u n 

try excepting for purely federal pur
poses. You have got the CustomJi 
Department, you have the- Impott 
Trade Control Departmient, you have 
an Income-tax Department, you have 
an Excise Department for purely Cen
tral purposes, but y<)U do not have a  
parallel federal courts and yĉ tl do not 
have parallel federal agencies running 
along with State agencies, t do claith  ̂
therefore, that the Constft'ution-mak- 
ers have precisely defined the field ih 
which the Centre can operate. All 
that we plead here is not that the 
powers cannot be taken by othe^ 
means than by this amendment but a  
8tx«ightforward method of exercising 
these powers is the wiser one. For in
stance, if we levy a cfess on oil miU|| 
for the purpose of keeping the Oil
seeds Committee goihg,’we do so by 
means of a declaratioh in terms o f  
entry 52 of List I. Well, it can be 
extended for other purposes, and we 
can also levj’- a cess from rtce-millers, 
for the purpose of developing the rice 
industry, or for the purposes of con
trolling the expansion of rice mills. 
That could be done under the use o f  
the powers of entry 52. It does not 
mean that we are without resources. 
But it is possible that we use those 
resources by interpretation, and we 
might be enacting a legislation which 
is colourable, and we do not want to 
do it in a matter where the needs are 
precisely defined, are very well- 
known, and have been the subject o f  
investigation by a committee, and we 
are following a pattern where the 
Constituent Assembly had envisaged 
a continuance of the old Act enacted 
by the Interim Go«remment, in 1946» 
under article 369.

The other point made by my hon. 
friend, Mr. Asoka Mehta, was that ao 
many items had been mentioned in  
article 36 9 ; why should they have 
been so mentioned? Well, it is n o t  
that w e  were unalive to the fact a t  
that little that we need not mention 
^ e  n a ^ e s  of articles w h ic h  could b e  
coverM by legislation under item 5 2  
or item 54  o f  L is t  I . Well, it m ig h t  
be that the Constituent Assembly w a s , 
very busy and could not go and exa-
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injiae all the existing status or that 
the Constituent Assembly felt that 
the moment you took away powers 
under these heads, the legislation that 
iĤas in operation would become inope* 
ifative and the Pr4>visional Parliament 
would have no time to enact legislsrtion 
under powers vested in the Centre un* 
der item 52 or 54 of List I of the Seventh 
Schedule. This is a matter of conveni- 
ei>ce rather than a matter of logic. So 
I must submit in all humility that the 
mere fact that article 369 covered a 
uumber of items which legitimate* 
ly fell within the limits of the Union 
sphere does not mean that there was
aziy thoughtlessness about it; it
w#s a matter of convenience, 
l^or do I a g m  that the ex
perience so gained in regard u>
the utilisation of the powers 
under article 369 should not be 
put before this House for more 
or less a permanent amendment of the 
Constitution within a very restricted 
and limited field. Hon. Members who 
read the items <b), (c), (d) and (e) 
will find that so far as (d) and (e), 
are concerned, they are industrial raw 
materials. It is not necessary for me to 
ask hon. Members to imagine what will 
happen if there is inter-provincial jeal
ousy in respect of the industries to 
which they provide the raw materials. 
Suppose raw cotton is produced in 
Hyderabad and Madhya Pradesh and 
the cotton is going to be consumed in 
Bpmbay, I will ask my hon. friend 
Mr. Asoka Mehta, who knows more 
about the textile industry than I d o -  
after all, my experience of the textile 
industry has been from the top for a 
brief period of 2* years whereas his 

experience is of over a decade. Sup
pose the Madhya Pradesh Govern
ment says: ‘We are not going to nend 
the cotton to l^ombay?*. We in the 

Centre will not allow them to export; 
we would want them to send it to 
Bombay. But suppose we are faced 
with a situation of this nature, what 
about' the labour situation that deve* 
lops tierefrcjpi? It is a problem which 
he ^ 1  hai^ t6 share along with the 
Bbihbay Government and also the 
Central Government He will, there

fore, understand the loiir o< it, ibm 
logic of having to cdfitrei the raw 
material of an industry which is of an 
all-India character where, as I said in 
my introductory speeeh, the area where 
the industry is situated does . not 
coincide with the area where the raw- 
material is produced.

Then what is the residue left in the 
BilL The residue happans to be food«  ̂
stuffs. I maintain in an kcmility that 
in the matter of foodstuffs, we cannot 
afford to gamble. It m v  ^  that
tomorrow something ^ g lit  hap
pen when we will probacy have to 
re^pose controls. Th^ft is no point 
in< flioting at my fiM  or at ithe facr 
of my colleagues here tldtft collea
gue> Shri Kidwai, feels the position all 
right. I think he is quite correct; he 
is quite correct in feeling that the 
position as it obtains today is all right. 
But there might come m time con-- 
ceivably, as we do not know whmt 
floods, famines, typhoons and tidal* 
waves occur, when there might be 
a food shortage in one area. We stilt 

have deficit zones and surplus zones .̂ 
from one of which we have to send 
to the other. I think in a matter l?ke 
foodstuffs, there is no use in saying: 
‘In an emergency, use these powers; 
let yourself open to a suit in a court 
of law; to declare that your powers are 
not proper’. After all, in America, the 
New Deal was undertaken in an emer
gency. My hon. friend should know 
what happened when the courts set 
aside the various provisions of the 
New Deal. We do not want to experi
ment with human lives; we want to be 
prepared for all contingencies.

Acharya Kripalani (Bhagalpur cum 
Purnea): What about article 249?

Shri T. T. Krishnamachari: Article
249 happens to be an article which was 
devised by some of us; it was taken 
from the Government of India A c t  
and slightly modified. I am not partir 
cularly happy about article r 249. Arti'*‘ 
c le  249 can only b e  u s e d  In the cas<> 
of something that occur* temporarily- 
I might t e l l  my h o n . f r ie n d —  
h e  was n o t  h e r e  th a n — th a t  in th a  t is a t
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7*e«r t h « t  1 c a m e  h e r e , 1 h a d  t o
c p n t io u e  t ) ie  S u p p ly  o f  G o o d s  a n d
P r i c e t  A c t  u n d e r  a r t i c le  249 . W ith in  
I h e  e a r l ie s t  p o s s ib le  t im e , I  s a id , 'N o ,  
1 a m  n o t  g o in g  b e f o r e  th e  H o u s e
e v e n  th o u g h  th e r e  w i l l  b e  a  l it t le  
in c o n v e n ie n c e  t o  G o v e r n m e n t ’ . W e  
c a n n o t  u s e  a  te n ^ p o ra ry  p r o v i s i o n  tor 
a  c o n t in g e n c y  f o r  w h i c h  w e  h a v e  t o  
b e  p r e p a r e d  a l l  th e  t im e  a n d  w h ic h  
m ig h t  o v e r t a k e  u s  a t  a n y  t im e . A s  a  
p e r s o n  w h o  h a s  s o m e  a d m in is t r a t iv e  
e x p e r ie n c e ,  I  s a y  t h a t  a r t i c le  249  w i l l  
n o t  f i l l  th e  B i l l .  T h a t  is  a l l  I  h a v e  t o  
s a y  tot th e  p r e s e n t .

Mr. O ta liB U U i: N o w »  a s  a lr e a d y  a n 
n o u n c e d , t h e  d e b a t e  o n  ^his motion 
r e g a r d in g  th e  B i l l  t o  a m fin d  t h e  C o n 
s t i t u t io n  is  n o w  c o n c lu d e d  a n d  I  w i l l  
p u t  i t  t o  th e  v o t e  a t  t h e  e n d  o f  th e  
d a y .

O T A T E M I N T  RE: I N D IA N  T A R I F F
(8 B C X )N D  A M E N D M E N T )  B I L L
T h e  B fla lsfter o f  F in a n c e  (Start C . D . 

D e s h m u k h ) :  With your permission, I 
rise to make a brief statement in re*  
gard to certain matters covered by the 
Bill which is being introduced by my 
colleague, the Minister of Commerce 
and Industry, presently. This Bill is 
a Tariff Bill which contains several 
items on which duties have been rais
ed, in some cases steeply. Some of 
the more important items on which 
duties are being raised are pencils, 
old newspapers, fermented liquors, 
woollen fabrics, wines, vacuum flasks, 
razor blades and playing cards. Apart 
from the implementation of the recom
mendations of the Tariff Commission, 
in certain cases, the immediate need 
for a review of the duties charged on 
the goods imported arose from the 
fact that at the recent inter-session 
committee of the GATT, we were 
able to secure' certain relaxations in 
respect of a few items on which we 
had previously agreed to bind the 
import duties at a comparatively 
low rate. The Finance and the Com
merce and Industry Ministries have 
also been constantly examining the 
question of incidence o f  d u t ie s  On im
p o r t e d  a r t ic le s  primaMly with a  Iftokw 
t o  tapping new  aourcea^ o f  rervem ie . 
T h e  c o l le c t i o n  o f  c u s t o m s  d u t y  d u r in g

the last f i v e  m o n t h s  a m o u n t e d  a p 
p r o x im a t e ly  t o  Rs, 60  c r o r e s  as afainat<: 
o u r  b u d g e t  e s t im a te  o f  R s . 177*5 c r o r e s  
f o r  th e  w h o l e  y e a r .  I ^ a s o n a l  s h ip 
m e n ts  o f  c o m m o d it ie s  l ik e  t e a  w i l l  t a k e  
p k c e  o n ly  h e r e a f t e r  a n d  t h e r e  i s -  
g iw e r a l l y  a  g r e a t e r  t e m p o  o f  im p o r t  
a n d  e x p o r t  a c t iv i t y  in  th e  la t e r  m o n t h s  
o f  t h e  f in a n c ia l  y e a r ,  a n d  i t  m a y  b e  
e x p e c t e d  th a t  d u t y  r e c e ip t s  w i l l  b e  
p r o p o r t io n a t e ly  h ig h e r  in  t h e  c o m in g ,  
m o n th s . B u t  e v e n  a f t e r  n u k i n g ,  
id lo w a n c e  f o r  th is , I  f e e l  e v e n t u a l l y  
th e  a c tu a l  c o l le c t iq n  m i| ^ t  f a l l  s h o r t ,  
o f  o u r  b u d g e t  e s t im a te s .

A s .  t h e  H o u s e  is  a w s jp ^  w a  to . 
r e d u c e  e x p o r t  d u t y  o n  c e c t a ia  c o ia in a -  
d ^ e s  U k e  o i ls  a n d  ô aee4$̂  p ia n g a iie s e  
o r e , . e t c .  w t o e v e r  th e s e  d u t ie s  c o u l d i  
n o t  b e ^ u a ^ in ie d .  A l l  th is  h a s , t h e r e 
f o r e ,  m a d e  it  n e c e s s a r y  f o r  G o v e r n 
m e n t  c o n t in u a l ly  t o  e x p l o r e  f u r t h e r  - 
s o u r c e s  o f  r e v e n u e .

11 BSPTBfBKR 1054 Indian Tanjf (Second
Amendment) Bill

Another consideration has been th a t , 
our import policy imposing quanti
tative restrictions on several commo-- 
dities by the fixation of small quotas: 
has had the eflfect of creating artificial 
scarcity and of needlessly raising the 
consumer price of such articles. The 
allotment of small quotas has had the 
effect of preventing newcomers from 
coming into the trade, as a result of 
which those established in the line 
have managed to gather excessive pro
fits. A policy of restrictionism of this 
nature can be justified by a chronic 
position of imbalance in our balance 
of payments of a kind which no 
longer obtains. A change in the direc
tion of relaxing some of these restric
tions was, therefore, imperative and 
that is what we are seeking 
to achieve by this Bill. The 
umbrella incidentally provided by 
quantitative control for the products 
of some of our nascent industries 
against foreign competition, apart 
from such cases as go to the Tariff 
Commission for protection, will now 
b e  furnished b y  the high rates of duty, 
a n d  a t  the same time, our import 
p o l i c y  w o u ld  b e  f r e e d  f r o m  un̂ x̂ y 
r e s t r ic t iv e  quotas. W e  have g iv e n  
c o n s id e r a b le  t h o u g h t  t o  th is  a s p e c t  o f  
t l ie  q u e s t io n  a i^ f i t  uraip w i A  a  v ie w
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[Shri a  6. Deshmtikii] V'
to relaxing import restrictions over a 
small sector that in the last budget 
certain import duties were raised .̂ n 
certa in  articles. Under the Bill 
is liQing introduced, we havp j^one one 

-step fu rth er in this d ii'ection . ’ Wliile 
the increase In du ty  w ill b rin g  in addi
tional reven ue, the la n d e d 'c o s t  of , the 
imported articles is  a result of the 
increased duty v ill be h igh  enougl̂ ^̂ so 
as to give protective co v e r  to local 
industriiss and operate â j  ̂ deterrent 

^against undue expansion of consump
tion in these import trad^ articles.
At the stme time, the excessive 
margin of profit that was available to 
the middlemen in conditions of scar
city ind«ieed by quantitative controls 
will be mopped up by the Exchequer.
The pursuit of this polity in the past 
has been attended with some success, 
and, as a sequel to the introductioi^ of 
this Bill, the import quotas will 

j naturally be liberalised in a great 
many of the items where duties have 
been increased.

.2 P.M.
The House will certainly expect me 

to give an idea of the estimated acldir 
^tional revenue that would be derived 
from the changes that have been out
lined above. I expect, it would be in 
the region of about Rs. 4J crores. It 
may be urged that, perhaps, these 
minor changes could have been defer
red either until after the Taxation 
Enquiry Commission has reported or 
until the presentation of the Budget. 
It is unlikely, however, that the Taxa- 

"tion Enquiry Commission’s recom
mendations will have any specific re
ference to such minor changes a s  are 
being proposed. And, in view of the 
l>088ible gap between the estimates of 
revenue and the actuals, it seems to 
me that we should take the earliest 
opportunity to make such changes a s  
are likely to contribute, even in some 
small measure, to the strengthening of 

revenue position. I , therefore, 
v e o n u n e n d  the proposals to the c p n s i-  
d ^ t i o n  o f  t h e  H o u s e .

152^

INDIAN TARIFF. (SECOND AMEND
, MENT) B il4 .

T h e  M ilU s te r  o f  C o m m e r c e  a n d  
ft id « s t r y <  (S h r i  T .  T i  K r i s h n a m a c l u u i ) :
I beg to move ft)r leave to introduce a  
Bill further to amenid the Indian 
Tariff Act, 1934/ -  '

T4t. Chalnhiein: The qUestibh is:
, . ; V' . . • •- ' N . • ■

, “That ji^ave be.graOfted ^o intro- . 
cjuo  ̂ a Bill further to flnxend the 
indiwii Tariff Act  ̂ 1934.’’ .

The motion was (Adopted, *

 ̂ §iliri T. T. Krishnama^har:: I intrô  ̂
dwce*>the BilJU : r •

MOTION RE: FLOOD SITUATION IN 
INDIA

The: l^inisti^’ of Plamiiag and irrl- 
fatii^n and Power Nan^a): < 1
beg to move:

'That the fiood situation in India 
be taken into consideration.”
Sir, some days ago I presented to 

the House whatever material was 
then available about the fiood situa
tion in the country and the operations 
regarding relief that were in progress. 
I also gave to the House an idea of 
the nature of the problem and its 
magnitude. I proceeded further to 
indicarte,—tentatively, of course,—the 
lines on which the problem should be 
and could be dealt with. Having 
done that, I think I need not cover the 
same ground again, and what re
mains for me to do at this stage is 
to acquaint the House with the 
developments which have occurred 
regarding floods during the period 
since the time of my last statement.

I have received this morning a tele
gram from the Government of BengaU 
according to which,—

“ W a te r  le v e ls  o f  a l l  r iv e r s  a r e  
r e c e d in g . S o m e  a r e a s  s t i l l  s u b -  

m e r je d  C o o ^ h -B e h a r  a n d  M a ld a  
d is t r ic t .  V r o p to a  c o n t in u e s  tn  
T o m  •n<̂  CJooch-^d^* He«v7

i r t tk  t h e  r e e o m n ^ d a t l o n o l  t h e  F r e s ld e n t
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deposits of debris over large
tracts. CommuiiicatiOD internaUy 
in flooded districts and to Assam 
still severely interrupted.”

Sir, the latest report r^ eived  from 
'tJ.P. *a few hours ago is that, after 
•the end of August, there has been no 
big floods in I/.P. The floods have 
been reteding and the position is im 
pi^oving.

The telegram received from B ih a rj-  
4also this morning— says:

‘'Combined wafers of Ifiyer Bha- 
'girathl’ and A id igan da receding
from above Muzaffarpur where
gradients' are steep but in lower 
portions right up to North Mbnghyr 
full of w a te r” *

I t  is feared that d good deal of the 
« rea  south of Muzaffarpur m ay not 
.get drained for rabi cultivation and 
w ater that has been spilled from the 
riv e r  is draining slowly. No major 
<hange is reported in the courses of 
Oodl Ganga and Bh^agli’athi, but 
Kam ala has caused spillage on its 
le ft bank below Jhangar. Water 

trom  Kamala has combined with Sone 
<and has caused considerable flooding 
<>oth north and south of the railw ay 
lin e near Jhanjarpur. This area is 
«till flooded. There is a definite 
tendency for Kam ala to form a new 
channel. T he, Gagra is eroding 
C hapra town near its confluence with 
Oanga.

Now, I come to Assam. There was 
a  telegram on the 8th, which said:

“ Erosion situation has been ex
tremely bad for the last nine days 
and some houses have been eroded 

and entire length of revetment 
1500 ft. eroded due to outflanking 
and to strong and disturbing cur
rents.”

T h a t is about Dibrugcrh. On the 
10th, the flood situation in all the 
rivers improved except,—

^Eroolon in Brahmaputra at 
Dibniiarh is fc in g  very fast 
Bmbankmant washed off. River 
umMg down trtdh M  at timber «nd

The later telegram this morning 
states,—

'Tlood has recede^ .practically 
everywhere. Road communications 
exc^apt in Districts D a r r a ^  and 

Nprlh Lakhimpur restored. Brahm a
putra level at Dibrugarh rising 
again but no flooding yet. Erosion 
continues very rapidly. Court 
buildings ;only 250 feet from river 
and a large number of* public 
buildings being disman;tledi Num^ 
ber of ^families displaced upto now 
730. No abatement in erosion at 

Dibrugarh/'

Sir, that is, in brief, Ihe situation. 
Dibrugarh is in a very sad plight, and 
the threat to It has not been removed.

9 h r i  R . K . C h a u d h u i i  (Gauhati): 
What about Palas'wadi ?

S h i i  N a n d a : I do not think th a t
the situation there is worsening.

Regarding the a<qltiG|n iaken since 
the time of the last statement, 1 nniay 
say something. Hon. Members 
will remember that I had indicated 
the lines on which we want to have 
a solution, and the organisation which 
We want to set up. The duty w a s  
cast on us to take steps immediately 
to create that organisation. Hon. 
Members may have seen In the news
papers the report that the Central 
Flood Control Board has been consti
tuted and I m ay inform the House 
that it is meeting on the 15th. The 
Minister of Planning, Irrigation and 
Power, the Union Minister of Finance 
and the Deputy Chairman of the Plan
ning Commission and other members 
will be there on it. But. what I  
wanted to point out particularly w a s  
that on this Board will sit the repre
sentatives of each of the State F lo o d  
Control Boards of West Bengal, U.P., 
and Assam. F o r  the present, I have 
received Intimation that the Chief 
Ministers of these States are comintf 
here on the 15th. Their functions are 
to d r a w  u p  a  comprehensive plan f o r  
f lo o d  control, t6 f lx  priorities, to d e a l  
w ith  matteftt r d a t i n g  to p o U c y  In  
c o im e c t to n  w it h  floidas and f lo o d  r o n t -  
r o )  m e a s u re s  t o  e x a M t ie  a n d  a p p ro rre
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IS W  N iw U J  
s p e c i f k  s d ie n ic s  p r o p o s e d  f o r  ttaie 
in v e s t ig a t io n  a n d  e x e c u ^ n  o t  f lo o d  

c o n t r o l  w ork B  in  t h e  S U t ^  a n d  t o  
a ir a n g e  f o r  n e c e is a r ^  a s s is ta n c e  in  
c o t tn e o t io n  w ith  th e  in v e s t ig a t io n , 
p la n n in g  a n d  e x e c u t io n  o f  f lo o d  c o n t r o l  
w o r k s .

In  a d d it io n , r e g a r d in g  th e  F lo o d
C o ^ t r o l  B o a r d s  t o  b e  s e t  u p  in  th e
S ta te s , w e  h a v e  c o m m u n ic a t e d  t o  th e m  
th e  l in e s  o n  w h ic h  th a t  s h o u ld  b e  d o n e . 
D e ta ils  o f  t h e  in v e s t ig a t io n  w o r k  t o  
b e  c a r r ie d  o u t  in  th e  f ie ld  a r e  b e in g  
sMtl^d. a ira i^ m e n ts  ^t ,th^
C e n tr e  t o  c a r r y  <;mt th is  h i ^ e  w b r k  a s  
s p e e d i ly  a s  p o ^ b l e  ^ y e  1>een w o r k e d  
o u t . ^ { m g e m e n t s  f o r  c a r r y in g  
a e r ia l  s u r v e y  g p d  s p o t  l e v e l l in g  o f  

G a n g a  a n d  B ra h m ia p u tra  in  th e  flo o d *  
a f fe c te d  z o n e s  c o v e r in g  a n  a r e a  of
$0,000 sq^ fure m ile s  a r e  b e in g  m a d e , in  
c o n s u l t ^ o n  w ith  th e  W U nistry o f  N a tu 
r a l  R e s o u r c e  a n d  Scientific R e s e a r c h  
a n d  th e  S u r v e y  of In d ia . S e n io r  o fl^ r s  
o f  t h e  C e n tr a l  W a te r  and P o w e r  Com
mission have been specially sent to 
Assam to render technical assistance 
regarding immediate remedial meas
u r e s  to be taken for protection against 
erosion. Attempts are being made 
to obtain immediate requirements such 
as surveying instruments, mobile soil- 
testing vans, etc., from various sour
ces. This in brief is the position so 
far. I wonder whether I need say 
anything more at this stage. I might 
take a few minutes of the House to 
enlarge the background on which the 
discussion is to take place. I do not 
anticipate any very big controversial 
points, but some aspects of the flood 
problem may be claiifled.

T h e  firs t q u e s t io n  is— a n d  th is  arises 
In  m y  o w n  m in d  a ls o — o n  w h a t  fo o t in g  
a r e  w e  g o in g  to  d e a l  w ith  th is  p r o b 
le m  ? W h a t  is  th e  u r g e n c y  th a t  w e  
a t ta c h  to  th is  p r o b le m  in  o u r  m i n i ?  
S o  fa r  as  I  a m  a w a r e , p u b l ic  o p in io n  
o n  th is  is s u e  h a s  c r y s t a l l i s e d  v e r y  
d e t o i t e l y  in  f a v o u r  o f  t r e a t in g  th is  

p r o b le m  o n  a  w a r  fo o t in g .  I  s h a r e  
th a t  m y i e l t  I  d e e m  t h i i
P f o b l m . ^  . f l o o d i  a i iN M  j n a t t e i f

o f  t o p  p r io r i t y  f o r  th is  c o u n t r y .  S o m e  
con s^ k iu en oes  f lo w  f r b m  thlat. th a t  is ,.,  
a  c e r ta in  p r i c e  h a s  t o  b e  p^ddf a n d  
c ^ t a i n  M c r i f l ^  h a v e  t o  h e  b o m e .  
W h m  w e  th in k  o f  th e  i ir g e n c y  p f  t h i s . 
jiiu estion , th e  firs t  t h in g  th a t  o c c u r s  
tp  u s  is  th e  e x t e n t  o f  d a m a g e , d i r e c t  
o r  in d ir e c t .  W e  a ss e ss  i t  in  te rm a  
o f  c r o r e s  o f  r u p e e s — p a r t ic u la r ly  th e  
c r o p  d a m a g e , th e  p r o p e r t y  d e s t r o y e d  
a n d  4II th a t . I t  is  a  v e r y  r e le v a n t  
a n d  v a lid  c o n s id e r a t io n . I  h a p p e n 
e d  t o  r e a d  in  th e  a t a te m e n l  o f  th e  
C hieif M in is te r  o f  B i iia r  a  f w  l in e s   ̂
regBTding d a m a g e  d o n e  in B ih a r . H e  
h a s  g iv e n  d e ta ils  o f  w h a t  o c c u r r e d  
d u r in g  th e  la s t  f iv e  a n d  h e  h a s  ■
c o m p r e s s e d  th e  in fb r m a t io n  a b o u t  
B ih a r  in  a  f e w  w o r d s . H e  s a y s : **It 
h a s  b e e n  e s t im a te d  th a t  w  v a lu e  o f  
c r o p s  l o s t  in  1951 a n d  1952 w a s  o f  
t h e  o r d e r  o f  R s . 85  c r o r e s , a n d  a g a in  
th e  lo s s  n e x t  y e a r  w a s  o f  th e  o r d e r  
o f  B s . 3 5  c r o r e s ,  a n d  a d d in g  t o  t h e s e  
th e  e s t im a te d  lo s s  o f  R s . 50 crores^ 
th is  3̂ a r ,  th e  t o ta l  lo s s  o f  th e  c o u n t r y  
in the four years in question has 
been”— th is  includes the figures which 
he has given before— “of th e  order of 
Rs. 170 crores.” It m ay be that this 
is not a very accurate estimate be
cause it is only based on certain 
rough calculations, but this is the 
order of risk against which we have- 
to provide. It is a ^coincidence that 
the figure of the Government for all 
the works to be carried out in these 
States during a period of a few  years 
for bringing about a measure o f  
protection which can be achieved is 
the same figure— Rs. 175 crores. This, 
as I said, is a very relevant aspect, 
but to my mind, the human aspect 
is of far greater importance. I am 
not considering normal floods of Ih^ 
river. The river has to have some 
room for play for itself and it must 
have a field for spilling. If in a> 
cejrtain area near the bed of a river* 
water spills and if it is of brief dura
tion, the extent is not too big and 
th e  d a m a g e  is  n o t  la r g e  in  e x te n t ., 
th is  c a n  ^  s u ffe r e d  a n d  i t  m a y  b e  
v e r y  b e n e f ic ia l  a lso . I  a m  n o t  ttohik- 
i n f  o f  ih o a e  f lo o d s , tdrt I  a m ^ lM M E ia g  
o f  f lo o d s  w h ic h  a r e  v f i y  z J i i t f i i e t l v e
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in their sweep and intensity, the 
daipage that they cause and the 
.sufferizigs that they entail. If such 
ilbods were very  rare, once in a 
hundred years, then also the proWenfi 
m ay be of a very different order. But, 
i f  in five years^ a State has to have 
-three bad floods— maybe that this 
iflpod is very much bigger than any 
lRo<̂ d l^fpre, and, I read that in Assam 

j h  1948 the Abpd was unprecedeht^ 
at that pblini ol tim e—it has to ^  
^tipuiB)y t|idkm iMte pf. In 
f l o ^  have /and the human
^iipeet pi it 11 tt^s. If \i is a qU<M'

^  :Pf • -tpiJm, we
in% value of the prcqpert^ in  the 

tow p a n d . s ^ p o ^  it is worth 4 
c rb r^  ^Imd if  t îe coat of protection 
hy  revetment, etc. comes to Rs. 5 
crores^ we will say “Let us shift the 
tpwn Instead” . The^e is the question 
o f economic Justiflcation regarding 
^ u ^  places. If it was only a ques
tion of occasipnally having a few 
Jives lost, we might also ensure it, but 
liere I look at the problem from what 
I  saw myself during my own personal 
visits ai?d from the first-hand experi
ences of those people who have gone 
through these agonies— it is a ques
tion of lakhs of people over a period 
of time, a month or two, going through 
harrowing experiences swollen sheet of 
water comes in between them and the 
«arth and they have to perch on trees 
or on roofs. They have to improvise 
'Some kind of arrangement so that they 

float on the water. They are in 
d^ead of starvation; they are semi
Starved for a time. When the ilood sub- 
sidje  ̂ even then it is not comfortable 
existence for them. There is the pros- 
ipjMt of disease, and epidemics. People 
:/0icken and die in large numbers al- 

ev?er3̂ t^ng is beingl done to 
mitigate the s i^ e rin ^  of the people, 

on, a f^ il is e d  soil m ay ^ v e  
a bumper crop, but what 

can  make up lo r  the s u fie r iiy  
4̂  lakh^ of people during th^s 
p^ iod? So, this human aspect 

impressed nie and I do think of 
that m r e  than m ything els|s. My own 

is ' ^ t  if  it is h iu n a i^  poasihl ,̂ 
| ] j)^  ha^ti^s ^ u l d  be r m o y ^  and if  

can x^  be remove^ ilbsolutely.

something as near as possible to that
should be done.

The next question i s : can it be don^t 
The answer is that if  the demand ia 
that there should be absolute immtmlty 
provided for all those people, that can
not be satisfled. We cannot think, at the 
present stage o f our knowledge ahd 
our resources, in terms of complete pro- 
tecti€m, but it is quite possible Imd it la 
within our means land resoureet to ex
tend to the people a very largie m e ^  
Ufie-Qf p^tection. I JMt 
i«« of a few  people who may choose 
to ait In the w ay of the flobd if  a 
iitU e spilling is to occur and inconveni
ence is consequently caused to them, 
but I am thinking of a very large nutn- 
^ r  of people living in a big valley. W e 
can remove a few  people by askinjg 
them to shift, but we cannot evacuate 
a whole valley. For them, a large mea
sure of protection has to be and oan be 
provided. It cannot be absolute. We 
are thinking of storage works. but 
even there, no storage work that we 
can think of w ill collect all the water 
that may at any time come in. There 
may be rainfall exceeding all our past 
experience. Storage dams may get silt
ed up. We may put up embankments; 
we may clear the channels, improve 
them, divert the rivers and all that, 
but still, embankments may get breach* 
ed too. We csinnot predict the bo- 
haviour of the rivers. They have their 
own way and will. They may out
flank all the protection arrangementa. 
A ll these risks are there. But with all 
that, it can be safely stated that over 
nuiny years, barring exceptional riska* 
it  is possible to provide protection. It 
is in these term s that we have thought 
of and prepared a programme.

What are the methods that w e 
choose to employ? It is not possible to 
prevent floods in the sense that we 
cfionot etop iKinlfali and the aneltiiic 
snow. Thene is some scope for lami 
maaegement, that is, deforestatkm 
should be checked, and soil eroslott 
should be prevented. These things 
bmwo some Hmlted local e l t e t  Thef#> 
t e e ,  the next thing for us to do la
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first to regulate the flood lo the ex
tent that is jx)ssible, meaning that we 
withdraw from the flood as much 
quantity of water as we can. That 

be done by a storage reservoir. 
That may be done by detention basins, 
that may be done by creating a flood
w ay for the river. Then there is an
other way of providing protection. 
Allow  the river an adequate channel 
80 that considering the amouat of 
water that has to flow, tt is possible 
to contain that quantity. Raise w alls 
on both sides, and coupled with that, 
there is the question of improving the 
existing capacity of those channels. 
This is the main line of advance for 
us. There is also this fact: where we 
can do nothing, we will have to re
treat. That means, w e leave those 
areas where the hazards are too fre
quent and the cost of protection is 
too high. They may shift for the 
time being, and that is to be done in 
an organised way. It is not a question 
o f  a single measure; it may have to 
be a combination of measures. Usual
ly  it is. The measures are not uni
form for all places, for all States, for 
a ll rivers. Conditions vary. The 
character of a river is not the same 
in  one place as in another. Conditio is 
vary from area to area and from year 
to year. That brings up the other 
question of the importance of data and 
the study of the behaviour of the 
rivers and the conditions in the catch
ment area. The imniediate programme 
is, for such places as are extrem ely 
vulnerable and very valuable— some 
towns in Bengal and Assam and maybe 
elsewhere, which are being eroded and 
w here valuable inroperties are a t  
stake— we m ay provide some kind of 
protection. It will cost something. I t  
should be done quickly in a year or 
90.

The next stage is the short-term 
p r o g r a m m e . I t  m a y  t a k e  a b o u t  f iv e  
o r  s i x  y e a r s  t o  p r o v id e  e m b a n k m e n t !  
a n d  a l l  o t h e r  c h a n n e l  im p r o v e m e n t  
m e a s u r e s  w h ic h  m a y  b e  a p p r o p r ia te . 
W h e n  I  s a y  f iv e  o r  s ix  y e a r s , l e t  i t  n o l  
b e  u n d e n t o o d  th a t  f o r  f i v e  o r  d z  y e a r s  
we a r e  g o in g  t o  s it : d o w n  a n d  c o n 

template on the problem, and theo» 
at the end of the flfth or the sixths 
year we are going to do somethirg. 
A ll the time, work is progressing, in 
accordance with some order of prio

rities. Then, the next stage is co:’ - 
struction of some reservoirs. I am 
not thinking of reservoirs in relation 
to the programme of development of 
the country, big multi-purpose reser
voirs which may' cost a great detil.
I am thinking of r e s ^ o ir s  of a 
small size for tributaries, which m ay 
have their other benefits but which 
are needed in any ease for the purpose 
of flood protection. These nieasures 
have to be taken in hand, but all th is 
has to be accompanied by, and to a 
certain extent preceded by, the col
lection of data, investigations and 
surveys, and this m ay take a year or 
two. This involves heavy work.
I might give th© hon. Members some 
idea, something which w ill help them 
to appreciate the magnitude of this 
problem. This work has to be 
done with the help of a large numl<er 
of people, trained and semi-trained» 
the collection of the hydrological data^ 
the preparation of contour surveys 
and meteorological data etc. W hy is 
it that these data are required? If 
you decide on a particular measure, 
without having all that information^ 
you may possibly be throwing all that 
money into the flood. It w ill not help 
at the moment, because it has not 
been properly designed. These pro
tective measures have to be properly 
designed, and for that purpose, these 
data are required. This w dl need the 
help of hundreds of workers and much 
equipment, and this has to be done 
in far and out of the w ay places— t h e  
whole catchment area. This should 
be expedited, done in the quickest 
possible time, and it  Is on that b a s is  
that we are making our arrangements. 
But collection of data for the t w o  
years does not mean that during th e s e  
t w o  years nothing w i l l  b e  d on e*  
T h e r e  are p la c e s  w h e r e  t h in g s  c a n  b e  
d o n e  im m e d ia te ly , b e c a u s e  s o m e  d a t a  
a r e  a v a fla b le . T h e r e  a r e  p la c e s  w h e r e  
d a ta  c a n  b e  c o l le c t e d  im m e d ia t e ly  
w h ic h  ^ - s a t t a t y  t h e  p u r p o s e s  in
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hand. There w ill be enough work 
going on in country during tixifl 
year. The short-term programme, as 
I said, w ill start from the second year.
This is the basis of the programme.

I haVe some figures before me. The 
earthwork that is goin g  to be in 
volved in this em bankm ent pro
gramme would be tw en ty  tim es that o f  
Hirakud P roject. It is huge work. That 
means that we have therefore not to 
think in th© normal terms in which 
programmes are made. We have to 
conceivi^ of this programme on the 
basis which the country expects, on 
the footing of a war. Now, in doing 
these things, t îe Government at the 
Centre, has a part to play; the Govern
m ents in the States havp their res
ponsibility and they shoiild take it up. 
I on m y part am prepared to assure 
the House that so far as I am con
cerned, this will be the ‘Number One* 
programme with me. I hope that the 
States also will take it in the same 
light and in the same spirit. B ut 
there is something mere about it. We 
may spend money, w e m ay have the 
designs ready, w e m ay be prepared 
to go forward with the programme, 
but if things have to be done in the 
quickest time, then, the people have 
to be  mobilised. M achinery m ay be 
there or m ay not be there. Some 
machinery will be renuired anyhow 
but for lack of machinery nothing 
should be held up. A  very  large num
ber of people can be mobilised; after 
all they have to benefit. That is a 
task which we could not do sitting 
here; it has to be done by the leaders. 
I bedieve hon. Members in this House, 
in the State Assemblies and outside 
w ill sit together and think of a w ay 
of seeking that co-operation of the 
people and harnessing their energy 
and mobilising it  on a very  large 
scale so that the programme* before 
us which w e have evolved for the 
flood protection tkn be taken on' "hand 
and their pace can be verjr much 
accelerated.

Mr. Chaim iaii: Motion moved: 

<*That the flood situation bk In-
dU be taken into conMderation.**

Now, there are certain amendmenta-.
of , which notice has been given. First 
of all is an amendment by Mr, Patnaik - 
but I believe that clause (e) of his 
amendment is clearly outside the - 
scope of th© resolution and as such is 
out of-order. So omitting that clause 
(e) he may move his amendment.

S h r i  U . C . Piitnaik (Ghumsur): I
have already sent a note that I a m - 
not moving clause (eO of m y amend
ment and I have also made a sUght* 
alteration in the wording of clause (f) 
which will becom ^ clause ((e) when 
the original clausei (e) is omitted. I n 
stead of **.......and soil erosion b y con
stru ction .......I have said ................and
erosion  b y  con stru ction ....... ” . C lause
(g) will now become clause (f).

I beg to move:

That for the original motion the 
following be substituted: ^

“ This Housa having considered 
the flood situation in the country is 
of opinion that—

(a) the approach of planning 
must be duly modified b y laying- 
proper emphasis upon the training 
and mobilisation of our man
power for flood-control, a n ti
erosion, irrigation and allied ‘ 
schemes;

(b) the policy of importing 
machinery from outside for im
plementing various programmeg 
be reviewed find reduced to ab
solutely necessary items;

(c) the surplus defence stores 
in the Depots and the services of 
the MlUtary Engineering Organi
sation b© utiUsed for flood-<K>ntrol 
and allied measures;

(d) a positive and djmamic pro
gramme be chalked out for en
listing popular conoperation in  
the envisaged work;

(e )  aU  lo n g  r a n g e  p la n s  f o r  c o n 
t r o l  o f  f lo o d s  a n d  e r o s io n  b y  c o n 
s tr u c t io n  o f  d a m s , e m b a n k m e n ts , . 
l iv e t m e n t s  a n d  s p a r s  b o  i n v a s ^  
t ig a t e d  in t o ;  a n d
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(f) short-range m eaiures lor 
relief, rehabilitation and protec
tion be urgently adopted by co
operation and co-ordination at all 
leveli,*'

•

Siiri A . P . Slnha (MuzalTarpur 
TDast); Mr. Chairman, I have an 
.amendmrat and with your permission 
I would like to make a small verbal 

•^chaj^. instead of t)^ coun
try approves of the steps talien .

^ e  d e i^ a l Governm ent.......”  it wUl
:rfad  .......the country approves o f
the programme and the steps taken 

:by the Central Governm ent__

I beg to move:

That for the original motion the 
fo llo w in g  be substituted:

“This House having considered 
the flood situation in the country 
approves of the programme and 
the steps taken by the Central Gov
ernment regarding flood-control 
measures and financial and other 
aids assured to the State drovern- 
mehts for relief to the victims of 
unprecedented floods.’’

Mr. Ohalrman: I think Sardar Saigal 
:Js not in the House and so his amend- 
:ment is not moved. Shri Barrow may 
rmove his amendment.

Skri Barrow (Nominated— Anglo- 
Indians): I beg to move:

That for the original motion the 
rfollowing be substituted:

‘T h is  House having considered 
the flood situation in the country 
is of ophiion^that immediate steps 
be taken to set up Emergency 
Committees in each of the affected 
areas in Assam, West Bengal, 
Bihar and Uttar Pradesh, consist
ing of Central and State Govern
ment civilian officials,» M ilitary 
r flflcials and non-offlcial represen
tatives with special powers to 

he]p and assistance where 
a ry r

Sbrt IM ie tw w  8m M i  (G<)lagfaat* 
Jorhat): I beg to move:

That for the orlgihal motion the 
following be substituted:

*This House having considered 
the flood situation in the country 
is of opinion that immckliate and 
speedy action be taken—

(a) to prevent as far as posai- 
b k  further destruction and 
damagie jot *propMies;

(b) to give shelter to and re
habilitate the flood-ftHckaii

people; and

<c) to place adeqikate fuhds 
w ith State Oovemmenta concem- 
ed fo r  relief and rehabilitatibn, 
including the G oven m en t of 
A ssam ' e s p ^ a fly  to  enable it to 
shift the public buildings and  ̂
ma^kMs etc.. in the towns of 
Dibrug^rh and Palashbari.*'
Shiri S'. N. Das (Darbhanga Central): 

I beg to move:
That for the original motion the 

following be substituted:
“ This House having considered 

the flood situation in the country 
notes with satisfaction that the 
Central as well as all the State . 
Governments concerned have now 
realised the gravity of the situa
tion created by the unprecedented 
floods in North Eastern India and 
the urgency of the problem of 
flood control by taming all the 
turbulent rivers of that area and 
recommends that besides taking 
iihmediafte and prompt short
term  measures to m itigate the 
evils Of floods, p erm an ^ t bodies 
both at the Cetitre as ipetl as in 
iHg îc iit States be conlHiltuted to 
ido all that is possible to control 
flood in those areas as e ir iy  as 
poasnde.”

t t r i  H . 19. M ukerlee (Calcutta 
North-East): I beg to move:

That for the original motibn the 
following be substituted:

**Tlds HbUi^ having dohaidered 
altuauoh in cbtin t^
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is at opinion that—
<a) the present situation should 

Tie considered to be one of 
national emergency and every 
effort should be made to rouse 
and organise the people in the 
carrying out of schemes for flood 
and river control etc.; and

(b) the immediate measures for 
providing adequate relief to flood 
and erosion victims, and schemes 
for their rehabilitation should be 
adopted and implemented with 
the co-operation of non-official 
organisations irrespective of party 
aflUiation.**
Mr. ChairmAn: Amendments moved:
That for the original motion the 

following be substituted:
“This House having considered 

the flood situation in the country 
is of opinion that—

(a) the approach of planning
must be duly modified by laying 
proper emphasis upon the train
ing and mobilisation of our man
powers for flood-control, anti
erosion, irrigation and allied
schemes:

(b) the policy of importing
machinery from outside for im
plementing various programmes
be reviewed and reduced to
absolutely necessary items;

(c) the surplus defence stores 
in the Depots and the services of 
the Military Engineering Organi
sation be utilised for flood-control 
and allied measures;

(d) a positive and dynamic pro
gramme be chalked out for en
listing popular co-operation in the 
envisaged work;

(e) all long range plans for con
trol of floods and erosion by con
struction of dams, embankments, 
rivetments and spars be investi
gated into; aad

(f) short-range measures for 
relief, rehabilitation and protec
tion be urgently adopted by co
operation and co-ordination at all 
levels^
364 L.S.D.

That for the original motion the 
following be substituted:

"This House having considered 
the flood situation in the country 
approves of the programme and 
the steps taken by the Central 
Government regarding flood-control 
measures and financial and other 
aids assured to the State Govern
ments for relief to the victims of 
unprecedented floods."
That for the original motion the 

following be substituted:
*‘This House having considered 

the flood situation in the country 
is of opinion that immediate steps 
|be taken to set up Emergency 
Committees in each of the affect
ed areas in Assam, West Bengal, 
Bihar and Uttar Pradesh, consist
ing of Central and State Govern
ment civilian officials, Military 
officials and non-official represen
tatives with special powers to 
render help and assistance where 
necessary.”

;That for the original motion the 
following be substituted:

''This House having considered 
the flood situation in the country 
is of opinion that immediate and 
speedy action be taken—

(a) to prevent as far as possi
ble further destruction and . 
damage of properties;

(b) to give shelter to and re
habilitate the flood-stricken 
people; and

(c) to place adequate funds 
with State Governments concern
ed for relief and rehabilitation, 
including the Government of 
Assam especially to enable it to 
shift the public buildings and 
markets etc., in the towns of 

Dibrugarh and Palashbari.*’
That for the original motion tha 

following be substituted:
*'This House having considered 

the flood situation in tAie country 
notes with satisfaction that the



Motion re 11 Flood Sitt^tipn in India 154^
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Central as wall as all the State 
Ck)vemments concerned have now 
realised the gravity of the situa
tion created by the unprecedented 
floods in North Eastern India and 
the urgency of the problem of 
flood control by taming all the 
turbulent rivers of that area and 
recommends that besides taking 
immediate and prompt short-term 
measures to mitigate the evils of 
floods, permanent bodies both at 
the Centre as well as in different 
States be constituted to do all 
that is possible to control flood 
in those areas as early as possi
ble.”

That for the original motion the 
following be substituted:

**This House having considered 
the flood situation in the country 
is of opinion that—

(a) the present situation should 
be considered to be one of 
national emergency and every 
effort should be made to rouse 
and organise the people in the 
carrying out of schemes for flood 
and river control etc.; and

(b) the immediate measures 
for providing adequate relief to 
flood and erosion victims, and 
schemes for their rehabilitation 
should be adopted and implement
ed with the co-operation of non- 
ofllcial organisations irrespective 
of party affiliation.”

An amendment was received in the 
Office at 10-40 a.m. today from Shri 
K. P. Tripathi, but I am afraid that I 
cannot allow it. All the same he can 
make a speech.

Shri R. K. Chaudhuri: Sir, I have 
Joined my name to one of the amend
ments..........

Mr. Chairman: His name is circu
lated already along with that amend
ment.

I wapt to tell one thing before hon. 
Members begin. Floods have affected 
very large areas in the provinces of

Uttar Pradesh, Assam, Bihar and 
Bengal. 1 have got a large number 
of requests from hon. Members and 1 
am sure many more will rise in their 
seats. In order to accommodate as 
many hon. Members as I possibly 
can, II flx the time-limit for every 
speech at ten minutes......

S h r i  G a ^ g i l  (Poona Central): May I 
say a word? At least I want to speak 
for ten xfiinutes because I had some
thing to do with that..........

Shri Debeswar Sarmali: Ten minutes 
are too little......

Mr. Chairman: I have ventured ta 
take three or four minutes of your 
time becaluse of this. The floods are 
so extensive in all these areas and if 
the hon. Members take more time than 
this, the result will be that, at the 
end of four hours’ discussion the 
grievances of certain parts which are 
represented in the House could not be 
put forth. Whatever the grievances 
may be, it is necessary that hon. Mem
bers should take as little time as 
possible. I might say that even 
though I have fixed the time-limit at 
ten minutes, I will certainly welcome 
that if hon. Members speak for even 
less time. For explaining the situation 
we need not take more than this 
time.

fsFT faraf ^  ira'ijfT
^  in? ^  ^

^  ^  ar»m ^  f«B 

^  snflsT ^  ^
^  #  3tf? f i r w  
nNiJ* ^  ^  .̂11

I
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Shri Debeswar Sarmah: 1 am
thankful to you for having offered rae 
an opportunity to say a few words 
in this important debate. This ques
tion of flood has been detailed very 
well in the three papers— t̂wo by 
the Minister of Planning, Irrigation 
and Power of the other by the Min

ister of Home Affairs. Therefore, I 
will not cover those aspects of the 
matter which are detailed in these 
three papert.

I have to say a word about the state
ment by the hon. Minister of Home 
Affairs. It seems to be touched up 
in certain details. I am certain that 
his statement is rather old it is not 
catching up with the lines. Here 
I find in one place the mortality of 
cattle has been placed at aoout 500 
heads m Assam, but I have no manner 

of doubt that till I left my constituency 
on the 3rd of this month, not less than 
about 7,000 to 8,000 heads of cattle are 
either dead or washed away in my 
constituency alone. This is one con
stituency only, and the floods are rag
ing through the length and breadth of 
Assam.

Then at page 5 of his report, I find 
this:” ..... In the meantime the servic
es of experts are being placed at Ihe 
disposal of the State Governments
where asked for...... ” I am sure that
the Centre will do something if a Go
vernment asks for certain things. If 
some Governments are not asking, 
why should we wait for the State 
Governments to ask? It is as much

the responsibility and obligation on 
the part of the Central Government t^ 
send out help to States.

At the outset I must offer grateful 
thanks to the Government of India, to 
our Prime Minister and the Minister 
of Planning, Irrigation and Power, and 
the hon. Members of the Parliament 
who are taking keen interest in the 
matter. I will go back and tell the 
people that our miseries and our 
sufferings have a redeeming feature in 
that everbody is looking towards us, 
towards Assam which was very little 
known till Mahatma Gandhi made it 
known at the end of 1920. It has 
attracted more and more attention 
every year.

Floods in Assam are not a new 
thing. But to express it briefly in the 
language of the Planning Minister, the 
intensity, duration and extension of 
the floods of this year are unprece
dented. Floods of tihe Brahmaputra 
occurred towards the middle of June 
and continued for about a fortnight. 
The peak level of the floods was 
reached on the night of the 23rd of 
August and remained at that level 
till the 3rd or 4th September. Nearly 
for about two months a large popu
lation of the places on both sides of 
the Brahmaputra and certain of its 
tributaries were under water.

The beautiful town of Sadiya, once a 
well-planned town and later on the 
headquarters of the sub-division, was 
swallowed by the Brahmaputra. The 
headquarters were shifted to Teju, 
therefore people do not talk much 
about Sadiya for it had been swallow
ed and the headquarters had been 
shifted.

With regard to Dibrugarh which 5s 
a prosperous tea town, a whole chunk 
of it has been swallowed by the 
mighty current of tht' Brahmaputra.
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Public buildings like post offices, tele- 
^aph offices, Circuit House and other 
business and residential premises have 
vanished into the womb of the Brahma, 

putra. The current is very powerful.

Lower down, in the border of AssaiA  ̂
in Goalpara, the jute crop has been 
washed away.

The Planning Minister talked of
popular support. May I tell him, in 
all humility, that in Dibrugarh, when 
the waters of the Brahmaputra were 
furiously striking against the rivet- 
ment, people numbering nearly twenty 
thousand-—in a small town which Is 
populated by about fifty thousand peo
ple or a nttle over—took part in trying 
to save that rivetment. Day and night, 
the medical college students, the 
school students, the town people, old 
and young, rich and poor, with what
ever capacity, carried stones and 
threw them at the end of the rivet- 
fnent, so that the scouring may not 
outflank the rivetment. They did 
iheir best, but unfortunately the rivet- 
jnent could not be saved.

Coming down below to Sibsagar 
district there is an Island, Majuli, 
fifty miles long and seven miles wide, 
with a population of about seventy- 

two thousand. It has practically b e ^  
submerged under water. Although the 

human mortality is not great, I shall 
not be far wrong if I say that nearly 
«ight thousand cattle were washed 
away or killed. And those that are sur

viving the onslaught of water are con
tinually under the water, some hardly 
keeping their nose and head out* for 

several days together. From about the 
night of 23rd of August till about the 
^rd of September the floods were a t  
the peak level or receding only by a  
few inches.

The suffering of the people of this 
Area is untold. 11,86 families have 
lost their homesteads due to erosion. 

Kear Gauhatl, Palashbari, a beautiful 
and prosperous town has been eroded.

In respect of this report on floods 
two things are refreshing: one thing is 
that the Government have admitted 
that in the past very little was done 
or rather practically nothing was done. 
It is stated:

“Although floods have been 
causing serious damage to pro> 
perty and inflicting terrible hard
ships on the inhabitants of certain 
States, no systematic attempt has 
been made so far to devise ade
quate measures for flood protec
tion in the areas so affected. Each 
time a heavy flood is experienced 
it has been the practice for the 
States to meet the situation by the 
adoption of such emergency 
measures as remissions of land 
revenue, grant of loans, gratuitous 
relief, etc. designed to mitigate 
hardship. Flood committees have 
also been appointed from time to 
time by the various States, but 
their recommendations have, for 
the most part, remained a dead 
letter. In Assam committees were 
appointed in 1929, 1934, 1947 and 
1950 and they suggested the 
collectidn of hydrological and 
other data.”

But nothing seems to have been done 
till now. As regards measures of 
protection, precious little was done 
in the past. We hear from time to 

time that a crore of rupees was sanc
tioned for protection of Dibrugarh 
town. May I submit in all seriousness 
that the authorities, whoever may be 
responsible, took the whole matter 
like a tama$ha? Will you believe jthat 
tree? were feiled, mango and labk
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Iruit trees were felled, and tied with 
steel ropes with their branches and 
leaves and just hung on the bank of 
the Brahmaputra to retard the mighty 
current? Dibrugarh town has been 
practically denuded of trees for throw
ing them into the Brahmaputra. How 
much money has been thrown away, 

we do not know. Fifteen hundred feet 
of this revetment was drowned. At 
the height of the floods, when the furi
ous currents wefte striking against the 
rivetment, the officer who was In 
charge of it went to Shillong to make 
certain reports. So even the utility and 
the value of studying the whole matter 
was lost. If this officer had been there, 
he could have studied how the water 
was trying to scour under and outflank 
the rivetment.

And in the past what do we find 
the Government of India doing?—

So far the State Government 
have been depending entirely on 
the Central Water and Power 
Commission for investigation, plan
ning and fixation of priorities for 
development of different river 
valley basins. Although some 
visits have been paid to Assam by 

high level experts (some by road 
and others by air) the matter has 
not been dealt with systematically. 
After the visit of the lengar Com

mittee to Assam after the 1950 
earthquake, a beginning for sys
tematic investigation was sought 
to be made by the establishment 
of a river investigation division by 
the Central Government, a part of 
the cost of which was to be shared 
by Assam. Although this division 
has been sanctioned, it has not so 
far shifted its headquarters to 
Assam— t̂ill before the floods the 
headquarters had not been shifted 
to Assam; wherefrom they are 
communicating, goodness knows!
As a result of repeated represen
tations the division has now been 
ordered to shift its headquarters 
to Gauhati. It is not known how 
soon this will be done. The pro
blem of investigation however is

a, very large one and the State 
Government moved the Govern
ment of India for the establish-- 
ment of a second river investiga^ 
tions division which has also been 
sanctioned. It is not known hovr 
soon it will come into being.

I have no doubt about the sinceritjr 
on the part of the Planning Minister, 
Shri Naada. But sincerity alone can

not deliver goods. I would beg of 
him to come down from the air to 
the ground. What are his officers 
doing and how are things going on 
for the last three and a half year& 
and even now? It is said that the 
rivetment, which will be about four 
miles, will be completed within the 
next winter. It is next to impossible 
to complete it within the next season. 
Of course if it is feasible, it is all 
right. I do not know whether it 19 

feasible or not, but if it is left to the 
Army it may be done. Even after the 
establishment of the second river in
vestigation division. It is felt that  ̂
due to the preoccupation of the Central 
Water and Power Commission wittt 
schemes all over India, the Central 
Water and Power Commission will not 
be able to pay adequate attention ta 
Assam’s needs, and if at all it is to be 
ensured that some river valley project* 
form part of the Second Five Year 
Plan for Assam, it is necessary that 
a River Investigation Wing be set up 
In the State P.W.D. as an Integral part 
thereof, as early as possible. In Assam, 
we have a dearth of technicians. We 
had till now only one Assistant Chief 
Engineers, another Executive Engineer 
and another S.D.O. for the whole State 
to look after all these things. It U 
next to impossible for them to cope 
with the work. It is up to the CentrdT 
Government to supply the technicians 
whether the State Government asks or 

not.

Our difficulty is 
Chairman, I do not 
stand. When we go 
State Government 
Central Government 

any help. I do not

immense. Mr. 
know where we 
to our State, the 
says that thff 

does not pive u!̂  
know where we
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really stand. The State Govern-* 
meat says that they do not get timely 
sanction, timely help from the Centre, 
that they do not get money timely 
and that the Central Gk)vepament 
neglects them. When we come to the 
Central Government, the Ministers 
here tell us, we give money, but the 
State Government is not able to 
spend, we do not know what to do. 
Would you Mr. Chairman, please 
guide us as a senior Parliamentarian 
as to what we can do? This is the 
fate of the people of Assam. The 
State Government says, we do not get 
anything from the Centre.

Shri Nanda: If I may interrupt my 
hon. friend for a moment, does he 
want me to give information regarding 
the subject in hand, that is, the ques* 
tion of floods and the measures rê  
lating to that or generally on the 
question of Central assistance?

Shri Debeswar Sarmah: As regards
the floods, particularly in respect of 
the floods that 1 am talking of. The 
hon. Minister will, of course, make a 
reply and if what I say is incorrect 
I shall stand corrected.

I am told that one crore of rupees 
is there for Dibrugarh. What shall we 
do with one crore of rupees if we can
not save Dibrugarh? If Dibrugarh can 
be shifted, the Brahmaputra will eat 
away another slice of Assam. What 
shall we do then? So, the question of 
shifting Dibrugarh does not arise. 
Dibrugarh has to be saved, to save 
the other parts of the country at its 
tail. Please give me five minutes 
more. In a life time, we get a chance.

Mr. Chalnuan: We have yet to go 
to Kosi and other rivers.

Shri Debeswar Sarmah: As regards
reimbursement, of expenditure by the 
State Government, to stave off famine 
conditions, a provision of Rs. 15 crores 
exists in the Five Year Plan. The 
State Government has incurred an 
expenditure of Rs. 86,000. When the 
fitate Government approached the 
Central Government, asking the Minis

try of Finance to reimburse this ex
penditure out of the provision oi 
Ks. 15 crores, the Ministry of Finance* 
while agreeing that the provision was 
for meeting 50 per cent, of the ex
penditure on gratuitous relief and for 
meeting 50 per cent, of the expendi
ture on approved relief works as loan, 
refused to reimburse the expenditure 
on the ground that the expenditure is 
not beyond the resources of the State. 
Can you think of a more sad state ol 
business? There is a provision for 
Rs. 15 crores. The State Government 
has spent the amount on gratuitous 
relief. But, when we approach the 
Central Government, they say that the 
State can reimburse. Mind you. Sir, 
the State of Asisam has a revenue of 
Rs. 14 crores, including Rs. 3*45 crores 
as a Central grant so, our revenue 
comes to only about Rs. 10 crores. 
The Central Government is getting 
out of cess, export duty.......

Mr. Chairman: Is it in connection
with floods or famine?

Shri Debeswar Sarmah: Famine and 
flood. The gratuitous relief was for 
floods. The sum of Rs. 15 crores is 
provided to stave off famine condi
tions.

Mr. Chalrmaii: Let us concern our
selves, with floods.

Shri Debeswar Sarmah: Famine
conditions arising out of flood. The 
whole tract of the country has been 
devastated and therefore famine con
ditions arise. The provision is there 
for that purpose. When we ask our
selves to be reimbursed, they say that 
the State Government can afford to 

spend it. We have got a revenue of 
Rs. 10 crores. The Central Govern
ment itself draws a little over Rs. 9 
crores from cess, export duty, and ex
cise duty over oil, tea and jute from 

Assam. This is the position.
Finally, I would beg of the Plan

ning Minister one thing. It is not 
enough to say that it will be treated 
on war footing. We shall appreciate 
it if it is worked out. With his machi
nery, the hon. Minister knows how
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to work it out on a war footing. We 
hope that these Commissions Boards, 
and Committees will not continue to 
go on in the way they did in the 
past while Assam Vally is being 
swallowance up. All that I beg of 
him is to act promptly and speedily.

Acharya Kripalani (Bhagalpur cum
Purnea): It is not my intention to go 
into the details of the havoc caused 
by the floods, whether in terms of 
money, crops, houses, cattle, men or 
anything else. Some moderate figures 
have been given by our Minister for 
Irrigation, Power, etc., etc.

Shri Gadgil: No etc.

Acharya Kripalani: We have been
given an account of not only what has 
happened this year, but also of what 
happened in the previous years. We 
are told that in the last five years 
there were as many as four heavy 
floods in Assam, two severe and two 
mild ones in Bihar, and three exten
sive ones both in West Bengal and 
the U.P. The present floods may be 
exceptional in their intensity, extent 
and duration. But, they are by no 
means a new phenomena in the his
tory of these regions. In fact, a team 
o f experts was sent to Assam some
time in 1950 to study the problem re
lating to floods in that area. But, 
nothing worth while was ever done 
The same is the case with Bengal and 
Bihar. In Bihar, as early as 1948, the 
Revenue Minister stated in the Legis
lative Assembly that some permanent 

arrangements have to be made for 
checking floods and for flood relief. 
However, nothing materialised.

Even as a Member of the Opposi
tion, it would look ungraceful to 
•criticise the Government and its 
machinery when we are considering a 
•natural calamity. But I think I am 
in good company when I do it with 
the Prime Minister. Surveying the 
floods in Assam, he took the authori
ties to task. “Relief organisation” , 

he said, “is no mela. For the e x ^ -  
•tive, everything is a mela. The least 
the authorities could have done was 
■to have alerted the people well In

advance to be ready to evacuate at 
short notice. Instead, there was a last 
minute scramble and the result was 
that a confused public grew more 
panicky’*. This is what the Prima 
Minister said.
3 P.M.

The same is true of Bihar. Relief 
operations were delayed due to lack 
of directions from above. When tha 
State Government became aware of 
the realities, they authorised the dis
trict officers not to wait for orders 
from above, but to proceed on their 
own initiative.

Again, medical stores were nowhere 
to be found. When they were sup
plied, the doctors were nowhere to 
be found, nor even compounders. 
Epidemics, naturally, therefore, spread. 
Not only that, the authorities were 
not able ̂  to take care of the store of 
rice and grains that were in these 
areas. In Dharbanga there was stores 
of rice, and yet the price rose from 
Hs. 16 to Rs. 30 per maund. In two 
other places in Bihar, grains, several 
lakhs of maunds, that were stocked 
were swept away. About one million 
labourers who shifted to safer places 
are idle. This does not show on 
the part of the Government any sense 
of urgency.

And so far as the work of survey 
is concerned, it is done in a most 
leteurely fashion. It took more than a 
year to conduct an on-the-spot survey 
of the river Sarayu in the district 
of Saran. There are eight to ten 
executive engineers in a temporary 
capacity, and they are there not know* 
ing what is going to happen to them.

I would give one instance to illus* 
trate how the bureaucratic metho^p 
work even in an emergency. Last 
year, the executive engineer for 
survey purposes wanted a motor 
launch in North Bihar, and he 
approached his superior, the superin
tending engineer. In turn that officer 
approached some Secretary. One 
Secretary sent the request to another 
Secretary, till at last it reached the 
Chief Minister, and the Chief Minis
ter was pleased to order that the
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launch be made available. The launch 
was there, but it took so much time 
to get the necessary permission that 
when the orders were received, the 
rains had already started and no 
survey could be done. In 1950 a com
mittee was appointed to collect 
hydraulic and other data so that re
medial measures of a reliable charac
ter could be devised. It is indeed 
surprising that even the Planning 
Commission, despite the high priori^ 
ties it gave to multipurpose projects, 
did not care to colle(t the needed 
data for comprehensive flood control. 
How dearly this neglect has caused 
His was just now related by the 
Minister himself. In the last three 
years the damage caused only in 
Bihar has been calculated to be in 
the neighbourhood of Rs. 175 crores— 
that we are told is required for floo^ 
control in all the four States. The 
lack of sustained and systematic 
effort has meant that merely on relief 
In the three years we have spent 
Rs. 18 crores. It shows that there is 
no sense of urgency.

Even in the schemes that have been 
sanctioned, to quote the Prime Minis
ter, there is much delay. He says 
“delay in the eiCecution of projects 
has proved very costly. For instance, 
in the execution of the Bhakra-Nangal 
project, something of the order of 
Rs. 8 lakhs had to be spent every
day. Any delay in carrying out such 
a project was likely to prove very 
costly—and there were delays. A  
delay in sanctioning an allotment at 
Rs. 10,000 might cost Rs. 10 lakhs*\

The Kosi river projects have been 
before us, any number of them, tor 
^ a rs  yet there is delay in taking 
action.

O n l y  when we are caught in an extrar 
ordinary disaster we begin to stir our
selves; then, too we make ourselves 
active when the Prime Minister him
self begins to stir himself, and begins 
to curse all and sundry. Only then 
the adm inistraU on and the provincial 
governm ents begin  to realise the im
portance of the work before them.

However as soon as the Prime Minis
ter’s whip is taken away, they go to 
sleep again.

Shri Nanda described to us not only 
the loss in money, but in very mov* 
ing terms, the plight of the people^ 
Yet, what do the Government do? Thtf 
plil^t of the people year by year be
comes worse and worse. Their resist
ance power decreases. Yet, the money 
given for relief is ever diminishing 
in proportion to the money given as 
loans. I have some figures with me 
which 1 crhall read to the House.

In 1946-47, 39.3 peJ: cent, was given 
as loans and the gratuitous relief was 
60.7 per cent. In 1947-48 the loans 
were 37 per cent, and the relief was 
63 per cent. In 1948-49 loans were 
60 per cent, and relief was 50 per 

cent. In 1949-50, the loans were 80*31 
per cent., while relief was only 11 * 7 per 
cent. In 1953 the loans were 83 per 
cent, and the gratuitous relief was 
17 per cent. The capacity of the 
people to bear the calamity is 
diminishing. Their resources are 
diminishing, but the figures of relief 
are also diminishing. Even now, the 
money given as r ^ e f  is much less 
than that given as loan. Shri Nanda 
told us that the Centre has given 
Rs. 575 lakhs. OI this, relief is only 
Rs. 196 lakhs, and Rs. 329 lakhs are 
tor loans.

The delay in making permanent 
arrangements for flood control are 
due to want of data and also doe to 
the pattern which alone we think will 
be able to control the floods. Ever 
since Independence, otir attention is 
riveted to the western kind of indus
trialisation and even for flood control 
we want big machines and also the ’ 
technology appropriate to the use of 
those machines. But what has been 
done in the neighbouring country of 
China is very revealing.

The Government of India sent their 
own engineers under the guidance of 
Shri Kunwar Sain. He has opined 
that in the light of the experience
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of the Yellow River, the 1953 Kosi 
scheme is found to be quite sound. 
So far as the projects are concerned, 
there is not, and there cannot be, any 
fundamental difference. But. yet, the 
achievement of China remains unique 
from* the point of view of speed. He 
says “The North Kiangsu Irrigation 
Canal whic4i irrigates four million 
acres of land in addition to serving 
a navigational canal nearly 420 feet 
wide and carrying 25,000 cubic feet 
of water per second for one hundred 

miles—i.e., twice the capacity of the 
Bhakra canal—was completed in 
eighty days” . This is a world record 
and this was done by human labour. 
Twelve lakhs of people were employ
ed. What is impressive about the 

Chinese achievement is that big X)ro- 
jects could be carried out without 
employing large machinery and also 
the technology that that machinery 
n̂ eeds. And the speed with which 
things *have been done in China is 
phenomenal

China organises peasant workers 
for national purposes in a systematic 
manner during periods when they are 
free from agricultural operations, 
which is about four to five months in 
the year. They are mobilised when 
they have no work. Ttiere, it is not 
like the mobilisation of the Govern
ment of India. Those in the villages 
who give work have to give it gratui
tously. The Chinese labourers got a 
wage ranging from Re. 1-4-0 to Rs. 2 
per day. They also enjoy other facili
ties. Our experts do not seem to have 
any doubt about the quality of the 

work done. But we here aeem to be 
suffering from a machine obsession, 
and therefore, we are sceptical about 
what human labour can do. What has 
happened bi China, why should it not 
happen in India? Often Gandhiji 
told us that man is the most delicate 
machine, and what could be done 
through big machines in the Western 
countries could be equally well done 
by the great population, we have. If 
we want to avoid unemplojrment, our 
population must be utilised, and 
machines should not be introduced at 
the expense of men.

I am glad to say that our authori^ 
ties are recognising wOiat they shoulcU 
have recognised long before ast they/ 
had come in contact with Garvjhijli 
and worked with him and under him. 
Even now, this human mobilisation 
can only be possible, if in other -̂ 
directions also, it is undertaken. So\ 
far as I can see. Government want t o , 
do everythini; througti their pwn 
machinery, through the burea^qratie - 
machinery, that they have. 
Indenpendence, wherever there was 
flood or famine, the people mobilised 
themselves and carried on relief work 
on their own initiative. But nowad^ys^ 
everything is done through Govern-r 
ment. Not only that but the channels . 
of charity have also dried up. One of 
the causes of drying up of the chan-, 
nels of charity is that there are many 
Ministers who are out to take, and .̂ 
who are taking, this charity for works 
that they are interested in, for thei^ . 

own fads» and fo^ building ashrcm$. 
and things like that in their owi) 
constituencies.

I shall give a simple example, 
to sttiow how the bureaucratic machi-.. 
nery has smothered popular initia

tive and enthiuiiasm. When the dis
placed persons’ rehabilitation was an  ̂
immediate and urgent problem, twoi , 
very great followers of Gandhij^ 
came to Qplhi, and they wanted to. , 
organise refugee rehabilitation work. 
They were Shri Vinobhaji and 
Shri Jajuji. In three or four months*- 
time, they got so disgusted that they 
went away, w d  they said that nothing 
could be done with the help of 
bureaucracy. It is because he was, 
disappointed in doing anything in co - , 
operation with the Government‘•that  ̂
Vinobhaji startied the bhoodan move
ment where he did not need Govern-, 
ment help, or co-operation. This Is not 
something that I am inventing, but 

that is what he, Vinobhaji, told me^ 
himself.

So, unless our i>eople are again to., 
have the initiative and enthusiasm,, 
which they had before independence, 
and unless that initiative is encourag-. 
ed by our Government an̂ J by our.
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leaders, I think, it would be impossi
ble to get public co-operation. It would 
appear that it is easier to get the 
initiative and enthusiasm of the 
people under a totalitarian govern
ment like that of China, than through 
a democratic government here. If 
that is so, I am afraid, people would 
prefer autocracy to democracy; for the 
world’s work has got to be done any
how. If it cannot be done in one 
way, people will want to do it in an
other way maybe a worse way. I 
-assure you that we would not have 
followed Gandhiji but we would have 
followed the way of the bomb and 
pistol, if Gandhiji had not shown us 
that the non-violent way was the 
quicker, the more efficient and the 
more effective way for achieving in
dependence.

Shri K. P. THpathi (Darrang): I
am really very glad that we are dis
cussing a problem which is one of the 
most important problems of India, 

viz., floods, and I want to focus here 
the problem of Assam.

Assam is one of the most rainy 
parts of the world. You know there 

is Cherrapunji there, and therefore, 
the rivers of Assam are highly fed 
by rains. We have also the problem 
of snow-fed rivers. When both these 
things combine, the problem of flood 
becomes one of the most difficult in 
Assam. So far as I have seen and I 
l>ave tried to compare, I begin to 
feel that there is no part of the world 

-where this flood problem is so acute 
as in Assam. The number of rivers 
and tributaries per square mile in 
this* area is, I think, the highest in 
the world. So, there is no reason why 
there should be no floods there. As 
a matter of fact, the people of Assam 
have been acquainted with floods for 
a long timo, but the problem that has 
occurred after 1950 is a new pro
blem.

In 1650, the House will remember, 
there was a great earthquake there, 
and as a result thereof, the topography 
»of Assam changed. Now, you are hear
ing of the problem of Dibrugarh.

Dibrugarh was nearly six miles awajf 
from the Brahmaputra river at thait 
time. Erosion of Dibrugarh was occur
ring even then, but it was occurring 
because of another tributary, namely 
the Dibru. But the Dibru has been 
wiped out. because the Brahmaputra 
itself haL bê in so tilted that it has 
come right headlong over Dibrugarh. 
Now you are trying to protect it by 
rivetment. Even though the problem 
has changed so much after the 1950 
earthquake, still it has not been 
sufficiently taken stock of by the 
Government of India. That is the 
most unfortunate part.

Before 1950, it was decided that 
there would be a river valley scheme 
for the Brahmaputra, and there was a 
unit set up for finding out hydro
logical data in regard to Dibrugarh, 
Just after the earthquake, it was said 
that it could not be done, because it 
was an earthquake area, and there  ̂
fore, this unit was withdrawn. That 
was the most unfortunate act. Even if 
the experts had Baid that it could not 
be done, still, the unit for collection 
of hydrological data should have been 
maintained ther .̂ But that was not 
maintained. And now you say that 
there are no hydrological data avail
able. If that unit had been maintained 
there, it would have been better.

Even now, we hear that Govern
ment have sanctioned for a hydro
logical data collection team, but it 
has not yet gone there and establish
ed its headquarters. That is a very 
interesting thing.

When the hon. Minister announced 
that this was going to be taken oa 
a war-footing, we all felt happy. The 
human approach and the way 
which he has tried to paint the sorrow 
and suffering of the people there wil^ 
I think, be appreciated by people all 
over the country, and it will be 
realised that for the first time, the 
Government of India are going to 
tackle this problem with an ur|^pcy 
which was not felt before.

In the first Five Year Plan, the pro
blem of floods was given a go-by. At
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a matter of fact, the river contr^’ 
scheme® which were undertaken were 
all in industrial areas only, and it 
was thought that if we could provide 
cheap electricity to these areas, it 
would be well. But I feel that although 
it was given the go-by, the collection 
of hydrological data at least should 
iiave been done, so that as soon as 
we had finished with the industrial 
areas, we could have switched over 
•quickly to these flood-affected areas* 
«nd controlled the floods in these 
area*''

I realise that good time has been 
wasted. But that does not matter, so 
long as we wake up now and try to 
undo what has been already done. I 
may tell you what has happened in 
the meantime. The Brahmaputra bed 
has risen. After the 1950 earthquake, 
when the floods came, the amount of 
silt carried by the Brahmaputra river 
was so tremendous that for some 
time, the flsh in that river died out 
of suffocation. The steamers could not 
be run, and they had to be stopped. 
All these things happened then, but 
thereafter the bed of the Brahmaputra 
river has risen. Even now, the ex
perts tell us that the flood water level 
in that river is not higher than in 
?;ome earlier years. But the flood havoc 
raused this year has been higher than 
that in the earlier years. What is the 
reason? The reason is that the 
Brahmaputra channel could not carry 
that much waterf therefore, the water 
spills and spills over vast areas. This 
year, nearly fifty per cent, of the 
plain area of Assam valley has been 

flooded.

Is that a small thing—50 per cent, 
of the plains area damaged by the 
floods ? That is a tremendous thing 
and country must consider it. The 
amount of loss caused cannot be 
measured by the relief given by the 
Government; the relief given is a 
mere indicator of the amount of loss 
caused. The hon. Minister himself 
has cited some figures for Bihar, some 
figures for West Bengal and some for 
Assam. There is no measure by 
which this can be retrieved. The

hon. Minister has stated that in the 
course of the last five years, there 
have been four floods in Bihar, four 
in Assam and three in Bengal. Is 
that a small thing? By this way, 
occurring year after year, the floods 
take away the surplus capital created 
in the country by their erosion. The 
countryside goes in ruination. You 
know that these are poor States. In 
Assam all the industries are owned 
by shareholders from outside; there
fore, no capital formation occurs 
there. That which occurs in the rural 
areas is also washed away by the 
river. Therefore, it a very serious 
thing. The amount of poverty creat
ed every year in Assam by these 
floods is tremendous. Therefore, I 
would request Government to consi
der how this situation can be met

It has been said that you are going 
to create Flood Control Boards at the 
Centre and in the States. It has been 
created at the Centre, and I think in 
Assam also, the Board has been set 
up. But the whole point is, how 
quickly they will begin to function 
and how quickly they will execute.

Shri Nanda: They are meeting on 
the 15th.

Shri K. P. Tripathi: The problem is 
how to control, and how quickly to 
control, these floods. The quicker wa 
can do it, the better. I am sure any 
scheme which is brought forward by 
the Government will be supported by 
the public; the people of these places 
will come forward to help. Because 
the people have realised their plight, 
therefore, they will come forward and 
help—I have no doubt about it. It is 
a question of organising and mobilis
ing the man-power and resources o f 
the country. What I feel is this. 
Although you have given the task of 
flood control to the Assam Flood Con
trol Board, they have no idea of the 
finances which will be available. 
Without an idea of the finances avail
able, it is not possible to dialk out 
a plan. Every plan must be based 
upon some finance. Unless and until 
you say that whatever reasonable
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plan, whatever scientific plan is pos
sible and necessary for controlling the 
floods in this area will be sanctioned, 
I do not think these people will have 
the courage to put forward bold 
schemes.

I would request you to consider 
this valley as a whole and not in 
parts. You have to take this as a 
whole and set up a Commission for 
the entire valley. It will go systema
tically into the task and try to find 
out what are the solutions. It will 
not do to send a team today and 
another tomorrow, because what is 
necessary is a continuous Committee 
or Commission which goes into a 
study of the whole thing and tries to 
find out what solutions maybe pos
sible, It may be that a solution pres
cribed today is found on experiment 
to fail tomorrow. Therefore, a per
manent Commission for this river 
valley, just as the TVA Commission 
in USA, is necessary. The TVA Com
mission has been constantly working 
and finding new problems. After all 
the tributaries have been harnessed, 
still new problems remain and those 
problems are being dealt with from 
time to time. Therefore, to deal with 
the problem of floods in Northern 
India, it shall be necessary to have all 
these Commissions, the Ganges Com
mission, the Brahmaputra Commis
sion and the Tiesta Commission, on a 
permanent basis; they should be pro
vided with funds and they should go 
forward with their work so that floods 
can be permanently controlled.

It will also have to be considered 
whether dams will have to be there, 
because I feel that unless and imtil 
you combine flood control measures 
with some sort of damming, it will 
not be possible to tapkle the problem 
permanently. It was suggested that 
400 miles of embankment would be 
created on either side of the Brahma
putra. The problem which is facing 
us is this. The Brahmaputra bed is 
rising. If you create embankments, 
what will happen is that the water 
level will rise up to that height; the

water level of the tributaries w bkh  
flow into it will also be raised vip io  
that height. They will not be able to 
discharge water into the Brahma
putra. They will just by-pass and 
create floods on the other side and 
try to break the embankment. I do 
not know how this scheme will work« 
Many experts have told us that this 
may not work. It is for the ea^perts 
to consider whether it will work or 
not. If it does not, then it is a matter 
for you to consider. I would also 
request Government to consider 
whether in local areas like Dibrugarh^ 
alongside revetment dredging may 
also not be possible. If you have 
dredging, say, for ten miles, you wiU 
be bringing the water course down  ̂
the older bed of the river from deep  ̂
water channel to deep water channel. 
By digging out, you will have avoid
ed the problem of creating i>ocketfr 
which get filled by the silt of the- 
water. From deep water channel to* 
deep water channel, it will pass
through the old bed quickly. I agree 
that for a mighty river like the 
Brahmaputra, it is not possible tô  
have dredging all the way. But ixk* 
local areas like Dibrugarh or and 
Palaspari and such other town areas^ 
it will be possible to try dredging; 
alongside the revetment or embank
ment programme.

Finally I request Government to  
consider the plight of the nimiber o f  
people who have suffered as a result 
of erosion of the village areas. I  
understand now that the number o f  
people so affected has risen to 5,000. 
When I came from Assam, it was: 
only estimated at 2,000. So the 
number of people who have to be re
habilitated is very large. This is 
occurring every year and we have* 
also been trying to rehabilitate them. 
But rehabilitation is a very costly  ̂
affair. I think that the Government 
should have a permanent fund for 
the purpose of rehabilitation of these 
people, just as the Government have* 
set apart a fund for the purposes of 
giving relief during famine. A sum 
of Rs. 15 crores was provided in the
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Five Year Plan for famine relief, but 
nothing was provided for the pur
pose of flood relief. Floods create 
equally dangerous problems and more 
havoc. Therefore, I would request 
Government to consider whether some 
funds cannot be created for Ihis 
purpose. As you are about to ring 
the bell, I shall stop now.

Shri Gadfil; 1 think everybody 
is agreed that the vast destruction 
caused to property and human life ŝ 
phenomenal, but it is no use wasting 
time over this. Floods and famines 
are annual visitors to our country— 
either this part of the sub-continent 
or that part. Wisdom, therefore, lies 
in our putting our heads together and 
devising some permanent and effective 
way whereby we can put a stop to 
recurrences of flood and famine in 
this vast sub-continent.

I think I am not at all exaggerating 
when I say that this is a problem 
which this great land has inherited 
from the beginning of the world. It 
is only after we have attained freedom 
that we are paying a little more atten
tion to it with a view to see that the 
destructive nature of these things may

turned into something constructive.

Shri Debeswar Sarmah; That is not 
•ntirely true.

Shri Oadgil: How vast is the prob
lem is not sufficiently appreciated. I 
do not know how many people know 
that the Himalayan mountain is the 
youngest mountain. Because it is the 
youngest mountain, according to geolo
gists, it is subject to seismic influences. 
As you know. I had at one stage to 
deal with the Kosi Project. When 
experiments were made in boring, it 
was found that the whole region was 
subject to earthquake attack. There
fore, we have to consider whether 
a system of storage or some other 
system will do or whether what has 
happened in Algiers only last week 
will happen again. There, because of 
the earthquakes, dams have either 
cracked or coUapiBed and dams have 
sOso com plete  gone out of existence.

Therefore, the first thing that we have 
to take into consideration very care
fully is we must have sufficient data 
to build up our plan. I do not think 
that this data can be collected even 
during two or three years, but if tlie 
Government is succes.sful in collecting 
sufficient data on which to base its plan 
and designs, I shall certainly compli
ment them. I do not share the opti
mism of my friend, Mr. Nanda, who 
says he will be able to tackle the flood 
problem in seven years. I shall cer
tainly congratulate him—if we both 
live—at the end of fourteen years that 
we have substantially done it.

This has to be done from several 
points of view, observation, design, 
organisation, execution and review. So 
far as observation is concerned, let 
us make one point clear. We cannot 
control a river here or a tributary 
there. The map of this country clear
ly shows that the northern part of it 
minus Assam is under one river sys
tem—I would call it the Gangetic sys
tem. It is no good dealing with the 
Kosi alone or the Ghantaki alone or 
with Yamuna alone. The expert must 
deal with the whole territory as being 
subject to one river system because 
whatever we do with respect to one 
river is bound to affect the other into 
which all these tributaries empty 
themselves at one place or other. 
Therefore in order ta draw a proper 
design you have to collect not only 
meteorological data, geological data, 
hydrological data and other data and 
all this must be done in addition to 
consulting foreign experts fropi wher
ever such problems have either to be 
faced or have been solved to some 
extent. The instance of China has 
been given. It is worth while to note 
that, and I understand that a team of 
experts from this coiuitry has already 
visited it.

After design we have also to take 
into consideration what sort of orga
nisation will be brought into existence 
to deal with this problem. If we 
accept, as I have suggested, that the 
whole of northern India should be
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considered as one integrated problem, 
then there must be one organisation 
to look after i t

So far as the river system in Assam 
is concerned, it is separate by itself 
Therefore, there must be another orga
nisation to deal with it. There may 
be a third organisation co-ordinatmg 
economic and financial problems. But, 
so far as the technical problem is 
concerned, there must be two differ
ent organisations: one to deal with 
the Assam river system and the other 
to deal with the northern India river 
system, as I have suggested.

As 1 said, this will take a long time, 
^hat is to be done in the meanwhile?
I am suggesting it for whatever it is 
worth, that now that the Government 
have experience of the maximum 
damage that can be done and the maxi
mum range in which the flood waters 
move, their next step should be that 
within that region there shall be no 
permanent settlement till the experts 
have come to some conclusion and 
have decided upon some design and 
that design is put into effect or execu
tion by the necessary organisation. I 
am, therefore, suggesting that if it is 
necessary, do not allow residents 10 
live in the same old place, although I 
know how much they would like to be 
there. They must be shifted elsewhere 
and temporarily rehabilitated till, as 
I said, something permanent, some
thing effective is hit upon. Otherwise, 
the same thing will happen. I do not 
want to belittle the suffering. But, 
what I say is that no amount of elo
quence, no amount of tears that we 
may very genuinely shed here are go
ing to give any relief to these people 
In future. I think it is a challenge to 
our patriotism, to our flair for organisa
tion and. I should say also, to not only 
this party or that party, but it is a 
problem which must be dealt with on 
a national level. If we want to solve 
it within a period of years, this cannot 
be done with the democratic back
ground that we have  ̂today. We must 
have a different vai îety of democracy 
absolutely......

S h r i  S . S . More (Sholapur): He<ir. 
hear. .

S h r i  G s d g l l : . . . a n d  o n l y  f o r  t h i s
purpose and not for other purposes.
T am not suggesting that Mr. More 
should be banned from speaking.' He 
must be heard and, if possible, he must 
be allowed to flood the Parliament 
with all the precedents and the tricks 
that he is capable of.

But, so far as execution is concern
ed, we must make up our mind. With 
fair wages clause inserted in every 
contract^ with payment for over
time, with fine working conditions 
and this and that, if we are still 
wedded to these conceptions, this 
problem will not be solved during 
seven years. It may not be solved 
for 700 years, "i’heretore, if it Is an 
urgent thing, if it is suggested that 
it should be treated on a war footing, 
then let us adopt measures which »  
country at war would adopt. If we 
honestly believe that we have some
how or other to get over this situ
ation of annual floods in this part 
of the country or that part of the 
country, we must show a little more 
determination, less consideration for 
technicalities and form and put our^ 
heart and soul into it

I have not the slightest doubt tbot 
so far as finances are concerned we 
will not lack that. After all, finance 
means in actual practice actual work 
that we put in. If people are willing 
to put in work, it is, after all for them 
and I should feel that work in this 
particular context on this particular 
project should be a first charge on 
every citizen who lives in the relevant 
area. If the Government say that 
every able-bodied man is conscripted, 
not for fighting war of a violent 
character but for fighting the war 
against floods or famine, then every 
able-bodied man must be satisfied 
with whatever he gets and should not 
demand and labour leaders—genuine 
and bogus—should not instigate them 
to demand, higher wages and better 
conditions. This is all that I have to 
say.
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The nature of the problem is such 
that it cannot be solved within a short 
time. It is a big problem. Therefore, 
1 again repeat my suggestion that 
Government should not imdertake 
any plan unless it is based on complete 
data, geological, hydrological and 
meteotrological. Otherwise, we will 
spend crores of rupees at one stage 
and then the whole thing will go to 
dust. About Koshi suggestions were 
made by some of the enthusiastic 
Bihar friends when I was in charge of 
the Ministry. Then I convinced them 
that if I started work as desired 
by them the result will be that there 
may be an earthquake and Rs. 150 
crores will go to nothing. Not only 
that; the loss of life and property 
consequent on such an event will be 
colossaJ.

Shri R. K. Chaudhun rose—

Mr. Chairman: Assam has already 
had two representatives; let other 
provinces also have an opportunity. 
Shri Atulya Ghosh.

Shri A. Ghosh (Burdwanr. Sir, I 
convey my deep sense of sympathy 
with Assam. Uttar Pradesh and 
Bihar. Regarding West Bengal, the 
situation is different from that of 
Bihar, Uttar Pradesh and Assam. 
Nearly about 70 rivers in their spate 
cover the whole of the North Bengal 
area. Recently. the districts of 
Cooch-Bihar and Jalpaiguri were 
flooded. The river Teesta and Torsha 
whose sources are in Sikkim and 
Bhutan are creating havoc in these 
areas for the last few years. This 
year some 10. 15 or 20 feet of water 
came with great velocity in the 
midnight and took everything that 
was before them. The havoc was 
such that for two, three or four days 
the areas surrounding the affected 
places could not get any idea of havoc 
that had been created in those places. 
In Jalpaiguri District, in Nagar 
Katha Police station more than 150 
persons lost their lives due to 20 feet 
of rushing water. The damage to 
property and other things in North 
Bengal, according to the West Bengal 
Government figures were these. The

total area affec.ed is 2,000 sq. miles, 
the total crop of paddy destroyed is 
50,000 acres; the total acreage of sand 
deposited is 30,000 acres and the total 
population affected is nearly 12 lakhs. 
The value of total damage to private 
and Government property is a JittU' 
over Rs. 20 crores. This is an affair 
which should be taken very seriously 
and should be considered in its proper 
perspective. The main difficulty is 
that of communications. The Assam 
Link Railway, which is the only con
necting line between the Northern 
portion of Bengal and the other 
portions of India, that is, with Assam 
and North Bengal, is affected, many 
of its bridges have been destroyed, 
and the Assam national highway, 
which goes through Jalpaiguri and 
Cooch-Behar to Assam, have been 
washed off for miles and miles to
gether. The disaster is terrible and 
you will find that in some places the 
rivers are flowing over the road in 
such a way that you will not think 
that there was at any time any road 
there. The disaster is so very horrible 
that it is beyond description. In 
Cooch-Behar town, due to erosion of 
the river Torsha, the houses of more 
than 250 families have been devoured. 
The whole Jalpaiguri town was under 
water and in that District, Alipur 
Duars sub-division is still inaccessi
ble and you cannot send rice or any
thing to that place. In some of the 
police stations you cannot even light 
a lamp in the night due to non-supply 
of kerosene and the situation is so 
very terrible and horrible that I do not 
know how to convey the feelings of 
depression prevailing there. Some
thing quick has to be done. I am 
glad that the Prime Minister, with a 
party of Members of Parliament, 
went and visited these areas, and I am 
sure the Transport Minister and the 
Communications Minister will try 
their level best to restore communi
cation in those areas. Everything li5iQ 
to be sent by air and every piece of 
article for relief has to be sent there 
by air. How to repair all these 
roads and all these bridges is beyond 
comprehension. In the roads managed 
by the State Government eight big 
bridges have been washed away and’
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*46 small bridges also have been 
washed away. The people are feeling

• desolate and forlorn, and there is a 
:^ense of frustration. I am telling all 
these in order to appeal to the Go
vernment to make their machinery 
move faster. Our revered leader, 

.Acharya Kripalani, has cited the case 
of China. I welcome his proposal. 
But, there the country is governed in 
a different way. There, mobilisation 
of people is far doing constructive 
work. But, here you find when the 
Prime Minister went to Cooch Behar, 
the mobilisation of people with foreign 
flag was there shouting for their de
mands, but not for any constructive 
work connected with the flood situa
tion, not for restoring the highway. We 
find in Calcutta some communalist in 
the name of cow-slaugher spending 
lakhs of rupees but not sending a 
single farthing for the flood-stricken 
people. I welcome the proposal of 
Acharya Kripalani, but I should like 
to remind him that in China nobody 
dares to go with a flag to the areas 
where they are digging canals, no- 
lx)dy holds a meeting nor offers 
satyagraha, nobody starts a no-rent 
campaign, etc., or says “Do not give 
your land for digging canals because 
you are in possession of these lands 
for three or four generations” . Here, 
the picture is different, absolutely 
different, and even in spite of all 
these things, in China this year over 
-eighty lakhs of people have been 
;fiubmerged practically in floods. We 
cannot compare the government and 
the conditions of a coimtry like China 
with India. I appeal to the Govem- 
fiient to expedite all their resources 
and to go to the succour of the people 
of Cooch-Behar and Jalpaiguri and 
other areas. The Government of 
West Bengal has asked for some 
relief. I should appeal to the Central 

-Ck^vernment to send the money which 
they have asked for. For the pro
tection of Jalpaiguri town—Rs. 
1,60,00,000; for the protection of Cooch- 
Behar. Rs. 1,45,00,000; for the pro
tection of Mathabhanga town, Rs. 
20 lakhs; for the protection of Alipur 

rsub-divisional town Rs. 16 lakhs; for

the protection of Siluguri, Rs. 9 
lakhs; and for the others, Rs. 6 lakhs. 
In all, it is Rs. 3,56,00,000, in these 
various heads. I would request the 
Prime Minister and the Finance Minis
ter and other concerned Ministers 
along with the Minister of Irrigation, 
to expedite the sanction of money and 
to take such measures which will, 
establish the means of communication 
—roads and railways. With these 
words, I resume my seat.
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'*(51'̂  ^  Si?T ^  >1)T

^  <rar <1̂  <1̂  5RTI ?WiT, afJ*? aronmf
jft, fsR  ^  r̂w«T ^  f ,  fsnr 5!r7i

^  ^  fsniT
t ,  «rafq- 4 qir ^  ^

^  5H7TT ajft «pr
^  iTEn? ^  wrw
^  ^  ^  ifivw

fun *}̂  ^  SFW »f ^
anqipft

^  «IT ^
«iii w  •vft flR s v i i  ^1

ITT '?rf
m«Nr ^

iBTWf 4  fTT ^
^  *nf
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*ft r̂fs <T! |"5Ĥ  «(!«}«I
V ) im i an? >Tff ^

fiRfm  I aif? ?nr ^  ^

s M w h r  ^  *TMflr?iT ^  I r»n^ h h * t  
Tnvf*m W T  «tif *1^ f  1 f W

^  *f^ ^  ?nnr ^  ^  *f 3115̂
«!?« fv<iT MT «rf hfi a r  if HVV7 aifi

»ft«r>r ^  w  3n w m  i iV? ># faw
tin  3’’# +  atnr h iw  f  ^  4
-Hin,*H it apft ^ ff ^

^  nnftniT «id 
^  f W  1 1 j f  ^  p r  ?«WRr
4  fiVhiR- aif? srijJ ^  ftm
•tn. ^  VFTS ^  MIMH'

^  ^  ari*? *(? TEST fwflpST *i’«iM<»I 

tJT <il<; Ĉ rVi (̂l<5 ?TO 5rRIT 71(T I 5^
^  Htift>>ri 1̂1 âiT f** HRT ^  <(r? aw

?TT«Fn ^  ^ f ir
^  irwftrm ^  oiRsf ^  f?r^ i rtft 
* f  ^  5̂  ?R  in Jrok !T^

it, ^ arfHwr ^ w
an f̂Nf? f W  «tff # f̂ rtr ̂ nw
^ran, r ir  a tv iA  VTTrmfrnf srf? 
f«Rhirf nvT ^  ^  «rr5+ ^  f ,
?nr ^  5T3n r»n^ ?T7Tf n ^  ^ i yirfjrg *}*‘ 
^  VK71T f«P 1(1̂  t fiv w , <ftBWi, 
«IWy<ll, ajft ^  ^
3ni;fni;f ?rt n̂er? f  in»r w v

•M«4>i< af ?r?r a rtw ^  ^
acH^r^ it I •snir ^  irira’ <r»r 

■3? lyffS) fn*j' mfliarf* ^  ÎnWi

if  atft rerfas innr m  im ^nr 
f  I rir inm  4  ?mfinT ^  if ff»r
arr^ *iit  ^  «r ?it arir̂

in ^  jjnr ?5nr ?**r if srw  %<hi 'ro if 
^  V*i*ic vh^ H*r*r *f ininf i 

T»r̂  faRRi innr f  T m f *1̂  ^

arnft fwr r̂tt̂  w  jw w  **\’<ii i

364 L.S.D.

»k f W  «i? ^ fi! tn< ^  ?rtvT(rtk 
9TVT? si', ^  »rtV? «<i)i< f i  *JT

im p ^  U7T»!T? g^BW ^  4tt

'f?r t ,  ’ 5'  ̂ ^  3RIR ;t^  f*rar,
^  Ti t m w u f  aift ^

>3 Ĉl vT^ îT arfvj^ ^ arfyii? inrw

iV»»T ^  w  it 5HV5T ^   ̂ an#
517? if «n in^  it  I 9il

sv̂ THT ?Tn  ̂ *T  ̂ ^  sf iwr ^ m<T̂  

Tw t  if *n?iTT fhiT ^ ^
rirV f n»ftraT ^  HFu;ir r̂r̂ f f  t 
fsn; if*' y*r<fi1 wvi?' mrm i ?ttV^ 

anr ?ra h?twi ^  ^  ^
rt^ji 7F  f  Tinpt ^ W
^iWHI SlfTfT I 'a»?l *1 TIT HT*T i f  
^  it I

“Each time a heavy flood is ex
perienced, it has been the practice 
lor the States to meet the situa
tion by the adoption of certain 
emergency measures as remission 
oi land revenue, grant of loans, 
etc. designed to mitigate the hard
ships. Flood' Committees lhavfa 
also been appointed from time to 
time by the various States but the 
recommendations for the most 
part remained a dead letter.**

ITTCT? W  ^  W  t  Vlfi ^
7F ^  H  I  IT ^  ^  ^  HHT
q f f  ? i V f  f ^  <r^ ^ W r  if  i W r  

^  ^  aift iffm rf qsi ^

T«ij-fli'f ^  fhtr f  wwTw i<hn?

W7»r ?!• HRIT t  I ^  irmsn ^  pinr i 
jfiVsr ^  ^  irm i ?st wn*r frr  
in iw  ^  aff? arm ^ ^ir«i fsn; ^  5Jir^ 
<WT  ̂ ^  i ;  I jf^ f i r  fn  « «h < ii  i f  ^  
Tfr b; Pfls f i r  TO ^  H^rvrm ^  
^  aift ?R!r ^  m r w f ^  ftmirsT «hr 
*r*iT I ^  f̂ s'wft iTTT 3^nT if t t A  
11̂  #  ^  4  anr 5PT « * t im  ^  a p R i^  

?r»ff # I arnr f«  ̂ Vf H w m
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iTfTo ^ 0

ansnr air i t ,

f?n3 f W  vft #  !F ?k  «ihf 
arî  ?nar ^  ?fh[ ^  1
jHVsr «iiw « r M  «ti frr

^  anft fsT IM  i t  I

3Rm ^  ^  #  f>1! «fl
^Nt art*? f̂hpiT  ̂ wf

fw  ^  ^  arr #  I ^  r*rff
q ^  t  r*n^ ^  fw
ih ft I 3TT 5^7T»?r aJTOT t  ^  ^  ^  ^

*11̂  ^ ^  *T
I ?Tr ^  ^  ^ ^nrr

iRfTT ^ *rra’ 5n  ̂ 1̂  ?rt 4  ^nw 
iTPT̂ , art̂  ^  ^  ^  *rf*T̂  1

^  f*T i W  q;5?f it r»n^ 

tt<wfl>o ^  aprT ^  5^711 ^  ^

^  ̂  51^ 3RT iW ’Tl?f in ik f
^  ?H13 ^  îhsHT
?T9»5  ̂ 3itW^ ? r*T «n? »TR it 

?n?r ? r r ^  aift * 5̂  Krasn p r  

?r*W^ ^  T^ #, 3JtoY  i«h2̂ <5T
#  I fHVn aiT ^mr ^  ?r^ 

rr^  ^ *Tf̂  T5TFT r r  ^
4  m i  f  \ q^T ^ P fw  sH 
frn r ^  «H<=«fT ^  tm ro H  5W

qiHT ^  t  I ?HV5t ^  ^  ?if»T ^rfr®5 
I W7IT? w^f?r ^  irek  ^

^  ^nv ?n>pn #, arî  wFwm ^

t^! ^  ?̂T?Fn ?^n!T ^  5T^
ift ?rf ^  ^  J i ^
^  aTW  T ’sft TTPn >̂Trft 7 ^  ^‘>31 

spra" afT ^  1 <n ?T?17r 

^  fST HTemf ^  ^  ?Rr # n , 
an4 q? ^  «nn ^rrhrr 1 air t
f v  ? I^  >517^ ^
^rr?ft f  ? *5«S t  ^  
irtntsrfvr 3rt 7IW ^twtj *f ^  ^

f  aif? ^  flNfNr ^nniin ^ it 
^  ^Ki ^  { m r rd ^

^  ^5t«t
?V, 5 t t ^  *P c; «rt '^T*r
aint ^  >j6i*iii
j iw  I art*? ap p  <nwT *f ^  >̂nT

3rT!hn arî  ?n  ^jpt^  «ihRT ^  ^

ft»ft ?rf ^3R  ̂ ^  farwrn he
r»n^ Pfnj ^  ^V:n ^  t? t  if 1

arî  f*T^ 4  in ra M  t  

W R f T? aWT #  ajft *rft ift ^  »ft

anr^ f i f m  fV®iT f  t

rtrf^n^ i f  ^  ^  « » r m T  aih 

a j f ^  i f  5T^ 3tHT ^rpnri frt ^ W  «n^

«55^ ^fI5^ ^  T¥ ?i*rwi 4  ^
'T??!; f  I ^  ^  <T7 j f  WTR- yT<^wt 

c;i q ^  gt »n?

^  h W r  <sV ?kT mtsTj ath «n  

w w  ^  iV^r jpisn iV îT stra- \ 
fr -^ w n  ^ -jfr iW  ?rt ^  ^  I
«»ff ^  r̂t«T?r >ft W!5?r ?  ath fiRT^ 
?n5Tf j f  vjTT i t  I ann y^r a n ^
' •̂1 p̂t, w h arf?
!wiW ̂  ^  fVpnr ^  ^  ?W ^

^tiwiarf" ^  tnTMH" si" 1̂ ^  >
f^ iiH  ?Tinr ow nm  ?1»tt i f^ iiH  

5i7r fw R T  f

twBT^ 5rfr^ i'HHh ^ ^
<liT?ft 7 f»ft I r̂raPT! srf ^  ^  w ? f t  f ,  

^  ^  #  vifepr 3RTJT ^  fa r m
w i r  rfr ^ 1 4*̂
*nft *T5̂ T*r ^  ^  f  «rf

^  1 *nf»ft '*fNr ?rt ^  ^  f ’v  ^ 5 ^  ^r*r 

?5!K ?Nr 1 »nk«r ^
f  ^  y.v hnrap ^  * fH ^  ?W «rr5ft #  » 
^  1̂  ar^ T^r f r ^

^ in r  ^sn^ I

y^T«Rn ^  »f *P ^  ^  <«5'1*
IJIfTIT ^  I ^  t v  ^

iftŝ  «BT ?imrsr < n ^  ^ *n? 1^
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«fr?iT t  #  JTOiTT f i m  i f

^  ^  mrivaqv ^  rjr ^  I
?TT^ ^  wrui <rt f  Ta^
*n?i;»T -?hiT #  ?T fiw  qs ^  ?Nft 
5115̂  ^  3ih irnrai 5n 7̂  1
'Jl'Wlfy ^  5Env ^  f<s ^
?n n w  ^  "irw ^  W t  ^
t  I ^  5; 3TSpJ

ari^ f^rar 4 f lr * T/} a r f s v r i W  

^  ®WB ^Tfr ^
i W  ^ 1 vHVst fliRRTT <1̂ ^  ^  ^nr 
f5RT 3̂  i r ? %  5tT r? r  #■

?rf»if f s w v  ?hft f  «
5rf»rf ^  f  3̂^  3Hpt JTpri*
«fRT?n ^  ^  3RT3T «W fsnj aiHT

nl ^ ^  *iiĤ*i 5H1T ^
»flw ?W art 7^ ^  I *}“ «n?Tn 5;

^  ^  W71 ^  f«B «I?
(T? ^  h i #  I flTHm 1̂

i/tii ^1^1 ^  3HTW ^  V17W *1̂  ^

^  I *}“ ’ T r f j f e  ?P̂  ^  ^1T?IT

^  anrf «iT3 3 p m w  ^

a p ^  »rfT ^  ̂  f̂N", ^  '91?

^  7Tsn+ ^  Jnr5=tr 3n«r ?nf«i!

3nrpi^?iT M̂ *] *n 'dHil Vct'hi 5n
I ^  ?*niHr« ^r*f tjrt ^  ?ncr *f 

»rt w w  «irai ^  i f  I frrfH tj a n n

an*f 'j fw  'sii«<  3IT*!' T ?r t n r r

?r?t^raT ^  fcHj H pf arf^T arrarsTO

f  I ?frf  ̂ tM  5T 5  ̂ r»T n̂r«r 
q? 5jran 5T I

»n? f w s f  »n? ^  ^nnr <fNf ^
W  ¥?T aPTW 3TRIT f  fsRT^

B»mf Amfnrr it ^  1
>hT ?5»m «r? #  h i it? 

jTraf ^  s R Tig m  ars^srp 

^  ^  ^  ĉ M,̂  ’T’lT 3THf Trrf*B 
<nv w*nr *)* 5rf*rf ^  ^  <tp̂ J ^

^  y w ^  I ^  *ni <)!nr ^ i V  t i w

>̂5̂  «T^!n *nff W 7  IRnfr I 15W f« i^  
^'n  ^  %m>1 Tnnf ^  ypiRiT <̂»JJ 
^ r iW  I »mr ? r r ^

5 ; ^  tnrmiT
»n 7RT ^  t  ■̂̂ TOT F w i r  

*jnT qiTPraf ^  i k r  1 f W
?«>< ^  WT8 ^  5 « i^  *IH ^  'S'l*} *fi' §7 <3̂
*f <7^  1? ^  <n>ra7r ?hft «rf f^s in? ^
r̂̂ ra" ^  q>nr ^nn?f 1 «rf fare  ̂ ^  arfw iV i 

vn r  ^  ^ <4 ^  fsnj ^  >3’ i^  aiM
^r*nr art*? glm ^  1 3PT»

r?  ^  'nsmtr sWt ?rf «ns «ptt a i ^  
?T7i arî  airai^ft «fr? i prf^n j

lW=«r «n̂  <ftf?rr s i »rnr
c r a m  art*? g i f
WW-arftTOT? ^  3̂rfr*} ^  «n
flrgnrar ^  «Pm ?hrr w f f q  1 anft ?i>nT 
j f  ^  »<u<M (His^mn) ^
? ^ i » m  an #  I arm ^
^  ?nfN)T t  fd 'ir^ H  <T^nw ^

^  ^  I fjfHi
^ ?n FifH hpT ^*rr«n2*y
^  T=T^ WTOT ^

a  ^  t  I aift T^nit
^  ?»n5T T5JT «tT*r 1 W ?  1^
M^KKii' «P7rar ^rw 1

1 ^  ^  ?nv » f  anrft ?tt«rp

art*? arî  *nft ^  yvjrtrn
V11 ^i5 ni ^  ^  'd*^r»J *pt *n?

T?qssr t r i v iw v  <R ^  ^  Trt'aBT
'̂jMl ^  art*? <3^5^ ?T*TWT ^  3{ft^

fW  >*>«'i W  TWT fTPTT ’IT? ?5njT i t  3(fl 
*p4 h v m r  #  f«5 5(f in iM  frir*iT 3fm*ir 
«T5 ^  frir«jT ĵm»iT afft 3rf iihRT#
^  ÎT an# ^  5TP  ̂ «r?^ qjrtf stt

^  <rfrinr ? M  1

%ft irfW l (̂ TMf*lT <i:«f): ^
♦iw'fl'H 'mI'ji'ii *frff «bI' 9^nns *pft 
^  T? w n r  f s p f f^  ajTT 57T 
^  ^  ^TTHi;«ftV a r f ^  «IT? ?TOT f l?  #



1577 Motion re 11 SEPTEMBER 1954 Flood Situation inDndta 1578

arf5»7r5 fti|]

i M e A r  <n ^
i n r t ;  ^  ^  I W  ^

^  atnft «ft ? i r  
V) ^  ^  anRinfw ani^n^
^ I aift «RTff ^  frt apprr
ST?? f ,  hri=?5 3 T T f t  «l)^ ^  h r t ^

j f  ^  * f Mn«ftK *nft ?r>rv 
^  ^

5̂*̂ >Pr <<!»ii 'BTRTflT I

f « r fn  ^  s r f ? ^  4  
f  ^  > » W  ^  ?W t ^  I

frt ^  *1 ^  * f  JT^ ^  ^  ^  3IHT
w w  3^ » p n  «(i ari^ i^J

3rf>T^TN' ^  ^  art*?

tr a w  ?rt ^  a tfsv fv  y^vr
v M i r t  f  ^  aif? ^  ?rt i t ^  a r t n w

51  ̂ f  3th ?H'H«̂ ui ^  îksTr
^»J5RT * f  5^ ^  #  art^ ? i T ^

^  ^rsr^ ^  i *5̂
^  «qr?r ^  «BT^ f  f«rs^ ^  ?mr
|7RT ^  *BT^ Tfm  ^ rftjRIT 4
?ITV ^  « l h R T  ^  ^ l<fl?'^\1 ^ ! 7 ^

V I ,  T ? r  *f)fl<il ^  H W  ^>T*T H l f f  f l '  f l T  

WVT ^ i W t  ^  3 ( t 'lH  <^wl ^

^  O t l ’ T ? T ’ T 5ft?r ^  T ? r  1^

arfj 3nc ?it 5iW  ^  vilrsr 2;  ̂ f?r »T5 
^  a )tf< (y g TT ?5tt « n  a ^ r f w r n  

?SIT ^  hs>1mI’ 5T5T » T ^  ^  I

*TW ^  it T t n  V^5i< 
irtsr̂ if ^ '**W: •Thih

amft #= 3ch ?w?n ^  3twn ^  ^
srf̂ trt* «B̂  ^  ^  ?5r  ̂ ?R W  ?*T?rtft 
f  I <nr5f ^  fsrfsvff vjfn ^  ^  4,
T4)*t̂  3TT
TffTof snff ^  ^  *1^ f
w  ^ropr <n?TT ^  1

w w  » T i  ^  a n r j J W  V f  ^ r r t  ^  « r > m

<Qt ^  ^  ’■n? ^ n U i ^
t w  ^  ^  ’nsft ' i r  ww

^ " V H  •«*fl*i ^  ^  •̂ iff if'
^  'a'ffi >TT 9|Rft ^  I

3TJ? ^nu? r̂f*nsT snff jrfnwr
3 IW T 7 in r  ^ql if I 3li^ 'OiH< >dti? W||R 

^  ^  fTRW  ^  W  vlf H^IW
3fwrrirT ^  infhr ?hiT iĵ  1

’Bra' ? w  j J W  *̂ ‘ ^
y n r  a r w ftj ’i! ^  v t t w  *Trr ^ ^ 1̂  
^  ST«T*TT, *5«r^7rr5?, vnnnr, q^Wqr 
TTOI <n? 3fT«ft 5 1 ^  T i f t

<n? ! i ^  a»r «ft, sr irf
^  ^  «f, atft sr ?rr«Rn ^  1 «ns
a n r ^  u w  ^  ^  K  5 m v h  ?tiWN- 
?T3?r ^  a t?  ^  ^  a n ^  ww

#  atft M  ^  ^;;^nT h w ^  ^
^  m m  ^  5rt»rf i f l W  ^  «n 
^T>ft t  : Ijrw: fTtnft 1^ -5^  flPfN- ^  
^  #  arf^ tfpft flS ?*nvrf?Ri ir?n- «bI

7 r « m ?  f h f t  f  arh 
^  ’iw n T  ^  ^  ^1  «55nf wr?

»ft ajTO^ ^  ajft wf4 
^  «r? ^  v{^ ^  q n w

5rf ^  ^  ^  ^  »ft
w? *T ^  I «rf»rf *BT vfhrsr «rwT

7ir. fvTgrptf sf ^nrtr ^  ^  '»m

^  an*iT? ?*ir<?T iV??5 *niq-
aPTRT ^  TI3 ^  ?rt 'd '4  *B7 f^TJT I
a r r  ^  ?if f v r m i f  <mr ;r
^  ■Jl'oJ T T J w  ^  art*? sf v * f v  T?
if, aPT: «H V «n  -Jli'dHfll «PT f #
a r ? w  fm ra r 5it ^ n ra r if \

^t?p ^Riram 
f w t « r  »^ -̂

T w ?  N f n  <np^‘  ^3T * r f  aifi arnr

<(W  ̂ *5̂  ^  ^  ^
HT? ^  WTinS 5T ^  *T̂  iĵ i 
^  T<ffT ^  I «»mT«mr «bV
nivfiTVTn' *TT**nr v t r t  5^ .

f « n n  «BT a n frw ! i f t r r  ^  v̂
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I ^ m  ^:?r
aifj ^  aift ^  atnrnri ?(Nr?r tp^ ffht 
^  a n r w  <pt 1 a n s f t  a r o f  

^  «tJ?-*rRr ^  ^  frt»rf ^  ^  «ft*t
^  ^  JT'JHT fin n  t  I q fr , qffl-

«®?r ?P5 ahif ^  (iht vr qpft
^  ?»ram v\, ^snw ^
* r ^  I » N  apj^ft a i f w f  ^  ?rt»Tf ^  h w

<n ^  ^  ^  ^  #  qpft
Wrv?

v n m  # a i f ? a r r T O ^ n ; ^ n h ? ^  

hmhrar ^  ^  ^  f
^  *f 5W ^  ^ «nsft f»nF^

VTift I

^  ^  iVint 3nr*ft ^  "s?
*t/  f  3 r f ^  TO- if iff I
yw <T? *T «*n^ îQ<ii
irt TT »T̂  fwwFf ^
^RPJT 5tfcr?r »nft ^ I wntwr
># ? W f  I a p ^  ^  a m r r  ^  ? m f  

qrsft ^ WOT iVtft ^
T O H T O  «ftM I?f«ll t  ara-;

3frar*TJr 'sbI' ^  JTf^ ^ ?Nt

w i W  I aPT^ r * T  T V  ^
iwswr ^  ^nW nl <pw  ^
^  5 « r  5 j M  1 W T  < r ^ i  TI5ST ?nr«i)TT 

4  ssrrvn ^  'i ^
f̂fltfuirnf 3rf '̂ T’T ^  f?r*f *r?

«Ri7i^ a(̂  m?r #  ?rvT HR?r ? r r ^  4 5ff 
atnnnr ^vr hnjn ^  ^  ??jti ^

VO a tft  ^  « < n ^

•n ov (ril'il mrnror

^  y ' f  ^ <»} ’UT >n? "151 *PT  ̂ ^  «rf 
«!>!«<K r H  P t« J T  f  3 ^  3 7 P  fJT ? R  ^

?lf^ 3n*il/} it f v ^  Ĥ PT?TT
tm w  ^  ^  f  \ yiTRn ^  »̂ ?r?n

^  ^  »ft  ? T ^  ? T T ^  a n p f  

q? 5 rf*rf ^  ' r r f ^  i r ? T W  ^  t  w ? f t  

a P T : T w fti?  ^  ?«i5 f l S ; ^  i r r T O  ari^ »ft 

k»<j(r<!» i q ^  a p p R -  W O T

^  W « w  «hft I W  fifWR
*f  ^  ?<nfTrf q m  W  * f  f i f  *1? ^  ^  

afPRiT *f «  <(51̂  f  I
grn fw^R ^  ^  ^

it ^  •fl'i'tni ^WT s h i f  ^

a p sn rr ^  * i ^  ^nifTn a ih  ^  H  
fqsni?iT ^  ?m r w fT ir P» 

flft <n ^  flfxr ^  wNa  ̂#'*>4,4*
*T̂  ^ «iiw ^ «rqT ^  ?rw

« r w ^  a r f ^  ^  ^  ^  ^  ^
^  *»m  ^  arfwB f  I

a w  5 3 ^  h f f n  * f  ff*rw i ^  i^f 
it awTBT ^  I j r n f  v o f r  m w i  

Jihif ^  tiimni ^ « f  »d
ajfj arises f l W m  3Tsf ih f t  1 9W 
t iR  fh rr arewTT ^  1 71ft ^

«rf hW* ^  iwr «̂ , hW® V?
I aw: T ^  ^  a r ^  VJ T « ra W  

H W  <n ^  i5̂  ^  ^ n f tr ^  I a r r  7̂  ^ n rw r  

^ W^ ^  ’(RTI f«r^ «cif fm  
»f*n aift flT!p»5% «r«ftwsT n f r w

^  WW it,  ̂ ajf? FTTVR V? 

*FT̂*T"<T7nr)roT WVT WWTTIT 'iiiti! < ^

aift it apTrft wTTmr

<Tf  ̂ ire 3n^ <nŝ  ̂ ^
g ijm  q r M  I f«R[T? »f

5rfT*rf »ft ^  apewr 5hlT
#  I Hin ?rt «»i fq! fsT ’rtr^rf ^

*Tflr an?ft f  ^»> 

f?n ? *r ?rf ^ 1 7 ^  ^  TTsft #  ST 5ffn 

^  I W f q i  TH r ?  ^  ^  amft

#  aifj tr^ <TT*n5̂ 5 'ffhi f, |«iV<J

n̂sr̂  ^̂ q̂r4(ui ^  ffr^ i r r v  flmiT ghrr, 
T?T^ fctl? wi? *i;5̂  ^  ^  ^  h W

jft W ^  w ^  i W n r i  qshft ^  5̂  

?R ^  ?nn  ̂ ^
f  arft ® W  s r i W  w  «nsft ? W  v r^  
(Ti> ^TTT 5R nrf?r aift armffT ^  x n iK  

imft 1 1 fsnP=vor fW ^  ?rf»Tf
^ »STÔ  *r ŵ ir-sn ^  «^tii f  :
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«prf 1%  ^ I f w
^ ^  flRR *pf ^  ^

3TW  ̂ ^̂ TTT ^  3t}*? \j^/} PnfT<( ^  
^  tn?r ^  ^TlTTf ^  3wrT ^  ^  

^  ^  ^  ^  ^ Tm ^  ^
^  ^  f  arw: ^  ?R> qr*P
^  ^ p r  ÊTRW ^  ^HTNR ^  15̂ ^,
WT? ^  ^  Tfn tii|T< ^
^  I ^  r̂rsr ^  Ttn ?«r5P Tn^f^ns 

5fJT ftjRTR #1 ?T ^  gna^ 
^  ^  ^ I 3nT; iprrft JTTlfsTT

^TT^ ^  if ^  fvifi^TVT ^  T ^
^  *P̂ T»t ^ ??r^ TO f^T^FW îkRT

M r . C h a ir m a n : Shrl A. P. Sinha: Is 
the hon. Member not present?

S h r l B . C . D a s  (Ganjam South): 
Why is it that only the Congress 
Members are allowed to speak? 
Members on this side have not been 
allowed to sprak. (Interruptions).

M r . C h a ir m a n : It is the discretion 
of the Chair to call hon. Members. If 
the hon. Member goes through the 
list, he will see that I am calling 
State by State,, which has been affec
ted.

Sliri H . N . M t ik e r je e : We are dis
cussing what has been a national 

calamity, pretty unprecedented, as or 
as duration, extent and intensity are 
concerned. Whether it is in North 
Bengal or Bihar or Assam or Uttar 
Pradesh, nothing like the recent floods 
has happened in recent memory.

Now, some of us were enabled by 
the good offices of tihe Prime Minis
ter to see the enormous damage which 
the floods have caused. This damage 
includes phenomenal loss of proper
ty and also large-scale loss of lives. 
I find in particular that as far as 
loss of lives is concerned, the West 
Bengal figure 142 is the highest, and 
I hdpe the hon. Minister will give 
us some explanation, the reason why

the West Bengal figure of death is 
so high. When we saw in North 
Bihar large tracts which were under 
water as far as the eye could 
reach, or when we saw the angry Bra
hmaputra tearing away noble trees 
and swallowing them in a trice, it 

was a really unforgettable spectacle. 
But it is no time to be reminiscent 
on those things. We have to find out 
ways and means of avoiding this 
kind of calamity in the future.

For rivers, we in this country have 
a very special feeling. I come from 
a part of the country which is cal
led Nadimatrika, mothered by rivers, 
and it is notable that while the Ger
mans call the Rhine as Vater Rhein 
^Father Rhine), the Ganga is mother 
to us. And though there are a few 

naughty nad5—it is rather symbolic, 
they are not nadis  ̂ but nads—like 
the Damodar and the Brahmaputra, 
even their gambol is appreciated. 
There is no reason why in this age 
of science, we should not make sure 
that the naughty pranks of these 
rivers do not lead only to havoc. 
We should make sure that floods 
lead to fertilisation and not des
truction.

Neglect of irrigation is a British 
legacy, which, I am afraid, in spite 
of certain congratulations showered 
upon Government, this administration 

is continuing. In regard to this, 
many of us will remember what 
was said by Sir William Wilcox, who 
was a distinguished hydraulic engi
neer, whose name was associated with 
gigantic schemes in Egypt and Meso
potamia, and who concluded on very 
sound evidence, that formerly there 
were canals, especially in the Bengal 
area which distributed flood waters 
of the Ganges and provided for pro

per drainage on the land, and that 
undoubtedly accounted for the pros
perity of Bengal which lured the ra
pacious East India Company. In Bri
tish times, not only was nothing 
done to utilise and improve the ori
ginal canal system, but railway em
bankments were thrown up entirely
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destroying it. And this was shown 
in a report of the Bengal Irrigation 
Department Committee in 1930, which 
said:

“Central Bengal is at present 
a decadent tract. It is highly ma
larious. The population is steadi
ly decreasing, and the land is 
going out of cultivation. It may. 

o f course, be the case that dete
rioration has proceeded so far 
that it cannot be checked, and 
that the tract in question is doomr 
ed to revert greatly Into swamp 
and jungle/*

That was the British achievement. 
And that reminds me how thirty 
years ago almost to a day» on th® 
24th September 1924, my dear and 
honoured friend Shri B. Das moved 
in the Legislative Assembly of those 
days, a resolution on the flood situa- 
iion in that year. He made a strik
ing speech in which he talked about 
this “permanently inflicted calamity 
on the people of India.” He said:

“ If the Government have a 
floul and have considered It ne
cessary to make a grant, why 
should they not consider same 
means by which the causes of 
these floods may be removed? 
What is the use of throwing 
crumbs of bread to the sufferers 
of the floods? What Is the use 
of famine codes and famine 
funds? Remove the causes of 
floods**.

That was what was said by my friend. 
Mr, B. Das. I am afraid we are 
still more or less in the same posi
tion as we were before 1947. Seven 
years of independence have not 
brought about that change which, I 
am sure, we are entitled to. In any 
■case, what we want is that there 
should be concentration* of Interest 
on long-term solutions, and then, also 
on short-term measures of relief and 
rehabilitation. As far as long-term 
solutions are concerned, for the en
tire north east zone, there should 
toe a kind of integrated, planning,

Many different States like Nepal, 
Sikkim. Bhutan. India and Pakistan 
are mvolved. I understand that at a 
conference in New Delhi held at the 
instance of the ECAFE three year? 
ago, it was suggested that something 
tangible should be done about this 
area. But nothing has been done so 
far. It is good that the Minister now 
wants a co-ordinated plan. We wel
come the idea of the formation of a 
Central Food Control Board and 
Flood Control Boards at the States 
and we hope that something really 
positive, tangible and concrete will 
come. But from the way the Gov
ernment have operated in the past, 
from the character of the Govern
ment. from their association with ap
parently ineradicable bureaucratic me. 
thods, our expectations, naturally, 
are rather diluted. Perhaps in 
Assam something like the DVC 
might be necessary to train and tame 
the Brahmaputra; perhaps the lovely 
Teesta, tripping down the hills, when 
It surges uglily In the plains, has got 
to be controlled. Perhaps there 
must be some sort of scheme, reali
sable as quick as possible—multi
purpose river valley projects—which 
would bring about the necessary all
round development of this region 
and which would be the presage of a 
new economic life.

Now, we have heard sometimes that 
nature should not be tampered with. 
The Prime Minister made a state
ment the other day wherein he said 
that we should not go too far. Now. 
we know that nature, to be com
manded, has to be obeyed. Freedom, 
as a great philosopher said, is the 
recognition of necessity. Merely by 
taking thought to ourselves, we cannot 
add a cubit to our stature. Man could 
not learn to fly if he did not know 
that there were certain physical laws 
which made it impossible for him 
to fly. But at the same time, today 
science has reached such a stage that 
knowledge is power in every sense 
of the term. That is why I do not 
understand why a Minister of West 
Bengal, Mr. P. C. Sen, spoke in the 
.way he did when he said at page 8
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of his own speech which is supplied 
to us:

'‘Any comprehensive measure to 
control the floods would involve 
control of not one. two or 
eight rivers, but of all the hund
red rivers and their tributaries 
and branches. This is a near 
impossibility. One is almost tem
pted to say that man's powers 
over nature are limited*’ .

I say to Government: away with
kind of inhibition, away with this 
kin^ of idea. Let us have bold and 
scientific methods to do what is ab
solutely necessary in the country’s 
situation today. We know there are 
so many instances of Government’s 
indifference and neglect. In Assam, 
there was an earthquake in 1950 and 
we were told that there were changes 
in the couVse of the rivers. But 
nothing, as far as we are concerned 

and as far as we know, has been done 
concretely in order to find out the 
root-cause of what has happened, in 
order to And out what exactly has 
happened, in order to find out what 
are the repercussions likely to ope
rate on the territory of Assam. In 
West Bengal, the Teesta Survey Com
mittee was set up before Partition. 
The Committee did not complete its 
work, but had collected a great deal 
of data. But the data are just shel
ved. In the 1952 floods in West
Bengal, the Assam rail link was
brokom, but it was taken serious
ly by the Government of the day. 
This kind of neglect has gone on. I 
see also that there is recognition in 
Government pronouncements how this 
kind of neglect has gone on too 
far. Mr. Nanda. in the statement 
which he made on the 3rd Septem
ber. says: “ in Assam committees were 
appointed in 1929. 1934, 1947 and
1950 and they suggested the collec
tion of hydrological and other data. 
They appointed two committees in 
m l  but few, if any. of the recom- 
menclations were carried o\it. Very 
little was done in W«est Bengal to
Implement the recommendations of a

Flood Committee which was appoint
ed in 1922.” This is what Mr. Nanda. 
himself admits. If it is a question 
which has got to be tackled, let 
not be niggardly. The Bihar Chief 
Minister has given us  ̂figures as to  
the amount of money which is 
being wasted and which has got to» 
be spent on account of the flood 
danger. If you remember that, thea 
let us not be niggardly and parsimo* 
nious in regard to the operations, 
which are necessary for recasting the 
shape and structure of our country.

I turn now to the task of dealing, 
with the ravages caused. It is equal
ly urgent everywhere. I do not speak 
for any one particular area or re
gion. I say it is equally urgent every^ 
where and that is why I said we 
are too slow. I had the advantage 
of going with the Prime Minister 
and seeing some of the areas con
cerned. We have noticed instances of 
complacency. For example. I wiW* 
say this about Dibrugarh.

We saw erosion before our eyes;, 
it was very striking, it was almost 
awe-inspiring. But, at the same time. 
I got an impression that we were 
being shown the erosion as a kind of 
show-piece. We were taken about by 
a Minister who was an extremely^ 
pleasant and companionable person 
but he apparently took a lot of pride 
in being able to show us the Brah
maputra eroding away the whole 
town. There was an impression of 
frivolity about the whole thing. I 
do not understand how in Dibrugarh 
there was not that sense of emer
gency. I noted the feelings of the 
people who were crowding all round 
the places. But they were numb, 
they had nothing to do. They were 
not called upon by the Government 
to do something effectively. I met 
there medical students, who. as Mr. 

Sarmah pointed out had worked 
night and day on revetments, said 
that there was much work to do but 
they were not being told how to set 
about it. They said, 'we are willinfT 
and ready to work but we are not
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fiven work which we can do\ There 
was very little desire to mobilise the 
people still and we found that Dibru- 
Carh was bemg placarded, as it were 
as a sort of show-piece.

We found that there was lack of 
transport, particularly for non-offl- 
cials vacating in the danger 
areas. The emergency was not really 
M n g  treated as an emergency and 
this is an instance where we find 
the Government’s complacency com
ing into the picture

-  %

The other day in the Council of 
States—the Rajya Sabha as it is pre
sently called—our Minister for Food 
and Agriculture. Mr. Eafi Ahmed 
Kidwai showed a certain spirit, which 
I am sorry to have to characterise as 
nothing but sheer complacency. He 
talked about the damage in Cooch- 
Behar being negligible, and said that 
the crop had not suffered. *In Jal- 
paiguri there was still water and 1 
saw paddy just above the water\ He 
went on in that strain. I do not 
know why he forgot that there are 
some areas still in jalpaiguri district 
which are completely isolated and in
accessible. There was no water when 
the Minister flew over the place 
and the Minister should have remem
bered—or at least should have kept 
mum over the matter—he should 
have remembered that this was a 
submontane region, that the hill 
torrents come down in flood and 
created havoc. They destroyed every
thing in the way. He should have 
remembered that in that area in 
North Bengal there were three suc
cessive floods. He should have re
membered that the transplanted crops 
were dama;;:®d very badly; he should 
have remembered that sand in some 
places had accumulated in such 
quantities that even engineers told 
us definitely that for many years to 
come, agriculture would be impossi
ble, Something of the same sort 
has happened in the Jhansi area, 
where sand has accumulated in such 
a fashion that agricultural opera
tions are altogether impossible. I 
wish Mr. Kidwai all joy for having

done whatever he has done for the 
food problem in Uiis country. But, 
1 do not understand how a Minister 
of the Government gets up in the* 
Houses of Parliament and says that 
there is nothing very much to worry 
about as far as West Bengal is coa- 
cemed. There i.s a hell of a lot to 
worry about as far as West Bengal’s, 
agriculture is concerned.

In regard to relief and rehabilita-> 
tion, there are so many things, shel
ter, sustenance, medical relief, econo
mic recovery and so on and so forth. 
W<hat is being done in West Bengal?
1 have got a sheaf of papers with 
me, which I would like, if 1 may. to 
pass on to Government, which sug
gest that relief is absblutely inade
quate, and also complain about how 
relief is being given. In Cooch-Behar. 
it is given at the rate of 14 annas . 
per adult and 7 annas per child; this . 
also is not being given on as wide 
a scale as is necessary, and while 
prices are sky-rocketing Government 
is not doing anything to ensure that. 
supply of food is available to the 
people. I find also that there is a 
definite complaint, wherever we went 
in Bihar, in Assam, in North Bengal 
and in Gooch Behar, people came and 

told us that there was discrimina
tion as far as relief operations were 
concerned. 1 can quote to you. if 
there is time, reports and speeches 
made in the West Bengal Assembly 
by Ministers of Government who 
stated that the Congress Pc»rty is 
collecting money, that the Congress 
Party is a great Party and the others 
are very welcome to do what they 
can, but we shall go ahead. This is 
the type of spirit displayed by them 
and that is entirely wrong. Last 
year, about this time, some of us, 
Members of Parliament, were trying 
to play some sort of cricket in aid 
of Prime Minister’s Relief Fund. 
When we raised that money, we did 
not raise it for the Congress Party. 
We do not want Ministers of Gov
ernment in their official capacity 
talking about raising funds for the 
Congress Party, and so on and so 
forth, and under-rating the ^ork
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which is being sought to be done in 
spite of all sorts of difficulties by the 
other Parties. What I am suggesting 
is this. We offer all co-operation; we 
are ready to come forward and help 
you in every respect; let us all work 
together; let us work in a different 
spirit from the one which Govern
ment has displayed so far.

As far as North Bengal Is concern
ed, I have got repeated evidence to 
the effect that there is discrimination 
as far as operations of relief are 
<ioncerned.

I have heard in this debate T’efe- 
rences over and over again to what has 
liappened in China. It is a good job 
that at long last we arc beginning to 
wake up to the realisation of the ?ea- 
change which has happened in China 
and I am very happy to note that a 
team of our engineers went to Chinp 
and have come back with their re
port, which is here for all to* see. I 
liave heard also the Idea being bruit- 
*ed about that we should try to Jo 
something on those lines (Interrup
tion), but at the same time I have 
heard Mr. Gadgil and Mr. Ghosh who 
said “ In China you do not get any 
people shouting against the Govern
ment and that is why ever3rthing is 
done so well there. Here in this coun
try you get people shouting against 
the Government and how could yo\i 
do it so well as China” . Yes, that is 
the crux of the matter. How is it that 
in China this has happened? Do you 
say that it is by compulsion? The re
port of th e  engineers has not sug
gested that at all. The people who 
work have got a feeling that they are 
building their own country nearer to 
their heart’s desire. They know that 
th e  country belongs to themselves. In 
China there has happened a revolu
tion, which in this country has not 
h a p p e n e d . We are unfortunately pay
ing for our original sin, for what 
happened on the 15th of August 1947, 
and that is why we have not got iKf' 
glow of freedom in our hearts. That 
is why I do not find any exhilaration

among the common people which will 
make them come forward and take 
over the task which Government is as 
yet unable to do. That is the lesson 
of China. When you get the people 
together, when you touch their heart
strings, when you give them the 
realisation that those who were 
tyrannising over them for generations 
are no longer going to have the cream 
of their land, and labour, when you 
give the people the realisation that the 
countzy belongs to those that work 
for the country, it is only then that 
you can get a real, psychological 
change, and that is the kind of change 
which we want in this country. That 
is a change unfortunately which this 
Government Is not working for. That 
is why I have not very high expec
tations of what might happen, but 
even so, in spite of your limitations, 
come forward and do something con
crete and tangible. Do not keep 
yourself exclusive and away from the 
common people. Let us get together, 
all of us let us pool our resources acid 
then surely, for long term measures 
af well as short team measures, wc 
shall be able to launch upon such a 
programme as will bring about a rapid 
change in the situation and will make 
it impossible for any calamities like 
the present to recur in this country.

^  ^  3TT5r ^
^  ^  #  3ifr ^

•̂rr̂ iTT, ^  t i r t  ^  1
^  vl V̂ TFiT ^
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3pr *T!fm fsRT iren it? f»nn

^  ^  ?re, fm? W *  *f 51^

^  7T^ ^  ^ 1  wi^ ^

^  if 3fft 57 B R  fJT WT? ^  tSIW

i t  ^  *fi? Ĥ3 ?r?T? spf wî
-anf f ,  x f ^  nra ^  ^  an?'
•3rî  ^  Hi?T 3R- an^ a tw f ?n»r

^ i8n*fl ^  ^  sriiT ^  ^
■7̂  «} ?rf aift *N

^  î?TT ai»n anr
W T , airauT, f>r?p art̂  ? yi<ir<̂ :fl ^ 5t̂ - 
csnf’tw WH ^  ?W ajTT <Tlf

•̂ 1̂  ̂  ^ vr*T T̂̂TS ^  ̂ I
«5fT'T ihw  9?n >j f?r*T?r aift 
«n Tif^  Ro, atft sipnf

M  # r ^  *»Tw ig ; aift shw ^  

^  ^  tr**py *f wmt f»TT ^
shnfT ajft «n<wf«̂  ^ rH  «n̂  if  ^  hW* 
sf «Tfr, «:o, to ^  ^  TTzriife:; «n#

w?T *^rarvjR «r̂ f, f̂t*r
5V*t ^  5mran *f ^

art*? ^  *iuft >aTi« an*iT
^  'flini  ̂ yrorsT,
?fW n̂ftsr <n*ft ^  aimt,
^  fvfTJ •T̂  ^  <IWII "T *ft, ^  I!?
!T ^ *ft wfvV ITfPT VT ^  «5*̂ i/

airar I < T J r o  *rro ^  « n i^  
?5R 7TW ?TT?»fn ^  «n? ?hi5f fjn^ w»r 
^  hiRjT, «n »if^ iTFRPreisft ^  I
fTir/} ff?n  ^  ?TT«Bn ^ snwf ?w«n Wwrf 
?TT5r
flS cmrar. ^  <w «ipft r ^  
arrar ^  a jk rm  «i5r̂  <rpft ^  n«Tr,
anr *rar f̂ *iT <̂*mi ui 1 fw î? ?n-
^  ^ snr JPTFT P«(i«n it

HJRH >̂h" 'IT? qr ?T̂ IT

hW"' ^  ^  ^rssfir E3f 3rf? ^  arâ  

?rfTrf=  ̂ arf? ^  7*TT W?r

^  f̂ ’ rf TTfl! am  ̂^

f*Rr trw, ^  TO w TOT I 
f<Twf HT5. BTn *f t t^  h^Nr fTf w^(i 
'H?f an^i

and r*nf f*î r sf f̂tsr w
7 W W  ?rf * f  <ia»<i<h ^  ^  

he first, «rt ^  ? t7 ^  f ,
tnrvT? 5̂  tr'fii' <TfT5t V vt- 

sTTfT iV*iT aift ^  anr+ ?»iir «ft 

«BT=IT W?IT t , ^fT*lV <TT̂  ^  ^
anr»ft ^  ^  Jif«r am^

*W  W HTT 7VTTT I 'iN ' *? >ft ^

â T’tT anr>̂  ̂ WT? <r̂ îi»r it>
anr ^  ?rn>T? w i <r̂ .______________

<ft <fto ^ 0  mnihT (nkTT'p--Tf^nr—  
aTTp;Nrw snfgxrr) : *»^ «riW w f
3IT?f f ,  5ltf 5n?TT ^T?f^ I

ijo 4̂ 0 fm ir : î*r ^ JWTT *NJ htttt 
arrtf »t, r*n^ >WTT »hft <»ff 3IT I 
arrW  h snsn ?!• ?it jt 5it5^, anr <t? ^  
jrfcwwir nt it anr ?Tt «nff T? TO 
Wn?T f W  «li!̂ l f f, gt fTOT
7 ir»ah i5^ »fifts»T?a ir*T f', ^rrfinf 
!!i? ^  ^  aR^h* arî  ^^st^airft- 

^  ?TTi ^  ^hr aiT?̂ , wif ^ ^I’T

fTTĴ  ITT ?r»ft ^  f
?"3tT? 3fTT!tr? (sM*J %i*i ^  Tii ^ art*? ^  4H

yir »5?ftwTr ^  «b? #= 1 atr sif
arrarif ^mTsft art*? *5̂  st »!i;?W?ft 
^  w  ̂  ^  atrr^ «meTf̂  f*P w *f
fsnni anw? v r r  ^  f  >s*i4 5  ̂ ir s v  
4  ^  q>?̂  art*? tiV frirfsw

^ art*?  ̂ 4 ani'o ?fto trtro, an?o

qo art̂  *ff3re^^ ^  *rt̂ tr

arpt <T? arT*t 5T*if *ĥ  art*? g rw  ^
y 4i»f *f *TT̂  ^?if it ^

^  ar^  fiv f ?W

*̂WT ^1 ^  jrfnf 3W anr tfrf
HW g friuM ^ ^  w f^h  fM  
?  art*? iW  ?mv5 ^  ^  t i M  ^  

imm. ^  ^
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snff an ft ^

4 ^  ^  h n c T i?  ^ ^
«nr fw«iT wt«B 'n’ ft 4  ^

9»w ^  *W iw  

^  iV. ^  imw *? ftr  « w  ^  *n«r 
^  <«T*r WRT « w

*i?n r r*T  ^  I

ift 4o 4o ^  (»w ifi  IT*): F r  ;v o -  
lous qsn ^  r r ^  ^ I

r p  ^Nr w  »H> («ft > r m

^  ^  ^R*n it  \

<ft i;o ifto h w p ; f W
^  w  ariSnsn it r> r 

a rn p if arf? i ' ^ '

in  5 » ^  f H

«TT? <n M«i\^ T ^ i  arc *11

fTET *PT ^  ^  w<ri% it~
^  <T? ^  w  ar*f^ ^

Tmm
^  *BT^ ^  ?5T^ w ?n ^  ^

it  t  ^  

^  WW ^ I
^  i f  5nm f

^  Tf fTJT^ HITT 5^ r f f  ^T “WT ^

irt >j»<qA arnr ^
VTTi^ <n^ 7 ,̂ arî

^  ^  t* r a i  ^  H w  ^  «n 1 ^

^  a iw  ^  ^
a rw  *̂TT ^  *iin,̂ ii 1 

•t ^  *n w fT  4 arn ?ra^

i f w w  1̂ glvJ'^l ^  «in«HI 3^

tsfi sft fl5 T ^  ^ ^  ^
q ^  w *5T  ^  *mr 3lft # T  W t ? ^

^»T^ ?tW ?lf?TI ^
^spr f«5Q an’T’  ̂ m sn
^  I Vq '̂T^ ?nr^ hr?n »t^, 4 ^  ^

«W?^, «»5« in k ii, i t fv w  arfV 

f>rtH«< «rt*if ^ aift T*r ?f r̂a<f(ff 
arf? 3T!t Jthif v«f<m ^  

t r ^  ^  W k  ^  ?5Rp fsimr ? « ' 
^  ?ft ^  ^  ?n *rati ^fei flst
TOf *r?^ îrsft ^itrs^, f w r  <?nsr
in i ' l l  I ^  ^  ^  ’WPT fW>Mi *T^

T^T-’l^ST? 2 » ^  !P n *f  W^P- 

«ihif ^  arasT «n*ft frror iin vr *?n^

^5jpn w i  f*TOT ^  aw? W T "
^ *i^ «  fvsH V ii ?nr arf? ^ ff ^ <ii;̂ ' 

y»ifĤ < arh <p;;« ^ ’h trt
*f ?T?f)«»! *hRf wr̂  i f  h rfw r ?W , 

y^fW *5>̂  Mt 5RT iRpihr aif? ?ranr 
*raW  *f ^nfjm ?« w ii.^  tV? w fw  «î  
^if< i,^n/i f  H  ^  ^  ^ tikn 4 ? f  ^  

frtftv î>T H**tr *r f?njT *t*(ii aiw *̂! 

»n?i;>r ^riW  f «  *ra  ̂ ^  T 'm ' a?nr 
>hFJ *f i??R *TT <n ^  wniT ?m?TT 

t i  w ^  »TT »i5iT w i
imM ^  Hw# «r^ *5?ftw?r >f aim il' 
iw r e r  ?TR̂  aift «i>M̂rH<iii(n
?i7nr >1̂  f«B f W r  <n *JT ^  

T? W k  5n»ft «rt ?nwft ^  «n 
M̂ ^HI ^  ‘ j j 'w  ^  #, ?T

â  tig<rlii sniT̂ r f  ^  fl3'<rt*T 
fWsrr 'w fW i ^  5thr ^  <rfvi^ aiiV

^  arî  i'qxiif*' fiTFT 5̂

^  f*!! rsnrf, 5trcrf «iT »ft
? i W  ^  ^nsTTT »mT5r ‘iq4*l'tf ^

^ 1  -̂5#+ 3fTOI»T ^ ^'?RW ^

ifiw arf*5 i ^  mM

^Ttrar I H- *ST IRTHT #  fsfi 7 ^

^n?T 4 «ns ^ ?TTsiTy if  ^  q?ir'^  

spî T f w  arî  aftj^ ^  ^ M f  ^  ^  
jjgs ^  f*iRiT 3 ^  f r A f  "tIW f̂r 

<mr 43ft arî  anrf̂  *f af
1̂ art^ *rf»ft «ft, <Tf«?r 5ft

5̂  p f i ? ^  WsHCT ^  *Titr
^  atf? ITT w?
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hrRT W  5̂«im

^  a r m  <^?r

■31̂  ifs i  «̂ ?r *̂iT I
^  5T  ̂ ^

^  ^  ^  «ft 
V ) *T|̂  'Sn'DBl ?r*nwT fiiPj'«i

^  ^  tfliipft >fl«rir aift f n w  ^

«f?  «f?r n̂rPTT ««?ft
5Tiff I in ff ?Hi3 «i(nnT«t
« ih R i iR n f  ^  t, tm r n m h tr  ^  a if r

5-?ra1- fsm w  *f ^  ?5i  ̂ ?nnr ?ni»n
^  aniVisn' ^  «i  ̂ ^

^  ^  7T̂  W f  f ,  eraf̂ «B ^  ?̂ -T<n ^  
TT5P WfTTIT 7T^ f\

liT ?5nj r>T«»!̂  ’fnv, qjft «t«itt-
^ ?nv 3jft 3(f ir« 3iH?lvft Why n i'

t  3^  r̂raft ?nv c;
a n w  *f ^  ?nv f s - ^

■niy^41 ftr ?T7̂  ^  ^TT ^
T>n̂  ^  *iT ^  p ' 1

 ̂w^'i f  ?<») ?T?ri art̂  Tmw <Ti5f 
<HIW *1̂ rTfrf 2jr?r ?W «JT ^

?W , ?HVt anir <rr ^  an^ ^

T?tT3 # f̂ 5 ^
:^frr TT^T  ̂ ?!' *T̂ , ^ itvi W*IIH aift ff5T? ^
^fW " ^  ^  ^  f> m  9R i r ^  1^ 7̂ 

ariv apft T i ^ 1

§ntfji> *ra>f4^ anrsft
^  <iFf <n ^  

r̂iRP, ir^ v t ’ i 'v  ^  M^fwif 
arf? ^  v n f < ^  f w
^  5nt igq f ^  H?n ^rfW i
»ihr f  ŷ T P̂TBT *bV « ihV«*- 
■«n̂  w  ^  I Hi«r

T‘y « R  anT5̂  ?^!tf ?<r? m  w
«R TiJ f , *n?r ^  ?ihr

icr«T <r? 7 ^  aift ^W ?r w sr f f  f  i

^»)*T ?r^ir^ m ^  it ft r * * w  ^  f l w

m  ^  ^  T? <1#  f , f<w 4  « w
'̂ 1 <T? ^  ̂  f  I

artV?f 't n ^  ^  i t  ^  *tr!i *it
^1 ^ ff mftww iW  1̂  lrt*T (T  ̂ w*n
i > f > \ 6 [  5̂  ^  ^  ^  ajft 

t, p t f s n j  f n * n r  it « h  w f it r

^1  T?r 5 ;, >n? ?rf?niT
?hT ^  *n hi> *ira^
®pT  ̂ 5̂? r^Mii ^  ^ f ® F

Hif ^  »n^ ijqV ê w  t»t^ ^  »rai 
tifw  Hrr?r ^  ^  f^^irr

WI? ^  t'wi'} ^  '*/j(iN f f ,  WT^ ^  
ath ?T?r ^  ^  ^  iw n i i? i T^nf

?tvT fr**rr #1 r*ftA 

JTiff wffTj I ^rernr ^
ajft ?nnrf*r «ift O F P p i^  V f i

%ft lywo <r ô ijur: flHfrfir «ft, f»w
anrk}^^ h« i<5 ^

^ *}M »mir-Tensft ^  ^ i

w m r  it; ?«i! ^
^  f*riT7 »prsf*f5 sf ̂  51^ f W i

fs r t fw  aifr 
f$nnnr ^ hnpft <W 4 m fm f  
grfr^ sr ?fs??r w f« N  sf

aift 5T w f * f e  ^ W i  

f*rr *i«iw ^r*pw ^  fin
\d«TfW •T  ̂ Vwi 1 'O'Sl’5 
ŴfT ^1

«ft ( fW  iCT# ^IVr):

5lt, arrnrr « r ^  atmi^ <  an«nt

*5*1’’*̂  ^  *ir*bi f r ^  >i'‘ *T? wtrai 
ffls ainr «rt *f wi  ̂ sn?* ^  'J«t*l 
v r  fv 9 n ^  w m  r ĵ *41 iti

f'lST^ ^  f  arî  ff’ ’ ’ ^
fsTPnr w  « r m  i

«rf*Tr 'Ji^n'fWff ^ ^
;  »ii/ <nftnn* !̂ ^ ^

îPT ?̂ *ir infrs ^  w n  if n^ir 
<15 ?  f«w S  W iP  i f .  ^ m r  aifr 

aiTRPr snif f  "9«tJ T^hi
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^  ^  nt T*T jI* ^  ^
^  «W  5hs? ^  jrf'w f w

r « - ^  ^  ^  n f  3IR T^ranr
c; ftp ^  f W

^  anif frt 1*4 *1)1 *ti ^  prtt
i W  tjv  ?5rOT f ,  ^̂  ̂
^  1 ^  JTOn ^  «l*?iT

^  *1^ « î ajTT«BV
V^*ic ^  ^nwini *®n̂ TfT ^  fs> ^>i^ 

?ar5f ^  «n? 3ift x ^  ^  ^
«RT q>V f  y*<yHW<

^  ?f I

>1>f?ft ^  «W ^  f^!T
^ 1  <3̂  H?iVI ^ ariV

^  fsr?} i f  1̂  >n?T

«n h ) «it »ifT w ,  w  1 ^  ^  g > ^  ITT’ 
?g(3 ^  ^  ^  W i  ^  3IW

^  ^  ajTT '3IH'
«mptl 5TW j f  f«»5(ft 3nT»ft 'J?5?It ^
H i^ ^5*?nr *n>R ««>?f w , ?it «fi <*y?JT ^  

*hr *n>R ’Tff vri 'sii<;*l)
<i;85!T c; ftp ?5»?nT * r ^  ^  «it ?rf «î

?FftiT ^  f^! ^̂ ?T *nfR m i rfhsr̂
anT»i^ ff q ^  ̂  ftp ?5>?nT ir o r r  <wrf

w  ?rt ^  «iir^ f  ^  f̂NnfJ ^  <n «ni ai¥
 ̂'4>J 1̂̂  30^ ^ >d 5

^  ? R ir  a rsfk  1  ̂ j t i '  #1 ?*n^  fsr?}

»f ^  t r ^  w i i  f w R̂T ^  T tn f nN" 

g?T? ^  ^  ^  3il*? «nr an^
^  rimK *ifr *pt ^  ?T*tT art*? ;f*Ti
m rf 71 T̂̂JT I >TiT? *nTT
f  ?ttaR- arf if  »iiT

w^ ^ (j '3 v iff sn i »nff ^1 vH f

sT^ nm H  r»rrft snik ^  «ft
«n * T ^  ?ii^ «tri ^  <T? r̂sn(S 
w s r  aih snfk  «ft ^  «n ^  <n ^0

q 5 5 3 t f t f l B l f f » n » o q ^ ^ « r ^ l 5 l f l ^ l
?n f f»n / arî  sTŴ 4  y*?W
^nui I v?r

^  ?JT33ĵ  âiT VTI 5it«C!T tsw q w  ?ir 
^u n r T*TRT f W  i f  *n3 ai" 

*5»« 1̂ 5 "nroi? 4 qjCT f<i) aimiJ ft?
4 *f ^?*n ? i  *N  ^  ^  

"a ro f ^  «iic; «JT ^
^ 1” aft a k  atraf ^  ijRT ^  f  
^  ti*i*Wii ^  ftp 2̂ts> *1̂  yiTHS?i 1̂  t- 
«it «!<i ^  •nw 1̂5̂  H‘ ^  anTT
arnr ^ iVfR, amr̂  wiror *»r an^  ̂ aiTOm" 
^  ^  ?nr»^ ^  PaRTsfr

^  »n jl" ^  gqrtr ^
atfj Pa^ fT?T?i1- 3rf ^  r̂rsn f
•n̂ r̂ ^  HT*r «pr?n ^rfriji >fst 5̂
^rm  ^  r̂iVq ;?f 5:7 ^  ?f?n ^

sr^ ^ 1  jN  ^  ?ei ^  
^  f?n? ^  <n^ «p 'grrf ?rr^  qisft h t t  

âiT #, ^  ftp q;n w ? «PT w r
»nsft ^rrf ^an \̂ *f^
^ qM ftrrj art̂  qrrHi»;H< it »fl-
^ 1  i f  i f  st i m  a »n f

'd>M< iP ^T  J*6* ^  <t I aiiM^l <?!< 

5Tn3^ 5 ^ ^  ^  ^  i N  «nj Hi«i ^ < i t

<7  ̂ an^Tft ^  T3T| it *it?T 
isar? <n ^  sR ^  ^ 1  fr^p f 

?iR35sr ^  3(t 3TR«n i r n f  i f

^ ^  ^  itW  ^  ̂
^  ^  T ^ i  t tW "  ^  ^  3(t

^ i<mi«ii #  w'it ^  ^  *f^r

»ir!̂ y<ii ^  I sryf 3T?f i r ? ^

trf  W r <n <7Fft H7T ^aiT «IT,

3rt i i f t r a f  <iFft H7T s;air

«iTi ^TT if^ * n n  ̂ iT a (f r

4i<i^} 'T? j|*ii ?it jrfiT ^fe*} ? n t  anftjTT

^ nm ^  t if* =t ^  P^ anr ^  

•T^ inirtt ^  tv !T ^  *t ^  •rw yw  

w ? f t  f ; n  ?rf»iT ^  nvwT f ,  H  iti?? w w  
iwrtft i t ,  ^  ’t W ^  W5T i m f t  f ,  H  Timr 

va' 1̂  art*? 5T «it?r ^  inrnT f  » 
am? tfit i f  ^  «Ji? ^  ftp insW ^e
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^  ^  URT ^ I
^  f  HIT f ^  ^  

^  ^5 arn̂  ^ qi^
^TT <T? !TW ^  W tfi f  ? ijTp' aijy

^  m p m g n  freT^
gnn ^  «tr 

^  ^  ^ I ni 5rf»r anr̂  m  ^
aRW

?rt3nT^7^i fianpanT«rf f^?f tsT
^  ?rt 3i?r w  f W  «iT«hiT I j f  
atranr *f ?rf 31̂  <n

WTT <  3pftsr 
f?nft ^

^  ^  «fti frT:;7i^
5^  r ^  îSRT fn^ (jf^ g W  

ariV tfhf »ii27 »r?f I an̂ r siHrf ^
<Ti <rf57r 5ft 5tRf ^ q? g-jmf 

3ll*i 'd'1^ 'iTf«) ^ “ 1 <lrf 1W
^  <r^ t f»T aih finrf

tfts^^n^sfiinriTT^n^aTOsn 
*ri* Tsf an  ̂ ^  f<B <r?
5T «ft. 5T VT arft !T «Bhf aift #sr

I ^  <p amTT*r in> W hw< ?nfT
I *W  5W  ?Pft I » f  5̂  T5Tt^

'friw *RT S7W ^ f^ v l Wf^ 
* f ^FB iTT 5T»hTT I a ^ N  «fT?T r fk

B̂T I ^  ?<B sft*IR 5ft 5̂  5rt

?nw ^  f  ?rf *n?i;*r k̂tr #
aiw erâ  w  sfrariT 1 arft sjatr f«  
3pr flr«B r»T *?f?7 ^  nrj

1̂ 51WS ^  ’T*iT I 5"*nA ajnaf ^ «ii*i«̂  
ute anlV r̂ w? w  ajft 51̂
)ft P»T? ?ir VTi atiq- t̂?n3 ?«i! «r^
afn^ «ĥ r ijT 
lira" ^  ^ 9Tvpr anr4 <)nf
^  ^  P̂T aif? T!T^ Hwf ^
f w t r  f*n n»ft 1 

1̂  n ra ^  ?iTW: arw arrft vpt ?rt 
^?5rf I

^  vjsKr : arnft
?w  ’c;! ^niw w (  ^  *f‘  *t

sntftaiT fs T v w  ^  atft ^  f
> f a in V iW  

f=T*TT 1^1 * f  5iHTrr 5;
■ *̂ nT5f f ir  ?»wirir *ppRrf ^  ?w 

^  *TT̂
5HVt fk r «B»ft ^

5 r w ^  ^  cWV ^  ^  ?it sfNr snw ^
aift ^  Ŵ î <Hiic VRPSl 1 ^  fW  
if  5 H 5fRf ^  I i f  aiTCTlt «I1  ?sr<TH ^l?n 

^  «il 5if atn m  >̂ m*T ^  fr n il ’ 
ar»n amr f  ^  a n W  «n

nriy^  ^  arniV? >î mr 
f  ajrr *tt?t # 5 1^ 1  anft 
^  5^  ^ fw %o ?TT flifle
8hft f  atft ^  ?fWa sm r urar # i ' 
*W ?w  # f«B anr annft fVW jtR 
^  *1  ̂ *̂11  ̂ art*? f»T*̂  'SKiin t̂ )j» artV
^  ?3R ^  ^  f̂4sr <̂ HI«HI « f !^ l
■̂sf̂ T «r? ^7W 5 ^̂ f?R 5 ^  ’A r ^  

5 W  qisft fsnpra- 5r?f T? ?Ji' 
hvR ft ^ ? T i r f q ? ? T i ? ^ q i « ( n 5 < ^ '  
‘ iq/l f f  aift «W an*t |MsA
n?7nf «m3 arf? nrffNr 'm m  <1^  m

5rnri ann mr «mnr ari*? Ht<?<jr 
4  ?nv ^  wl inifrar c; f*p-
3im^l 5 *it} aif? ^PT ?!' flRirH ^ I 3TW 

^  ^  ^  *15^  ?r*fl I 5#fV5T

^  ^nym 5 ;  atir 
*ti*i ^ 1  Hvni ^  arî  5  *iKi fV T

Hsst it I Ŵ  atFTvt '3't̂ J 
^  HW 3  ̂ f\

^  nnRT 1̂  fap
iTf*}̂  »rfT qw nwiT ?W ^ifrij 
^nfv fsRT ^r^r ^1̂  air^ ^  ^

fsRiT «rr 1 arnr fi/}q>i ?!■ »t*it
# H  anT*ft ^  jt««5 tr^ 1 ^  5rt?r 
«raRTT ^ 1  «r? W  ffT
*ifr ^  HTfT (pi! *iT ^  arts' iifV  ?TiHm- ?hf 
' n W  I f?ft ?nr? i W f  ŵ  w ?  f ' 

•TO’ ^  ^  aiHH ?H 
st  *ft?r ?fW ariV (T  ̂ *ftrr
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-am ? f w  ^  ?n5iw a n q ^  «mr f f  

' « « J  ^  ihtT srf IPT <Tpft 3Ĥ *TT
grsnf »w u n j^ i w?iw y^W tsivr

^  3ITd ^  I fTT 
'flTTf <II«1H W  l̂?!T «il<j'ii I
aiTsT frw?r if  ^  *iTT it

<Tpft i W  ?rai in ^
0̂0 ?IT ^vo »f

#  ^  qpft ^  q i ^ w i  f ^ r a r

■«PT7nr ^ anWJ ^  <iWt
^  « f ?  <1^  W H RT t  I p f t  W T

«rt tlpft 3fRfT it ^  T tfN  «n?IT I

WT *f i f m  ^
f ’s  3Tfn T7T q 'lf ?h ft

' <n tnsft m  u ra r  ̂  art^ «»? <n*ft ^  w

S: ®: ^  ^1 fW«BT >ft *T1̂
WOT t  ^  a n q ^  ##5 ^  5tn B ^ t  artV 

•«T?F  ̂ ir v p m r f  i ^  ^

s+ a n q ^  w^RTif t  
-ei^VfiTTR- i jS iw  ^  V v«Hi, jffT ^  qsl' 

»n|7T 5RT5TT, JTT^ ^  'm r arf^ w ^  w H '

^ <m ^  ?n?rw sthht, anr? 
^  ?W flt airr <Rn5 i?tr«?T «n?rf ^
«R ?rasf 1̂ ITRT ^  «R *i‘‘ an<T^ VT^Pn^

< 1

<ft JTW® 'JI«lWM (W f): flHT'Ar
ar^OT ^  5 *1 a n ^  t i ti^  ^

^Tw p^ ^  «R H  f  a ih  ^  a r i  ^  

an 1̂
^  fr^  ^iin ^ Tw ly?^

’’̂  w?t 5tW t o  iftfipr ^  I *f 
;5 ^  *f ^  ^’ fN’ <n, ^
a th  ^  ari^ 5 W

?f ^i»f«^ <R ^re?rr »it ?9>qTi 

-_»ifnf * f  f<B 3T5f s f t i ^  «< « h /) an rx n l* 

^  a r a w  art*! ^  *rar <m *1“  w W

^  ar 7̂ 'aii'w ^  fssy  WT^

^  71 f  aift W ^nsft m
P̂̂ HFT FTHIHTI

*11 reR i fis r^r
f<p*isrft fu V  5T^ 5ft ^  ^  îT mrrr w * 

if  aif? T^winJ v n r  ^ a ir  aift f w H i  

^ a n  I 5T^, +»dT^ w ff ^  ?it*T *1̂ 

*f? ^  ^  ^  a n ^  ^  * n  ^vn
^  ^  if  

4  ^  ^  t  frRT5PT *f 5rf? 
^  ih'f ^  vTfw  ani^ ^  1 ^ if f

^  ^  ?T»ft 5ra> ^  *R an »n;i wf 

?rt»rf «pr «r? #  atf? ^  ? w

arh  »nr?r ? n r ^  ? ra  ^ n r w  ^  ?>» 

^  ^  a r a f t

^  f  H  fsRmt ?ift ^
aifj HT^Pn ^ f w j  ^sn r

^V<n ^  flR 1̂ ^

?pfi5frs ^ 1  *f" ?3R »irrf *1̂  ^
^  f«»i nhr T# t ,

< w  w ^ i  ^TTT ^  ^  * tT jn r a if r

qm t ^ MKh I ?fi 'w  ?TS T̂T ?W ^
wr33pr ^aiT ^  n}*it ^  *5*® 1̂
?<(! 5TT ^  ^nror iW  ^  ¥T^n 5"*!^ 

?rfiRT TfTnj f»r ^  w
>̂̂1 ^  f^jfl-fW  f-fdWI f<»

a m  H TTn ^  ^  «rf5RT ?V ^

sm rf, ^nflf ^  ?T^T ^̂‘ rWI v T s^  
^ptfi #  fv  r*n^

'il'T *T^ arfi 'd '^ M  ^181 5fTW ^iHTI 5tt*IW 

inr Whr r^nft ?n<«
«ft fjfij ^  3n;t

5re!7W »fti ^  »fW) ^  ^  a n r

JT5T ^sVS j f  »fW) 5 1 ^  <T? f̂ha" «*MI

i(iy  » m « r T i ^ a j T W ^ ^ ^ W 5 T r

^ a rr  f  1 ? im ^  ^  i H W r

>ft ^  ?W  ^
wfy «(!̂  Tfn*n arft ^  a n r  ^!T*r ^  t t t  

^  art^ ^  ^  5nff a n i'I  «isft n w 5 »}* Tif 

wi^ a n ^  «JTw <rf jf iw  it y i n f  wi? 

sflff a n i ' i  ^vd  n f f  »ft ?ft i W

^  s n l ^  ^  7^  f  I jj^ i r ^
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i f  ^  * 1 ^  ^ 1  >1“  #  a r iV  ar*^-

f  f«i> ^  ^

5nFT  ̂ ^1  ?w r̂wH î̂ hmr 4
« n v t f  a ira ’

^  «irBT i t  v * f N r 5 r R T ^ f ' f

d* q;^ «F f$rai w  I ^  f r ^ y n  •
y«Mii ^1  *iii»i 5̂ f«n3 

^  5T  ̂ c; ?rtn ?«Rft
^  ^  ^‘ i >1̂  «dif flSW ^  t ,
T̂O?f ^  ^  eirfstr f W  smri

?rt 5 r tn f  5̂  *5>i! ^  ^  a w

^  ^  4><qif«} I IT̂  «J1 f W  »ftw
c N t  a r ^ T  s n r e i i  'd » ^ W  ^ r  ^  

r*n^ r̂r««!T? 
r*r ^  >ft?r *1^ ^  I ^

W ? f  f  ^ '
^  w  *Pi*r r̂̂ TTiT t ,  fvsiVhr
«RT ^ n r  ^  ?rar?iT f  a if j  * r t ^

^  1?= I ^

^  ^  I W  ^

JirfHrfiprf *f T̂  ®B7 r*T
5T̂ T #“ I iVTPft

^  ^  a n r  ? 3 r * m  ' i w

»T?n i f  a tft  f i F T ^  * n  ^  ^  ^
^  ^  *nw nfHst ^
^iirer ^  ^^Njr > in i’ f  ^

5 P . M .

f  «rfv W5T TF ^ I ^
«WT I

)»r?r *irW a ŝ  ^
^  1 ari^ 5if t fjT T  " n n i ft  i h f t  ^

^  ihft I m

5TH  ̂ WFT W 7^  «W5 ^  ^
f r t n  ?rt ^  3»n f ^  ^

arrsft ’TRT ^  ^  ? «
f » r  3 tH ? f #* *>? ^  q r r  ? m r ^

j f  qjjT ?T*i*TT ari*? ^  * i N » n  f ^ * f t  ^  ^ N >

^ I 9n=nJ #“ ?<p «H ^  ^  ^
364 L.S.D.

i W  ^  frorrr it i 5HV7  «n «r? strsit 
f  anrjft wrHnr ^

?TRI f W  ^  T̂TSIT 1 1
1^11 ŜTK «rt ^ 5  »̂i<i>l *nrai*W 
api«ft fTHRT ^ Hfcf f »T«t>*j'<̂ tf 

»pnf^ «n ?ir^ ?r̂ rrn<irf ^sf»t «n :t̂  
f  :r iW  ^ «t5

(̂*1 l̂̂ ll, ^  'd'^I'i 5^ ^i«il
>?3ft3ii5r?fjT^^i«m if“5 ; ^ « n f  
f * » W ’ ^ ft r r  *17^ w  f  I ^  
•IT?’, 919" 9T5T ^  ̂ ikpIT « i* i 'J  T?T
t  ?rf T r̂at ?rak ^  5̂ »n 1
?rf «j  ̂ Tirarai ^  am?f ?n5r 
^nr ?)■ srnpu aift ;<i«ii ^nr
«hiT arh ^  ^  T ^  >t»>iĝ *i ainf

aiTOt ^  arnf̂ f w?r
*cnr ^  <f*t, ^  HRT flfPT !if <i;?r

*ilf( 8̂  9VW it "1 ar*T7̂  ?H5r  ̂a'lJ 
^  lhn, <Bfrr ^  ^  <ipft « t 7 ^  
W Qisft «IW <|iFR’ ?5K

Sn̂ FTT I ?lf *1̂  flJPT «̂«ii ^

inifrar c; f?s arrn f t  <r« Whr
«5iFT ^  aift 4<9viii;j')i lit irajr 

ĥlT I 4 arTsf IR" *f ^  aiWT

snff rsnf f  Pv mnr r̂r«Jn 1^  

#, ff*n  * r r ^  it a iw  
9 7 ^  |V, J P F IR  ?S «B k  aiR f f>r?ft ^
W  sT ,̂ ^  ajrrttr ^  '»>? *T  ̂ aiRft, 

?rt ift ?n*T«f ^

fr* »ra - 4 9 W  ^TfWT H , « l f « (  
aift ^  f ,  an»i  ̂ ?n«r fgwjff 
4  qsnr «pT^ ^  f  aiî  T?r
^rtw m  qsw!T 3nsrj sNr ^nfH 1 

ij^ arf? T̂?r *}*“ airnf ^ 5*11 ^
aifj #  ?ap WWr T̂flTT ^  ^
#  h r w W  «wi fVN ^R
^  qw? ^  it I xW  w
^  sirr̂  nif, ?w?<!r w  w»f *»W <n 

smr? arw^R P<rw, ^  
a r fv e iW  Pn^ 3rfj ^  ^ ^
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u?sr T? fsrar
aif? ih r  r»n^

arrt ^  *1̂  fjoj
^  ^  ^  I 'fRT «ir?

i R T 5 ^  ?h ft ^  ? } f ^  a m i k  ^  m  t
?Tr *ira- ari^ ?5^ft arrsft ^

^  ^ ?n=rv i f  Jnff ^
fRT?} I a re ?r ^  ^

^ «T*ft ^  7^ ^  ^ >
^  ^  j f  ^  51^ ^  ^
f W  ?j;o «fto ^  ?«T[̂  ^  ^  «'»>^
f  cHV:t ^  a n W  w i r s r  w ^
«i;o <ft ^  ^

«i;o ift ^  ^  ^  
^  ^ ^  ^  ^  ^  *n?i?T
fV »TOT 5T5nr ^  1̂  ’T^ I

^  tjRT ^  HITT *T5T 5T  ̂ ^ 
a t ^  ?<bflT aif? 3PT7 'i i^ 'i  r*T5n •t f v y r  

# T  ^  q;o ift ^  ^  ^  ^
5T ^  atrar i T tr  t r t

? M  T^ ^  ^  ^
Tfe^ ?} V?nJ 5nrr t? ?w  

f^i«nI M5«J
3tft ^  ^ <<N-

^n ' 9 ^  *T*ft ari*? ^*Pn fl' <i*ii i ^  ^  

»T»nH

* f n̂nwnr ^  f*? «i;o <fto ^  »iw 
^  w? ^  ajft 'h f^  ^  ^  I

?TTm ’q;o <ft ^  ^  vffar^ Kp 'fto ^
7 ^  if  I ^  ?T5lhi W  ^

g W f  ^  ^  ^  ^
^  iR 5 ^ 1  ^  *f ^  ^
fr^frii «pr'CT*T v r i  ^  f  ^  ^

^  a *  ^  ^ ^  ^  ^  ^

n̂??r *f si^  # t  i ^

*f at ?i? ^  tik v w i  ^  * " ^ -

TT̂ ft atft * fv ^  ant? srtT^tf wi  ̂ r ?

?fNrf ?n5r airai f  aftIJt >viflT
f ?  ?n5r ST iV tft *t^  in? an5̂  ^  
^>mr «Tff ? ik  <i«<)<ifi»» m M  f  i ^  
^  ^  f t r s  ^  #  art̂  s f< j j« i  »»ra- «p̂  

^  HMf frsftip ^  ^  

H T ^  «(ff <n ^  #  aift * t M  ^

^ *if ,̂ ’Jfv 9ri*?
®“ an f̂ IT! ^  in i r ^  ^  ?r ^  ^  

f> T ^  f  ^:?T ^  ^  ^  hi) <nrf 
<P ^nr <fto 9TS)R ^7T
<lRft aift ^nwTTiT aii^i(<iii^i ^  

^  ^ ^ 5 ^  ^rrun *n^
«n?TT;w ^  «ifl ath w j r  ^  artV

^TT^ ?ms ?r*r ^ n r amf 
?r*r TfT 7^  it *rf? 
a n #  3IV fJ ?f aift #nf2rw « i f ^

^  ^  ?rt i f  «mpm c ; aira^f
5ft f^raf

^  5fT̂ 9rf ^i*i V7# ^
a n W  5 ? ^  ?»m  5ipW  I JTsr^ f*T5W 
anr ^  ^  i ^ r j j (  gpc

q fv  <jm aift B: »  3TFt > T 3 J ^  <T7 «i;o ifto 

narif*f?e btvtV^ ^ n r fhft #  ajft qm  'im  
anT*A ^  ^rrrf i t ,

fTT# a j#  â  fsnj, ?rf ^  anW  ’(spf ^  tsn; 
5 r t » r ^ f » T ? W  I aiFT ^  5im f ^  H?aiT >f 
5ifn fiTfW, anq- «trrr ^  an»t ^  «i?i^  i
tH V h  * f  amr «r? q rf^n  ?;

5Rrn ?mr «i;o <fto ^  ?tti

WIW7 ST ?«r«rr «rra- i arrr ^  îtt 
anr f̂t f lir iW  I ?rr «nr ^

» r j ^  ?nra- ^  <f? >r»n?T ^
‘t s t « W  I tHVh- a n r  ^  ^  an r*ft 

?i7? « hVh)'«| I ^  HTiir ^ f«T’̂
^  # 3 T ^  art*? 7T«5 h rn f ir  ^  «Km 

vfifsnf I Hwl' ^  W<?̂ i *̂* 2*W ^  5rt*T 
fjTrW I airai^ ar^piwr *frm
^  ^rre ^  «r# <nr^ f w  wsn f9»n»rai
if' I ^nwi ^  v^^r <nsn t*rpft
f ,  ?HV^ ^̂ {̂̂ ^̂ w ft «n «5»HT ffvr ^
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[sft TUT «nrf]
^  ^  q;o (fto

^ I ?w tfto ^
<nfii(T ^  *n ;nff ^  i

-3fF3’ 3i*i« 5*ii/ fSTerf" ^

w n r  ^  ^  fjsft ŜTTTjt

*f?T wf'f !T^, *lf«RT STiff I
wfrv *1̂0 <fto r̂rtp <3r̂  wî  

gir 5̂  *f fB ’
^  ^  ^  ?5rB5 ;nff f^TjT I 
^  3jra-
t̂itt 1 ^  *n*T?} i f  ?w  7  ̂ f  I afh 

n n ? ff f<5n o<<n< arw tî  
arvf̂ i; ^  p̂rax «pt*r «?r«raT

ann «(;o <fto ^  ?tr«T?
«n*pr 3tIV »H'trr ^  ywronr *B77ft ?rt 
fiT  arnr ^  ^
5T ?>T5raT, q- r»T ^  ^
?*ifraT, r»T ^  wr!^ f
TTTvn ^ grtr ^  F T ’srrmf a A  ann

f  ?rt *5?̂  feR^ro ̂  ̂ anr wr?
atpr ^  <iRr ^  ^

?T7̂  »tm^ ^  5̂  ^  n?W I y r  
*f <iRf)* ^  ^  ?rai?r sTiff f ,

5 ? ^  ^  anr ^  f»T5Jni i

rg^ fTHT fiT #^  ^Tsn «rr I

Shrl L. N. Mlshra (Darbhanga cum 
Bhagalpur): At the outset, I would
like to thank the hon. Minister for 
Irrigation and Power for the state
ment which he laid on the Table of 
the House on the 3rd September 1954, 
which gave not only a picture of the 

devastations and sufferings caused in 
the country, by this year's flood but 
also discusses the genesis of the pro
blem and suggests some remedial 
measures. I am In full agreement with 
him specially to the remedial mea
sures he has suggested for immediate, 
short-term and long-term work, but 
1 would like to say one thing, namely, 
that there should be seriousness and

expedition, and if these two things ere 
there, I am sure our long tale of 
suffering and devastations will be 
over.

Secondly, the House is aware of the 
havoc created by floods in the diffe
rent States of our country. As a man 
who belongs to an area which is one 
of the worst affected areas of Bihar 
and coming* from a village which is 
still imder water for the last forty 
days, I can say with a sense of 
responsibility that there are num
erous villages in my State which 
are still marooned and isolated. 
I have moved about in the 
area and I have been in the flood
ed areas for thirty days and I was 
sorry to see hundreds of people go- 
mg without meals for days together 
and those who were fortunate enough 
to have some grains had no alterna
tive but to take uncooked meals for 
ten days and twelve days.

in some villages which our party 
visited, we found that the people did 
not have facilities to have even lights 
or anjrthing of the kind of prime 
necessities of life.

So far as devastation of crops is 
concerned. I say from my experience 
of 285 villages of Darbhanga and 
Saharsa, that I have visited, that our 
people have lost about 98 per cent, 
of Bhadui crops, 70 per cent, of jute 
crop and 97 per cent, of paddy. Not 

only paddy seedlings were washed 
away but transplanted paddy was 
damaged not once, not twice but 
thrice. My apprehension today is tiiat 
at least in 75 per cent, of the villages 
of Saharsa and in about 35 per cent, of 
the villages of Darbhanga, there is no 
prospect of mbi crop also, since the 
land will have too much of moisture 
to permit rahi cultivation. In a word, 
the loss is such that people have lost 
their crop for full one year. There 
is no prospect for one year. Then the 
only alternative to keep them going 
is to provide them with cheap grains. 
The Minister of Food and Agriculture 
visited our State. At Muzaflarpur, a 
demand was made for the sale of
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cheap rice and cheap wheat. They 
demanded that rice should be sold at 
the rate of Rs. 12 a maund and wheat 
at Rs. 10 a maund. 1 would also like 
to repeat that demand of the people. 
If the Government is serious to save 
the people of that area, I will suggest 
that efforts should be made to open 
cheap grain-shops in the flood-affected 
areas to sell rice at the rate of Rs. 12 
a maund and wheat at Rs. 10 a maund. 
Today, rice is sold at Rs. 15 a maund 
and wheat at Rs. 12 a maund in the 
government grain-shops. So far as the 
open market is concerned, rice is sold 
at Rs. 20 to 21 a maund and wheat 
at Rs. 15 to 16 a maund. Therefore, I 
would suggest that if Government are 
serious to give relief, let them take 
up this Question. Shri S. N. Agarwal 
was right when he said that our peo
ple do not want doles. I have moved 
amongst the people and from my visits, 
I have known that the people demand 

foodgrains at cheap prices and means 
for employment. The demand of the 
people, as referred to by Shri S. N. 
Das,, is also for drinking water. My 
experience is that if you give four thinga 
— (1) cheap grain (2) drinking water 
facilities (3) medical facilities and 
boats—80 per cent, of the trouble will 
be over. I will say that if you want 
to save the people from calamity, 
please give these things.

Whatever our calamity, might be, I 
would like to thank the Government of 
India, and our people are grateful to 
the Government of India and to the 
Prime Minister in particular for their 
sympathies, and help and to the 
Indian press also, without whose co
operation it would not have been pos
sible for us to send our stories of suf
fering even to Delhi, not to speak of 
other foreign countries.

The story of our sufferings cannot be 
told in words. Therefore, instead of 
giving the details of the sufferings. I 
would like to say a few words about 
the remedial measures so far as three 
or four districts of Bihar are concern- 

the districts of Pumea, Saharsa, 
Darbhanga and some areas of Mon* 
gbyr. You a r e 'aware that the Kosl

scheme was sanctioned in December,
1953. The Minister of Irrigation and 
Power made a declaration in the 
House that Kosi scheme will be taken 
up in right earnest. But I regret to 
say that in spite of the seriousness 
that the Government might have, so 
far as execution work is concerned, 
there is no perceptible result, no visi
ble result, if I may say so. I 
admit that the Government of India 
has worked hard in getting the con
currence of the Government of Nepal 
and to help the Government of Bihar, 
but I want to know the reason why 
so far no Chief Engineer has been 
appointed. I do not know whether 
that project belongs to the Govern
ment of India or not. If it belongs to 
the Government of India. I want to 
know why a Chief Engineer has not
been made available so far. I would
appeal to the Government, especially 
to the Minister of Irrigation and 
Power, to send a Chief Engineer to 
work out this Kosi scheme. If it is a 
government project, there is no rea
son why a special Engineer for that 
project has not been appointed. Now, 
leave ‘aside the question of Chief

Engineer. There are many prelimi
nary works: the question of land
acquisition, the question of road align
ment, the question of construction of 
hutments at the site of work. No
thing has been done in this direction 
also. I want to know the reason be
hind this. If the Government of 
India are so serious, so sympathetic, 
what is the reason for the work not 
making headway?

Of late the question of public 
co-operation has come in. Our 
Prime Minister and the Minis
ter of Irrigation and Power 
have stated that an experiment in 
voluntary labour and people’s co-opera
tion would be made in Kosi. Our two 
eminent engineers, who have v is its  
China, are also of the same opinion. 
They are too much enthusiastic about 
people’s co-operation. I too had dis
cussion with one of them and I have 
read the report prepared by them; X 
am also interested in having people's 
co-operation and *shram dan\ I have 
appealed for voluntary labour and the
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tShri L. N. Mishra] 
response was only encouraging but tor 
that we need an atmosphere—a 
favourable atmosphere. It has got to 
be created. I appeal to the Govern
ment that first an atmosphere should 
be created which will inspire the 
workers to organise people and then an 
atmosphere for people to work be 
created. In Kosi region irl certain areas 
the population is very thick and it is 
not at all diflflcult to get four or five 
lakhs of people to work on the project 
every day. People are available there. 
They have confidence in the Govern
ment and in its leadership but that 
particular atmosphere has to be create 
ed and it is the responsibility of the 
Government to create that atmos
phere. I see no reason if people gel 
living wages, amenities of life and 
atmosphere to work, on the line prĉ  
vided in China, why will they not 
come with spade in hand and deter
mination in mind to work for their 
own project.

Shri Barman (North Bengal— R̂e
served—Sch. Castes): When we are...

Shri R. K. Chaudhuri: On a point 
of order, Sir. When I wanted to 
speak, your predecessor, Shri Barman, 
told me that two hon. Members 
have already spoken from Assam but 
now two hon. Members from Bengal 
have already spoken but why is he 

talking?

Shri Tyagi: Because the flood
there is greater...

Shri R, K. €?haadhiurl; I want some 
answer.

SSiri Barman: I will tell my hon. 
friend......

Shri R. K. Chaadhnri: Speak about 
floods, not about your hon. friend.

Shri Barman: Mr. Chairman, while 
We are talking about flood ravages, 
of West Bengal, it is my imfortunate 
constituency that has been worst hit. 
This is the only atrip of land that 
is connecting Assam. It is very for

tunate that this strip of land has been 
lakhis of i>eople to work on the project 
would have been nowhere by this 
time.

I had seen the pitiable conditions 
of these flood-stricken people and 
while I stand to speak a few words 
on behalf of them I find mysell quite 
helpless in the matter and my words 
fail to describe what I have seen 
there. Therefore, I am unable to go 
into great details especially when 
there is no time but would like to 
point out one or two factors which 
are quite patent. I would invite the 
attention of the hon. Members of 
this House to page 3 of the state
ment laid on the Table of the House 
by the hon. Planning Minister. Hon. 
Members will flnd that while the area 
affected in Assam is 12,000 sq. miles 
in Bihar 10,000 square miles, in 
Uttar Pradesh 2,260 square miles, it 
is only 1,000 square miles in West 
Bengal. As I have said, it is only one 
constituency that has been affected. 
But when you compare the damage 
that has been caused to this small 
strip of land you will find the intensity 

the havoc in that part of our 
country. The loss of life is the hea
viest: 142 in that part of West
Bengal whereas in Assam it is 
17, in Bihar 42 and in Uttar Pra
desh it is 25. This is quite sufficient 
for anyone to imagine how sudden 
and strong the floods have been. So 
many people died in that small strip 
of India. When you consider the loss 

of cattle in the four provinces, you 
will flnd that it is again the heaviest in 
that part of West Bengal. From 
these it is quite evident that though 
the flood has ravaged vast territories 
from the eastern border of Assam 
to the western border of Uttar Pra
desh, and Ganges on the south, the 
intensity of the flood damage has 

been the heaviest in that small part of 
West Bengal. Therefrom you can 
realise that the problem there is 
much more serious than in any other 
part of India. I am of course, not 
talking of Dibrugarh or other towns
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Secondly, I would again mention 
another factor. In the report it has 
been given that West Bengal has 
been subjected to three successive

floods, first flood, second flood and 
third flood. I have no time to give 
you the details which I have got,
but L shall simply mention one thing. 
The first flood came on the 14th
June, 1954. The second flood came 
on the 24th July and continued up 
to 31st July. The thing that I want 
to mention is this, that on the 24th 
July all the communications, the
railway communication, the national 
highway, were torn to pieces, and 
since that time up till today they 
have not yet been restored. When I 
asked the hon. the Railway Minister 
the other day through a supplemen
tary question as to what probable 
time the Railways will take in order 
to restore that line« he said that it 
is not possible for them to say.

From this hon. Members of the 
House can imagine what havoc has 
been caused in that part of India 
as compared to other parts. I would 
like to know whether any other part 
of India has suffered such sort of 
damage. And this is the only part 
which connects the Assam region 
with the rest of India.

In this connection, I shall not re
bate the harrowing tale of woe of 
the different parts which have been 
visited by the floods in the four pro
vinces, but I shall bring to the notice 
of the hon. Minister of Planning 
and particularly the Railway Minis
ter to consider one thing on which 
I have been harping on so many 
occasions. And that is the fate of 
this railway line, this Assam link. 
While this link was going to be con
structed. I myself with the District 
Congress President went to the dak 
bungalow to meet the Superintending 
Engineer about the alignment. We 
told him repeatedly: do not make this 
alignment below the foot-hills and 
n̂ front of the gorges of these hill 

streams. But all our arguments were 
no avail and he said: the Gov

ernment of India is specially in- 
i^rested in minimising the number of

bridges. We suggested— l̂et that align
ment be at least twenty miles down 
the foot-hills. He said that will re
quire more bridges and so it will 
entail much more cost and there was 
want of material.

Now I ask the Railway Minister 
and the Central Cabinet as a whole 
this question. What is the money 
that has been spent since that line 
was constructed up till now, year by 
year? What is the money? Is it 
lakhs or crores that will be spent 
this year to restore that line?—though 
they cannot say as yet when that 
line can be restored. In this way 
lakhs and lakhs of rupees are going 
to be spent ahnost every year be
cause of the faulty alignment of that 
railway line. And the tax-payers 

have certainly a right to ask whose 
fault it is. I would still ask the 
Railway Minister to take steps and 
consider, when that line Js shattered, 
the bridges have been washed away and 
it is in a ramshackle condi
tion, when it is stiU time 
while again the Government of 
India has to sanction crores of 
rupees, whether it will again com
mit the same mistake or whether it 

will reconsider the matter even now. 
I have no time. So I do not like 
to say anything more. Our Prime 
Minister has said that this flood is 
not an unmixed evil. It is certain
ly a very heartening assurance. It 
has brought hope and light to the 
people wiho are harassed, and who 
are now absolutely stranded because 
they have lost all. I would only ask 
the Central Ministry that till the 
time these people are rehabilitated, 
they may be given adequate relief. 
It is true that after a few years, if 
there be no further floods, the land 
will be reclaimed and the people re
habilitated. But, till that time, the 
people have got to be given relief.

I should finish by saying these few 
words. I have seen the people in the 
rural areas who ar  ̂ affected by these 
floods. They have not lost hearts. 
I have seen the officers working there 
and I must say that they are render
ing yeoman's service with a national 
outlook.
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Some Hon. Members ro«e—
Mr. Chairman: I would like to know 

how much time the hon. Minister is 
likely to take.

Shri R. K. Chaudhuri: One word.
Sir, about Palasbari.

Mr. Chairman: I am only ascer
taining time from the hon. Minister.

Shri Nanda: Not more than half an 
hour.

Pandit K. C. Shanna: (Meerut
Distt.—South): I want five minutea.

Mr. Chairman: Let us start with 
Shri R. K. Chaudhuri. Only five 
minutes.

Shri F. N. RajabhoJ: I have receiv
ed wires from the Scheduled Caste 
community. They have aU been bad
ly affected. I am really very sorry.
I must get some chance.

Shri R. K. Chandburi: I she l̂ speak 
about Scheduled Caste people also.

Shri P. N. RaJabhoJ: I am sorry 
that you should speak and noboc^ 
else should speak.

Mr, Chairman: May I remind the 
hon. Shri R. K. Chaudhuri that he 
has only yesterday moved a resoltJH 
tion with respect to floods in Assana 
and it will come up for discussion 
before the House? I do not however 
want to say that therefore he has 
no right to speak.

Shri R. K. Cbandhuri: I shall speak 
only for five minutes.

Mr. Chairman: I am only suggest
ing that he need not take any time 
now.

Shri Nanda: The hon. Member
wants only 5 minutes. I can fotegD 
five minutes from my quota.

Shri P. N. RaJabhoJ: What about
m e ?

Mr. Chairman: I will see. M the 
hpn. Minister foregoes all his time in 
lavour of Members, I shall In m  no 
objection.

Siiri R. IL Chaudhuri: 1 only want 
to say a word about Palasbari in 
Assam. It is a small town compared 
with other towns in India. It is in 
my constituency, the constituency of 
a very unfortunate Member who
rarely gets a chance to speak.

Mr. Chairman: Is that correct?

Shri R. K. Chaudhuri: What I want
ed to say is this. My people there 
were moved in admiration, not only 
because the Prime Minister went
there, but also 22 Members from
different parts of India had felt so 
much sympathy for that poor town 
that they visited that town. That 
town, I think the hon. Minister will 
agree, can still be saved. The hon. 
Prime Minister was moved to tears 
if I can attribute that sort of weak
ness to him. He said that these un
fortunate people nmst be taken to a 
safer place. I have also personally 
spoken to the hon. Minister that it 
he gives some attention^ as he is 
surely going to give, this town can 
be saved. It is not merely the small 
town which will be saved, but the 
whole of the south bank of Brahma
putra will be saved if he could save 
Palasbari. There is a national high
way: If that road is eroded, the
whole o£ the south bank will be com
pletely in deluge. I want that special 
attention should be given to that 
pliace. As regards Dkbrufarh, my 
boiL friend Shri Debeswar Sarmali 
and others have already spoken. 
Only I want the House to remember 
that we are suddenly sub(fected to 
floods ffnd. earthquakes. Only re
cently, in 1950, the great earthquake 
took place—previously a&o in 1931» 
and ill 1897. Constantly, we are hav
ing earthquakes. And the report it
self says—the hon. Minister’s brô . 
divtre says—that there were four 
heavy ffoodr altccether.

Sir, it is true that the danger U> 
us has been very granre; but the sym- 
pothy and succour which has been 
shown by the Central Government ii» 
also marvellous and profuse, and T 
was reany touched by that, and we 
are very grateful I would ask als<;
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that the Geological Survey should 
begin, as soon as possible, to find out 
the cause of these frequent earth
quakes.

I have only one request to make. 
A previous enquiry was made, and 
Rs. 7 crores was to have been set 
apart for Dibrugarh this year, but 
only Rs. 7 lakhs has been spent. I 
would particularly request the hon. 
Minister to tour at least for* fifteen 
days continuously in the month of 
November, and in that case he would 
be able to save Assam, and next year 
we shall have a different account to 
give. We ought to see that the 
money spent is well spent, and he 
should go there personally and the 
whole province should be saved. We 
shall have a better report of the situa
tion there if only he would be pleased 
to spend a fortnight there. That is 
all I have to say.

S h r i  N a n d a : I am deeply grateful
to all sections of the House.............

S h r i  P . N .R a J a b h o j :  Not all sections.

S h r i  N a n d a : Sir, I am deeply grate
ful to all sections of the House for the 
unstinted support that they have given 
to the programme that has been offered. 
It is very clear that Parliament, that 
this House, is solidly behind any pro
gramme, effective programme, prom
ptly executed to tackle this problem 
of floods, "niere w a s  very little of a  
contentious nature which I might be 
called upon to reply, excepting respect 
of the arrangements for relief.

I have, in the course of my visits to 
these places, endeavoured to acquaint
m3Tself..........(Interruptions), 1 have
been to other places by road.

S a r d a r  A. S . S a ig a l  .(Bilaspur): By 
other transport.

Shri N a n d a : The question is, I have 
discussed with those concerned, and I 
have had a look at their arrangements, 
and I have studied their reports, and I 
have met people who were affected, and 
my impression Is, my conclusion is» 
that although it may not be possible to

say that every place, every remote vil
lage, every person affected has had all 
the attention—in a case like this where: 
a calamity of such proportions over
takes a State for which there was very 
little warning, a sudden event of thi& 
kind—considering all that, the way in 
which the relief work was organised 
and in which the administration was 
mobilised, I think, is something re
markable. I am talking of Bihar 
where I had very lengthy discussions, 
about this. I am also talking of the 
other States. Maybe, they may have 
taken some time in putting things in. 
proper gear. It will not be really fair 
on the part of those who have triedi 
to belittle this work. Not, of course—  
I repeat again—that omissions may 
not have been there. There have 
been. But they have to be judged in 
the light of the cricumstances.

In connection with relief, I may add: 
this. Acharya Kripalani said that the- 
State has been doing everything, 
and the initiative of the people 
was not in evidence. There is an ex
planation for that. Previously, the 
Government bestirred itself little and 
late and the people had to depend up
on themselves very much. So, they 
acted promptly to their best capacity. 
It may be that there is a kind of a. 
feeling that the state is there to look 
after them, and the state also is very 
much keener and very much more earn
est to do its part. So, all the machin
ery of the state was put into motion. 
That should not mean that the people 
have no place in this work. If enough 
of that kind of co-operation—it is not 
a question of co-operation—it is o f 
enlistment—has not happened, I think 
that deficiency ought to be made up. 
There, the question of parties does 
not arise. Those who now say that the 
people have not been called upon, and 
that the people have not been given 
opportunities may consider how much 
they were willing, ready and capable 
of doing.

Regarding relief, I believe that the 
arrangements should be standing ar
rangements. The floods may not be 
there in a particular year, but the or
ganisation should remain intact, to deal
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'With relief, in any possible occurrence 
of a flood later. The number of boats 
that are required should be there, as 
also other arrangements. They should 
^e there ready to be mobilised when 
they are required. This, I hope will 
be done in the future. The system of 
:flood warnings, ai;d flood forecasting 
has to be developed more than it has 
been done I hope this will be done, 
and proper guidance and directions 
will be given to the people so that they 
may move to places on higher ground, 
and shift immediately in an organised 
manner under proper direction, when 
an occasion comes, which we hope will 
not come often, and which we hope 
will be nearly eliminated by the things 
that we propose to do. That is about 
relief.

I was more concerned with some of 
the criticisms about our approach to the 
problem and the spirit in which we 
are going to deal with this matter. 
The word ‘war-footing’ was used again 
and again. We were also told, ‘Look 
at your record, what have you done 
in the previous years. In the face of 
that, do you expect us’ to believe that 
things will be very different in the 
future.* My answer is that so far as 
the recent past for which we are res
ponsible is concerned,— t̂he record has 
not been bad.

There was a reference to the Five 
Year Plan, and it was said that the 
Plan did not make any direct provi
sion for floods. True, but it devoted 
as large a proportion of the funds avail
able as possible for projects which 
have a very decisive influence on 
floods, at least in the case of the big 
projects. I hope hon. Members will 
refer to paragraph 26 on page 10 of 
the statement that I laid on the Table 
of the House. There. I have Usted a 
number of projects which have been 
undertaken, which are being proceeded 
with, and which are going to minimise 
and reduce the flood risks in all those 
areas.

Regarding data, I myself had admit
ted this fact that in respect of the col* 
iection of data, we have not been so

alive to it, as we should have been. 
During the last two years, the Planning 
Commission took this view that data 
should be collected by the States.

Well, it may possibly be that . that 
view did not take sufficiently into ac
count the fact that the States were 
not adequately organised for the pur
pose. The data collection work in the 
States has not gone ahead as well as 
it should have, and now anangements 
are being made to make up that defl- 
ciency. But, again, in the matter of 
data, it is not that nothing has been 
done during these two years. Consi
derable work has been attempted and 
achieved.

In the same context, the question of 
delays in regard to the Kosi cropped 
up again and again. I wonder how 
this question of delay is at all appli
cable in regard to Kosi. When was it 
that we decided to flAalise it? It is 
not that between now and then no
thing has been done. I do not want 
to take up the time of the House in 
detailing all the steps that have been 
taken. You cannot start the Kosi pro
ject at once, and expect to see that a 
dam is rearing its ahead before you. 
Preliminary work has to be done, 
materials have to be collected and or
ganisation has to be developed; there 
should be roads, houses etc. J am 
quite satisfied that the Bihar Govern
ment has been pursuing this matter 
keenly.

Regarding the question of a Chief 
Engineer, well, it may be that there is 
so much delay and we are to blame; 
but if we choose a wrong kind of man, 
we would be held much more to blame. 
I can tell hon. Members that a suitable 
Chief Engineer has been found and he 
will be in position very soon. Regard
ing the Kosi, there has been no delay 
at all. We took some years in evolv
ing a proper project. Several alterna
tives were tested and explored. The 
hon. Member, Mr. Gadgil, mentioned 
that. He possibly lost sight of the fact 
that that project which was then in
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view was at a place called Bara Kshe- 
tra where earthquake risks were anti
cipated, but there is going to be no 
huge dam now. It is a much simpler 
•construction that we have got in view— 
a wsimple barrage, and embankments. 
This is the project. I am sure this is 
goin^ to be carried out according to 
schedule—and much earlier than that 
if all the promises of public co-opera- 
lion materialise.

Regarding the future use of the 
masses and less use of machinery, we 
are not going, as I said, to delay any
thing due to non-arrival of machinery. 
Whatever can be done by manual lab
our should be done by manual labour. 
But machines also help and I am not 
going to rule out machinery. If we 
can proceed with the help of machin
ery more quickly, if we can expedite 
and accomplish a protective measure, 
say, within three years with the help 
of some machinery which can be easily 
secured, and if otherwise it takes two 
years longer, I will say ‘No, I am not 
going to take any such risks; I will 
have that machinery also'. If we can 
do without it and our people can help 
us to carry out and accomplish the task, 
well and good.

On the question as to how many 
years it will take, on the one side we 
are being told ‘Six or seven years is 
too long; how long can we wait?' and 
on the other side, the hon. Member, 
Mr. Gadgil, says: ‘You are too optimis 
tic'. Sir, I am not going to be either 
optimistic or pessimistic; I am going 
to be realistic. I want the engineers to 
give me a proper schedule. There is 
no question of sentiment here. What 
is the proper schedule? It is in terms 
of their materials, their man-power, 
their technical personnel and all that. 
Let there be a schedule; that schedule 
would be related to certain circum
stances. If they can say “Well, in these 
circumstances, seven years; but assum
ing that more people can be brought 
to collaborate six years” . I will ask 
the engineers to look into it again and 
if they think that the advice has to 
be modified, I will come to the House 
and put the matter before it again. I

am told it can be done in seven years 
and I maintain that position. We will 
have to see that we do it.

One point more about the approach 
—whether any suggestions have 
emerged as to the approach that we 
are to adopt in the solution of this 
problem.

The suggestion was made about a 
co-ordinated and . integrated pro
gramme. That has always been in our 
mind and that is why a Central Board 
is formed. We are thinking of co-or
dinating the work in the different 
States—co-ordination in the matter of 
collection of data, co-ordination in the 
matter of preparing a programme, and 
in execution and maintenance later on. 
All that has to be done and the precise 
form of that machinery has to be settl
ed. When, on the 15th of this month, 
the Chief Ministers of these States 
come and we have a meeting here, we 
will look into all that. There will de
finitely be an organisation for the sys
tem of rivers that we call the Ganga. 
There will be some organisation for 
Brahmaputra. What their exact func
tions will be, we are going to consider 
and decide Integration is necessary 
and we cannot deal with one river in
dependently of what its tributaries or 
another river by its side does or might 
do. It has to be an integrated pro
gramme and the co-ordination has to 
extend further—between States, of 
course but to several countries also. 
The problem of floods is not restricted 
to India. It affects and it has taken a 
heavy toll of life in the neighbouring 
countries,— N̂epal etc. It is their prob
lem also and mutually we can help to 
solve that problem more effectively,— 
in the matter of collection of data cer
tainly and in other ways also. .W e 
shall explore all those ways.

Co-ordination has also to be at an
other level, as was pointed out; be
tween the Ministries. I must say 
frankly that unless the whole Govern
ment acts as one well-knit body, this 
cannot be done. If the Railways have 
to be called upon to supply more wa
gons in Dibrugarh, we can expect that
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it will be done on the assumption that 
the priority of saving Dibrugarh is ac
cepted. So far as the States are con
cerned, this priority will have another 
meaning. They will have to see that 
if they attach the highest priority to 
floods it may mean that something else 
has to be postponed. They cannot 
think of having this, that and a hun
dred things and yet say that floods will 
have the flrst priority. Personnel will 
have to be mobiiiped for floods. This 
is the implication of that. So far as 
we are concerned, we are going to deve
lop to the utmost extent this co-ordina
tion between the departments and the 
states concerned.

I have got two or three minutes and 
I would like to mention that most vital 
question of public co-operation. The 
attitude of the bureaucracy was men
tioned. Now, let us not talk of bureau
cracy as very different from the peo
ple. They are our people. Can we go 
on abusing them and suspecting them 
and still expect that all this work will 
be done? These engineers and these offi
cers have to do the work and they have 
to render an account of themselves. 
The people and the officials, both have 
to do that. .

I may add that we need not sacriflce 
our democratic principles to do all this. 
In a democracy, we may contend here 
on issues and fight over questions on 
which we differ and disagree. But, let 
there be in the country a national plat
form on which all can agree, on which 
distinctions of political parties should 
not operate. If we do not import any 
political bias and political considera
tions and come together and help and 
if all parties imite in such work 
in democracy we can achieve better re
sults than can be achieved otherwifle.

S h r i  S . S . Morie: What have you done 
to secure the support of the other 
parties?

S b r l  N a n d a : The question that I was 
dealing with was that in a real demo
cracy it would be possible for us to 
enthuse the people and take from them

aU the work that is necessary for ac  ̂
complishing these big tasks, and for 
that purpose, it is not necessary—I am 
sorry to differ from Mr. Gadgil on thi& 
—that there should be no fair wage 
clauses for workers. If we employ 
workers, we must pay them fairly.

S h r i  G a d g i l :  What I said was that 
if this problem is to be tackled in the 
spirit of war, then a war atmosphere 
must be created.

S h r i  S. S . M o r e :  It will be a flghtin f̂. 
atmosphere and then it is only a war 
against us and not against the floods.

P a n d it  K . C. S h a r m a : Would the hon- 
Minister like to introduce a Bill on the 
basis of the C.C. Act of 1933 in th& 
U.S.A. to mobilise the youth?

S h r i  N a n d a : I was coming to that. 
Regarding the technique of mobilisa
tion and of organisation, I have not 
got any cut-and-dried formula. The 
moment we accept the need for it, we 
can all put our heads together and 
evolve a formula or a pattern whicli 
will suit the conditions of this country^ 
and it is quite possible to do that. As 
long as our minds are clear and there 
is honesty of purpose, it can be done» 
and I believe that so far as the Gov
ernment is concerned, there will be no 
lack of readiness to co-operate, to offer 
all facilities and to do everything that 
is  possible in order to facilitate that 
public co-operation from all sections 
of the community and all political 
parties. In this matter there is some
thing which is of very great import
ance. We are told that our people are 
not doing what is being done in other 
countries. Are our people in any way 
in quality inferior to other people? 
They are not

M r . C h a ir m a n : Is the hon. Minister 
likely to take some more time?

S h r i  N a n d a : Y e s .
M r . C h a ir m a n ; I  t h in k  w e  ara s it t in g

from eleven to six......
S h r i  8 .  S . M o r e :  U n d e r  t h e  R u le s ,  

m a y  I  b r in g  t o  y o u r  n o t ic e  th a t  w h e n
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a debate is concluded on any particular 
motion and particularly by the reply 
ot the mover, there is no other option 

tor the Chair but to put it forthwith to 
the vote of the House. ^

Mr. Cbairman: Which is tiie rule?

Shri S. S. More: Please read rule 330. 
Because we know the difficulties of the 
Government and we have our 

sympathy for them, may I refer you to 
article 368 of the Constitution? There 
is provision for the postponement of a 
discussion, but there is no rule for the 
postponement of votin f̂, and according 
to rule 330, the moment a particular 
discussion has been concluded, there 
is no option for the Chair but to put 
it forthwith to the vote of the House. 
I am referring particularly to sub
clause (2) of rule 330.

6
Shri Raghavacharl (Penukonda); 

May I also invite your attention to 
rule 38? Under rule 38, as the Business 
Advisory Committee had allotted a 
particular time, and under that rule, 
it would not be open, even to ll:e 
Speaker, to extend the time. He shall 
put the question at the end of the 
allotted time’. Rule 39 also applies 
here.

Mr. C h alrim aii: Let us see to the
rules. Let us not lose time.

Shrt S. S. More: We are not losing 
time. You have given us a patient 
hearing.

Mr. Chairman: I am giving a ruling.

Shri S. S. More: My submission is 
that if you appreciate the words of the 
Speaker......

Mr. Chairman: I remember that. 
What is the rule that you were referring 
to—about taking up the question on 
Monday?

Shri S. S. More: It Is rule 330 (2):
“At the appointed hour, in ac

cordance with the time-limit fixed 
for the completion of a particular 
stage of a Bill or a motion, the

Speaker shall, unless the debate 
is sooner concluded,”—

Here, you have to refer to rule 326 
which says that, the debate‘ is to be 
concluded by the mover’s reply. Now, 
to continue rule 330 (2):

“ forthwith put every question 
necessary to dispose of all the out
standing matters in connection 
with that stage of the Bill or the 
motion.”

Now, in this particular case, a period 
has been fixed.

Pandit Thakur Das Bhargava (Gur- 
gaon): These procedural rules can be 
suspended at convenience and at the 
same time you have to see whether this 
particular rule cannot be suspended. If 
this rule can be suspended, this busi
ness can naturally be suspended.

Shri Gadgil: It is such a complicated 
question.

Shri S. S. More: It is a very compli
cated question. I accept the proposi
tion of Pandit Thakur Das Bhargava 
that the rules can be suspended. But 
let there be a motion to that effect. No 
rule can be suspended without a 
motion. I am prepared to accept that 
suspension of the rule. I would like 
to make an earnest appeal to you. Rule 
368 is there. All the rules of procedure 
are controlled by rule 368 and also by 
rule 166. A special procedure has been 
laid down by the Speaker, in his own 
wisdom, for the passing of amendments 
to the Constitution under article 368.

These rules, altogether, have to be 
considered.

Mr. Chairman: Rule 368 is a different 
matter altogether.

Shri Venkataraman (Tanjore); On a 
point of order.

Mr. Chairman: Let me hear (hat
point of ordfr.

Stm 8. S. More: There are rules
here. I think that point of order is 
out of order.

Mr, Chairman: It is not for you to 
decide that.
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Shri S. S, More: 1 am making a su1>-
mission to you: when the Chair is ap
plying its mind to one point of order, 
no Member can raise another point of 
order. That is runnftig after a butter-
flyl

Shri Gadgil: It is such a complicated 
matter, and therefore, I request the 
Chair to postpone its ruling to Monday.

Mr. Chairman: There i& no need to 
be impatient or be excited. I do not 
understand why Members should be 
so. I am quite calm and quiet. I am 
prepared to hear everything. Let me 
understand what the thing is.

Shri Venkataraman: My point of
order is this. The Speaker has fixed 
6 o’clock as the concluding time for 
today’s session. It is already past six, 
and therefore the House must stand 
adjourned. Any point can be consider
ed only afterwards.

Shri Raghununaiah (TenaU): Mr.
Chairman, I have got one point. It was 
decided this morning that the voting 
would be taken up after the conclusion 
of the debate on the flood situation......

Some hon. Members: No.
Shri Raghuramaiah: I would like to 

know whether it is not a fact. The 
debate on the flood situation is not 
over... (Interruptions)

Mr. Chairman: So far as this rule,
namely rule 330, is concerned, I would 
request every hon. Member to apply 
his mind. I would appeal to Mr. More 
also to read it very calmly. Rule 330(1) 
says that whenever the debate on any 
motion in connection with a Bill or on 
any other motion becomes unduly pro
tracted the l^eaker may, after taking 
the sense of the House, fix a time-limit 
for the conclusion of discussion on any 
stage or all stages of the Bill or the 
motion as the case may be. What sub
rule (1) contemplates is that whenever, 
in the opinion of the Speaker, the 
debate becomes protracted, he Axes a 
time-limit and then follows sub-rule 
(2) which says that at the appointed 
hour in accordance with the time-limit
fixed...... etc. etc. (Interruptionsi. J do
not think there is any substance in the

point of order raised. It is no use im
porting into this discussion things 
which are not relevant. (Interruptions)* 
Please hear'what I say patiently just 
as I heard hon. Members patiently. 
There was no action taken under rule 
330. What happened was this. After 
certain hours of discussion, 6 o’clock 
was fixed for voting. But the discus
sion did not conclude. The worst floods 
have occurred in our country. I find 
that not only one section of the House 
but all sections of the House were very 
anxious to take part and explain their 
grievances. Hence the debate could 
not conclude today. The only and 
simple question is whether we should 
now adjourn or we should finish this 
business on Monday...(Interruptions). 
There is no rule that I cannot adjourn 
the House. (Interruptions) Rule 330 is 
quite clear.

Shri S. S. More rose—

Pandit Thakur Das Bhargava: No
point of order can be raised on the 
ruling of the Chair (Interruptions).

Mr. Chairman: Let us be cahn. I 
shall not hear the same point of order 
again.

Shri S. S. More: I accept your ruling 
on rule 330. I am trying to bring an
other point to your notice; you will 
have to look into that. (Interruptions),

Mr. Chairman: Order, order,
there be no exchange......

Let

Shri Raghavachari: Mr. Chairman, I 
have been submitting that rule 38 is 
imperative and the procedure should 
be that the matter must now be put to 
the vote. The question must now be 
put...

Pandit Thakur Das Bhaiigava: May
I now raise another point of 
order?.................

Shri Raghavachari: Let me explain
my position. You will see that the 
Business Advisory Committee fixed four 
hours and the same was also approv
ed by the House; and in pursuance of 
the time-limit fixed by the Business 
Advisory Committee the discussion on 
the matter was declared by the CJhair
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to close at 1>55 p .m . But because that 
hour happened to be lunch time when, 
under the new convention which we 
are anxious to create, no voting should 
take place, the Speaker fixed that the 
voting shall take place at 6 o'clock, i.e..
6 p .m !

I shall now read rule 38. The rule
says:

“At the appointed hour in ac
cordance with the Allocation oi 
Time Order, for the completion of 
a particular stage of a Bill, the 
Speaker shall forthwith put the 
question**.

And then you will see that even 
under rule 39 the time can only be 
extended under certain circumstances. 
The rule says:

‘'No variation in the Allocation 
of Time Order shall be made 
except on the request of the Leader 
of the House who shall notify 
orally to the House that there was 
general agreement for such varia
tion etc.”

There was no such agreement. So 
the matter must end at the aJotted 
time.

Shri S. S. More: A motion was passed 
yesterday by which the report of the 
Business Advisory Committee has been 
converted into an Allocation Order. 
And that Order is printed in the Parlia
mentary Bulletin dated September 10,
1954. Referring to the Constitution 
(Third Amendment) Bill it says: the 
allocation of time will be four hours 
for the first stage. So these four 
hours expired at 2 o’cock. (An hon. 
Member: At 1-55). I accept, to be
exact to the minute, that the first stage 
terminated, or the four hours terminat
ed at 1-55. And we accepted the word 
of the Speaker that during this period, 
when people are likely to go to lunch, 
the House should not be counted out. 
Therefore, by way of convenience, he 
suggested that the debate shall be 
concluded at the end of four hours 
but the voting shall take place at 6 
o’clock.

If that is the Allocation Order, there 
is no one who can change it under rule 
38.

An Hon. Member: But it is 6-15 now.

Shrl S. S. More: So no voting at alll

Mr. Chainnan: Rule 38, I am afraid*, 
could have been applied, and ought to- 
have been applied at 1-55 as argued by 
Mr. More. (Interruption). Just wait. 
The rule says that at the appointed 
hour in accordance with the Allocation, 
of Time Order, for the completion of a 
particular stage of a Bill, the Speaker 
shall forthwith put the question. But 
at the suggestion of the Speaker the 
House accepted that the. voting should 
not take place at that time. That does 
not apply to what I am doing now, to 
what was adjourned to a later hour 
with the consent of the House. Prob* 
ably there would have been some justi
fication for the point at that time, but 
having once agreed 1 do not think 
there is any justification now.

1 will read from the Proceedings- 
This is what the Speaker said:

“The House will now proceed 
with the further consideration of 
the following motion moved by 
Shri T. T. Krishnamachari etc. 
There are also some amendments. 
They are also under consideration.
In this connection, the hon. Mem
bers know the procedure as laid 
down in our rules about consider
ing any motion or any Bill for 
amendment of the Constitution...**’

“The discussion, as settled by 
the Business Advisory Committee, 
will continue till 1-55—up to 1-5S 
P.M . Referring to the convention 
which I stated the other day. it 
being interval for lunch, we shall 
not have voting at that time. The 
voting will have to be by a divi
sion in the lobbies. The voting 
will take place after the flood 
debate is over.’*

Probably, I think the misunderstanding 
arose from the fact that, as a matter 
of fact, we expected that the flood
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[Mr. Chairman]
'debate will b l  over by six o’clock. Un
fortunately, that debate could not be 
-concluded on account of the importance 
•of the great subject...(Jntrruptiona)... 
1  think there is no^^point of order. The

House now stands adjourned till 11 
o’clock on Monday.

The Lok Sahha then adjourned tiÛ  
Eleven of the Clock on Monday, the 
13th September, 1954. .
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